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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 16, 1989/Sravana 25,
1911 (Saka)

The Lok Sabha met at two minutes past
Eleven of the Clock

[MR. DEPUTY SPEAKER in the Chair
[English}

WELCOME TO THE SPEAKER OF THE
HOUSE OF COMMONS OF UNITED
KINGDOM

[English]

MR. DEPUTY-SPEAKER: Hon. Mem-
bers, | have to make an announcement.

On my own behalf and on behalf of the
hon. Members of the House, | have great
pleasure in extending our warm welcome to
Rt. Honourable Bernard Weatherill, Speaker
of the House of commons of the United
Kingdom who is on a visit to India as our
honoured guest.

He arrived in Dethi on Monday, 14th
August, 1989. He is now seated in the Spe-
cial Box. We wish him a happy and fruitful
stay in our country. We aiso convey our
warm greetings and very best wishes through
him to Her Majesty the Queen, the Parlia-
ment, the Government and the friendly people
of the United Kingdom.

{Interruptions)

SHRISHANTARAM NAIK (Panaji): Sir,
here is a copy of the letter which Shri V.P,
Singh had written to Shri Haji Mastan and it
clearly.... (Interruptions)

MR. DEPUTY-SPEAKER: Please sit
down. | would call you.

SHRI SHANTARAM NAIK: Are you
aliowing each one of us?

MR. DEPUTY-SPEAKER: You take
your seats. | would call each one of you.

SHRIP. KOLANDAIVELU {Gobichehti-
palayam): Sir, the hon. Speaker had already
promised us that we would have a discus-
sion here with regard to the Sri Lanka prob-
lem and the Government had also promised
that they would come forward with a state-
ment. So tar they have not come forward
with a statement and in the business for the
House this week, we do not find the discus-
sion regarding Sri Lanka. When will the
discussion betaken up? Hardly we are having
one day on Friday. Even Friday is a Private
Members' day. Are we going to have a
discussion or not?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRIMATI SHEILA
DIKSHIT): There would be no Private
Member’s day.

SHRIP. KOLANDAIVELU: Are we going
to take up this discussion or not?
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SHRIMATI SHEWLA DIKSHIT: | will find
out and tell you.

MR. DEPUTY-SPEAKER:" She willfind
out and tell us.

SHRI G.M. BANATWALLA (Ponnani):
We were under the impression that a discus-
sion on Sri Lanka will be held. They are now
backing out from the assurance given io the
House.

(Interruptions)

MR. DEPUTY-SPEAKER: Your con-
cern has already been noted by the Minister.
She will find out and tell us.

(Interruptions)

SHRIMATISHEILADIKSHIT: | will find
out and let you know.

(Interruptions)

SHRIMATISHEILA DIKSHIT: Sir, if the
hon. Members are wiiling to sit late in the
evening, then we will be able to finish all the
items that we have decided. If the Members
are willing o forego the Lunch hour and sit
late, we don't have any problem.

SHRI T. BASHEER (Chirayinkil): Sir,
here is a report which says that Shri V.P.
Singh, who talkks about the vaiue based
politics, morals and other things, thanked
Haiji Mastan for his financial contribution for
the Allahabad election... (Interruptions)

SHRI SHANTARAM NAIK-  Sir, it
amounts to a very sarious corrupt practice.

SHRI T. BASHEER: Shri V.P. Singh is
a man who talks abo\ut value-base politics
against corruption, aganst black money,
hoardings, etc. You know what is the reputa-
tion of Haji Mastan in this country. The repornt
says that Haji Mastan has received a letter
from Shnt V.P. Singh zonfirming both the
financial contribution and othar halp in the
Allahabad election. This Is a vety serious
matter... (intemuyptions)
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MR. DEPUTY SPEAKER: I there is
any truth in this, let the Election Commission
take note of it. They will look into it.

SHRI SHANTARAM NAIK: Sir, you
also take note of it. The election law has

been passed by this House. (Interruptions)

MR. DEPUTY SPEAKER: Don't waste
the time of the House. | have given my ruling,
don't insist on this now. The Election Com-
mission will take note of it.

(Interruptions)

SHRI SHANTARAM NAIK: Are you
allowing me, Sir?

MR. DEPUTY SPEAKER: Mr. Nak,
whatever has been said, if it is a correct
thing, let the Election Commission take note
of it. The Election Commission will take care
of it.

(Interruptions)

SHR!I SHANTARAM NAIK: Election
law has been passed by this House. At our
request, are you going to refer the mattaer to
the Election Commission?

MR. DEPUTY SPEAKER: | cannot do
anything.

SHR! SHANTARAM NAIK: Ours is the
highest representative body in this country.
You are no less than the Chief Election
Commissioner. You are presiding over the
highest legislative body in the country. (/-
terruptions)

SHR! TARUN KANTIGHOSH (Barasat):
in West Bangal there are four municipalities
which are under the contro! of Congress.
Berhampore, one of the municipalities under
the Congress control, was superseded by
the Govemnment of West Bengai without any
rhyme or reason. To protes! against this
undemocratic act when the Congress work-
ers in my constituency were demonstrating
at Habra, the police made mass lathi charge
on the peaceful demonstrators. There was
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also firing and a lot of people have been
injured. | want to bring this to the notice of the
Prime Minister and the Home Minister. {/n-

terruptions)

MR. DEPUTY SPEAKER: You write to
the Home Minister. it is a State subject. We
cannot take it up here.

SHRI BRAJAMOHAN MOHANTY
(Puri): Mr. Deputy Speaker, S, you must
have seen the press report that Pakrstan's
independence Day Celebration has taken
place widely in Jammu and Kashmy. This is
avery sernous situation atfecting the integrity
and unity of this great country. May | request
the hon. Home Minister to make a state-
ment? This is a very important thing.

MR.DEPUTY SPEAKER: Government,
Ithink, is aware of allthese things. If there is
any anti-national activity. they will take care
of it. The State Government is aiso there and
they will aiso take care of it.

(Interruptions)

SHR! KADAMBUR JANARTHANAN
(Tirunetveli): Sir, the Tamil Nadu Chief
Minister's speach on independence Day was
somathing like a threat to the Central Gov-
emment. Learn to respect the States™ was
the phrase used by the Chief Minister who
refused 1o accept the invitation given by the
Prime Minister to attend the Seminar on
Panchayati Raj. A beautiful poem Vidutha-
laiyum Keduthalai Aagume sung by Poet
Bharathi Dasan was wrongly quoted at a
wrong place like a Naxalite slogan... (Inter-
ruptions)

MR. DEPUTY SPEAKER: This kind of
threatening will not do.

SHR!P.KOLANDAIVELU: Heis threat-
ening the Cantral Government.

MR. DEPUTY SPEAKER: Nobody can
threaten others. Even otherwise, we have to
find out whether the report is correct or not.

Nobody can threaten anybody.

SHRI SOMNATH RATH (Asha): The
Pakistani flag was hoisted on Independence
Day on top of some of the institutional build-
ings. This is a very serious matter. Will you
ask the Hon. Home Minister to make a state-
ment?

MR. DEPUTY SPEAKER: &t has al-
ready been mentioned by Shri Mohanty. No
please. Please sit down.

(Interruptions)
[ Translation)

SHR! JAI PRAKASH AGARWAL
{Chandni Chowk): Sir, five pilgrims lost their
hives while going to Amarnath. | had already
requested the hon. Ministerto sanctionfunds
for construction of a path there. Lakhs of
people, who go to Amarnath, will be bene-
fited. Therefora, | request the hon. Minister
to accord his sanction because it does not
involve huge amount. A sum not exceeding
Rs. 40 to 50 lakhs will be required for the

purpose.
(Interruptions)
[English)

SHRI CHINTAMANI JENA (Balasore):
The Chief Minister ot Andhra Pradesh while
speaking on the auspicious Independence
Day Govt function had given a slogan of his
own regional party. This will create disunity
and disintegration in this country. | request
the hon. Home Minister {o make a statement
aboutthe text of this speech. Otherwise it will
demoralise our Defence Forces all over the
country. Besides, as | said, this will create
disintegration. The slogan is about his own

regional party... (Interruptions)

MR. DEPUTY SPEAKER: Mr Jena,
every one acts according 1o the constitutional
guidelines. If anyone goes beyond them, the
Central Government will definitely take care
of that. It is upto the Centre {0 see whether
the State Government is functioning within
the constitutional framework or beyond i.
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The President is also there. They will take
care of the matter.

SHRI CHINTAMANI JENA: But only
one day is left and the Session is coming to
aclose. | have given a Call Attention Motion.
Let the Home Minister take up the matter.
(Interruptions)

MR. DEPUTY SPEAKER: Please sit
down.

SHRI DHARAM PAL SINGH MALIK
(Sonepat): Sir, | have some documentary
proof. The Government of Haryana and the
Chief Minister of Haryana with the help of the
Deputy Commussioner of Gurgaon... (Inter-

ruptions)

MR. DEPUTY SPEAKER: This 1s a
State subject. How can you bring it here?

SHRI DHARAM PAL SINGH MALIK:
About thousands of bighas of land in the
Gurgaon district of Gawal Pahadi have been
sold. This land is owned by the Gram Pan-
chayat. But now, it has been given to some
colonisers with the help of the Deputy
Commissioner. | have got documentary proof
also.

MR. DEPUTY SPEAKER: No please.
This is a State subject and | cannot allow 1.

(Interruptions)®

MR. DEPUTY SPEAKER: Let the
Members raise it in the Haryana Assembly.

[ Translation)

SHRI MOHD. AYUB KHAN (Udham-
pur). Mr. Deputy Speaker, Sir, | would like to
draw the attention of the Central Govern-
ment that Dogri language is spoken by lakhs
of peopie. Though this language has a rich
Kterature and is taught even upto university
level yet it has not been included in the
Schedule of the Constitution. | want that the

AUGUST 16, 1989
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Central Government should pay attention
towards it.

[English]

MR. DEPUTY-SPEAKER: You write to
the Home Minister.

[ Translation]

SHRIMOHD. AYUB KHAN: My second
submission is that the helicopter service to
Vaishno Devi was introduced last year but
now it has been discontinued. Therefore, |
would request the hon. Minister that the
helicopter service should be resumed.

[English)

MR. DEPUTY-SPEAKER: You write to
the concerned Minister.

[ Translation)

SHRI JANAK RAJ GUPTA (Jammu):
Mr. Deputy-Speaker, Sir, | agree with the
hon. Memberthat Dogri Language is spoken
not only in Jammu and Kashmir but all over
the country and therefore, it should be in-
cluded in the Eighth Schedule of the Consti-
tution so that the rights of Dogri speaking
people can be protected. | also agree that
the helicopter service to Vaishno Devi, which
has been discontinued should be resumed.
it wi greatly benefit the pilgrims. Thirdly, |
would also like to say that maximum funds
should be made available by the Govern-
ment for the construction of roads to Amar-
nath so that the pilgrims can be provided
more and more facilities.

[Enghsh]

MR. DEPUTY-SPEAKER: You write to
the concemed Minister; he will take care of it.

“Not recorded.
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11.16 hra.

PAPERS LAID ON THE TABLE

[Enghish]

Architects (Professional Conduct) Regu-
lations, 1989, Audit Report on the Ac-
counts of Board of Apprenticeship Train-
ing (Western Region), Bombay, for 1987-
88, Annual Reports and Review on the
working of North-Eastern Hill University
for 1983-84, 1984-85, 1985-86 and 1986-
87 and statement for delay in laying these

papers.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHRI P. NAMGYAL): On behalf
of Shri P. Shiv Shanker | beg to lay on the
Table:-

(1) A copy of the Architects (Pro-
fessional Conduct) Regulations,
1989 (Hindi and English ver-
sions) published in Notification
No. F. No. CA/1/89 in Gazette
of India dated the 11th May,
1989, under sub-section (3) of
section 45 of the Architects Act,
1972. [Placed in Library See
No. LT-8268/89]

(2) A copy ofthe Audit Report (Hindi
and English versions) on the
accounts of the Board of Ap-
prenticeship Training (Western
Region), Bombay, for the year
1987-89.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (2) above. [Placed
in Library See No. L T-8269/89)

(4) (i) A copy of the Annual Report
(Hindi and English versions) of
the North-Eastern Hill Univer-
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(5)

(6)

(7)

(8)

(9)
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sity, Shillong, for the year 1983-
84,

(ii) A copy of the Review ( Hindi
and English versions) by the
Government on the working of
the North-Eastem Hill Univer-
sity, Shillong, for the year 1984-
85.

A statement (Hindi and English
versions) showing reasons for
delay in Lying the papers men-
tioned at (4) above. [Placed in
Library See No. LT-8270/89)

(i) A copy of the Annual Report
(Hindi and English versions) of
the North-Eastern Hill Univer-
sity, Shillong, for the year 1984-
85.

(i{) VA copy of the Review ( Hindi
a&d English versions) by the
Government on the working of
the North-Eastern Hill Univer-
sity, Shillong, forthe year 1985-
86.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (6) above. [Placed
in Library See No. LT-8271/89)

(i) A copy of the Annual Report
(Hindi and English versions) of
the North-Eastern Hill Univer-
sity, Shillong, for the year 1985-
86.

(ii) A copy ofthe Review ( Hindi
and English versions) by the
Government on the working of
the North-Eastern Hill Univer-
sity, Shillong, for the year 1985-
86.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (8) above. [Placed
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in Library See No. LT-8272/89)

(10) (Y A copy of the Annua! Repont
(Hindi and English versions) of
the North-Eastem Hill Univer-
sity, Shillong, forthe year 1986-
87.

(ii) A copy of the Review ( Hindi
and English versions) by the
Government on the working of
the North-Eastern Hill Univer-
sity, Shillong, forthe year 1986-
B7.

(11 A statement (Hind: and English
versions) showing reasons for
delay in laying the papers
mentioned at (10) above.
[Placed in Library See No. LT-
8273/89]

Notification under Alr (Prevention and
Central of Pollution) Act, 1981.

THE MINISTER OF ENVIRONMENT
(SHRI Z.R. ANSARI): | beg to lay on the
Table a copy of the Notfication No. G S.R.
741 (E) (Hindi and English versions) Pub-
lished in Gazette of India dated the 7th
August, 1989 containing corrigendum to
Notification No. G.S5.R. 350 (E) published in
Gazette of india dated the 9th March, 1989,
under sub-section (2) of section 53 ot the Air
(Prevention and Contro! of Pollution) Act,
1981. [Placed in Library See No. LT-8274/
89)

Statement showing reascns for delay in
laying the Annuat Report and Audited
Accounts of Shipping corporation of

indla Ltd. for 1987-88

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): | beg to 'ay on the
Table a statement {Hindi and English ver-
sions) explaining reasons for not iaying the
Annual Report and Audited Accounts ot the
Shipping Corporation of India L k4, for
the year 1987-88. [Placed in L "wary Sex. No
LT-8275/89]
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Punjab Agricuitural Produce Markets
(Amendment) Act, 1988 and Tamll Nadu
Agricultural Produce Markets (Amend-
ment and Special Provisions) Amend-
ment, Act, 1988

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV). On behralt of Shri Janardhana
Poojari | beg to lay on the Table:-

(1) A copy of the Punjab Agricultural
Produce Markets (Amendmaent)
Act, 1988 (President’s Act No. 10
of 1988) (Hindi and English ver-
sions) published in Gazette of India
dated the 16th November, 1988,
under sub-section (3) of section 3
of the Punjab State Legislature
(Delegation of Powers) Act, 1987.
[Placed in Library See No. LT-
8276/89]

(2) A copy of the Tamil Nadu Agricul-
tural Produce Markets (Amend-
ment and Special Provisions)
Amendment Act, 1988 (Presi-
dent's Act No. 11 of 1988) (Hindi
and English versions) published
in Gazette of India dated the 5th
December, 1988, under sub-sec-
tion: (3) of section 3 of the Tamil
Nadu State Legislature (Delega-
tion of Powers) Act, 1988. [Placed
in Library See No. LT-8277/89)

Annual Report, Annual Accounts and
Review on the working of Asiatic
Society, Caicutta for 1986-87 and

statement for delay in laying these

papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHRI P. NAMGYAL): On behalf
ot Shrimati Krishna Sahi | beg to lay on the
Tabie—
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(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Asiatic Socisty, Calcutta, for
the year 1986-87.

(ii) A copv of the Annual Accounts
(Hindi and English versions) of
the Asiatic Society, Calcutta, for
the year 1986-87 together with
Audit Report thereon.

() A copy of the Review (Hindi
and English versions) by the
Government of the working of the
Asiatic Soctety, Calcutta, for the
year 1980-87.

(2) A statement (Hind: and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Placed in
Library See No. LT-8278/89]

Fertilizer (Control) (Second Amend-
ment) order, 1989

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV): | beg to lay on the Table—

A copy of the Fertiliser (Control) (Sec-
ond Amendment) Ordser, 1989 (Hindi and
English versions) published in Notitication
No.S.0.581 (E) in Gazette of Indiadated the
27th July, 1988 under sub-section (6} o
section 3 of the Essential Commodities Act
1955. [Piaced in Library See No. LT-8279/
89,

11.17 hrs.
MESSAGES FROM RAJYA SABHA
(Englist
SECRETARY-GENERAL:Si, lhu..c o

report the following two mess2ge received
from the Secretary-General of Pay a Sabii::

SRAVANA 25, 1911 (SAKA)

M
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“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, |
am directed to return herewith the
Karnataka Appropriation Bill,
1989. which was passed by the
Lok Sabha at its sitting held onthe
7th August, 1989, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has on recommendations
to make to the Lok Sabha in re-
gard to the said Bill”

‘I am directed to inform the Lok
Sabhathat the Rajya Sabha at its
siting held today, the 11th Au-
gust, 1989, adopted the fol'owing
mation in regard to the appoint-
ment of Members of the Lok Sabha
to the Joint Committee of the
House on the Shipping Agents
(Licensing) Bill, 1987.—

“That this House recommends
to the Lok Sabha that the Lok
Sabha do appoint eight Mem-
bers of Lok Sabha to the Joint
Committee of the Houses on
the Shipping Agents (Licens-
ing) Bill, 1987, in the vacan-
cies caused by the resignation
from the membership of the
Lok Sabha of Prof. Parag
Chaliha, Dr. Sudhir Roy, Shri
H.A. Dora, Shit H.N. Nanje
Gowda, ShriSatyagopal Misra,
Shri HM. Patel, Shri B.B.
Ramaiah and Shri Indrajit
Gupta, who wers Members of
the said Joint Committee and
communicate to this House the
names of the Members so
appointed by the Lok Sabhato
the said Joint Committee.”
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11.18 hrs.

MATTERS UNDER RULE 377

[Engush)

()] Need to appoint a High Power
Committee to investigate into
the cause of frustration among
young Scientists

DR. PHULRENU GUHA (Contai). A
huge amount of money is spent to train
scientists but it is found that many of the
scientists, particularly, the young scientists,
suffer from frustration.

So, lurge upon the Government of india
to appoint a high power Committee to inves-
tigate into the matter and make necessary
action thereon.

{])} Need 10 establish a research
orienied organisation at Puri
(Orissa)to promote export and
development of morine prod-
ucis and to nominate repre-
sentative from Orissa on Ma-
rine Advisory Body

SHRI BRAJAMOHAN MOHANTY
(Puri): Orissa has a long coast and having
potentiality of marine development including
fishing. Orissa’s export potentiality of fishing
and marine products is not negligible. But
unfortunately the Government of india have
taken no notice of the developmental poten-
tiality of marine products of Orissa and no
research oriented organisation for develop-
ing marine products and fishery has been
established there like the one in Cochin.
Even in Marine Advisory Committee, Orissa
has no representation. |, therefore, request
the Union Government to establish a re-
search oriented organisation at Puri to pro-
mote the export and development of marine
products including fishery. It is also urged
upon the Government. to nominate repre-
sentatives from Orissa on Marine Advisory

Body.

AUGUST 18, 1989

Rule 377 16
[ Translation)

(i) Needtolinkvariousriversin
the country for maximum
utilisation of the water re-
sources

SHRI M.L. JHIKRAM (Mandia): Mr.
Deputy-Speaker, Sir, under Rule 377 would
like to inform that excess rainfall in our coun-
try causes floods which destroy crops in
thousands of acres of land, causes soil ero-
sion and renders thousands of people home-
less. Most of the water flows down into the
sea without being utilised. On the other hand
some states fall into the grip of drought inthe
absence of pushing lakhs of people and
livestock into the jaws of death due to the
scarcity of fodder, grass and water. Thus,
excess rainfall and scanty rainfall both ad-
versely affect the country. The water, which
is called elixir of life, flows down into the sea
without being utilised. This problem can be
solved if a network of canals linking various
nvers of the country is built. Forthis purpose,
atime bound programme should be chalked
outto spread a network of canals through out
the country on the pattern of railway network.
In this way we can make good use of water
which goes down into the sea unutilised and
these canals also be utilised for transporta-
tion purposes. Hence the Centrai Govern-
ment should take over this project in its own
hand on priority basts.

[English)

(iv) Need to set up monitoring
cells at State-level to ensure
availability of essential
commodities to consumers
through the public distribu-
tion system

SHRI RAM PYARE PANIKA
{Robertsganj): 1t is a matter of great concern
that inspite of the directives from the Union
Government, no shops are being opened
under public distribution system in different
parts of the country, according to the norms
prescribed by the Government of india.
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The late Prime Minister Shrimati Indira
Gandhihad directed the States to implement
the 14-point programme so far as public
distribution system is concerned. it is sur-
prising that many families, especially in in-
dustrial belts and industrial towns are being
denied by the district authorities, even the
ration cards, resulting in great discontent-
ment among the consumaers.

Keeping in view the consecutive two
year's drought in some parts in U.P. and
elsewhere in the country, it has become
imperative that a directive should be given
by the Union Government to see that public
distribution system works accordingto guidae-
lines given by the Union Government; and, if
there is need, a monitoring cell should be set
up at every State level, 1o see that essential
commodities are made available to the
consumers.

| request the Minister of Food and Cwil
Supplies to implement these suggestions.

[ Translation)

(v) NeedtoconnectKandlaPort
and Delhi by rall

SHRIMAT!I USHA THAKKAR (Kutch):
Mr. Deputy-Speaker, Sir, | would like to raise
the following matter under Rule 377:

Sir, through you. | am raising 1 impor-
tant matter in the House. | represent the
Kutch Parliamentary Constituency in which
Kandla is a major port. It is the only major
port of Northern India and a free trade zone
of IFFCO plant is located here. Since it Is
situated at Pakistan border, there is frequent
military movement in that area.

All the major ports in India have been
connected with Dethiby railbutiregretio say
that Kandla port has not yet been connected
with Delhi by rail.

Therefore, | request the Government
that Kandia port and Delhi should be imme-
diately connected by rail and a super fast
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train should be immediately introduced on
this line.

[English]

(vl) Need to set up a subsidiary
Coal Company under the
Coal india Ltd in Orissa

SHRI SRIBALLAV PANIGRAHI (Deo-
grah): One-third of the total coal reserves of
our country is found in Orissa alone. But itis
a matter of regret that there is no coal com-
pany established, as yet, in Orissa. In fact, it
is the only major coal-producing State today
in the country, without such a company in it.

In the larger national interest, for proper
exploitation of the huge coal reserves which
economically compare very favourably with
other coal-producing States, and also for
satisfactory handling of various local and
regional problems involving workers' and
peoples’interest, a subsidiary coal company
under the Coal India Ltd. should be set up at
a suitable place in the coal belt of Orissa, as
early as possible. Further, the reported
decision to open a Diractor's office in the
State as afirst positive step in that direction,
needs to be implemented forthwith.

(vii) Need to drop the move for
setting Military Firing Range
adjoining viliages of Tehsil
Rajgarh district Alwar, Ra-
jasthan

SHRI RAM SINGH YADAV (Alwar): A
Military Firing Range is proposed within the
revenue boundary area of villages Neemala,
Motiwada, Rajpur, Sakat, Ratanpura, Barla
and other adjoining villages of Tehsi Rajgarh,
district Alwar, Rajasthan.

The notices for acquisition of agricul-
turallands of more than adozen villages had
been issued by the district revenue authori-
ties. The majority of cultivators whose agfri-
cultural lands and residential propertigs are
being acquired, belong to tribal community.
Cultivators other than tribals, whose agricul-
tural lands and residential properties are
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being acquired, are marginal and smallfarm-
ers. They have no other means of income,
nor any place for shelter. These people
would be displaced, if their agricultural land
and residential houses are acquired.

I, therefore, urge upon the Minister of
Defence, Govarnment of India, that the Mili-
tary Firing Range may not be set up within
the revenue boundaries of these villages,
andthe notices issues by the district revenue
authortties for acquisition of agricuiturallands
and residential houses, may be withdrawn.

o ———— —— v ——

11.25 hrs.

SCHEDULED CASTES AND SCHED-
ULED TRIBES (PREVENTION OF
ATROCITIES) BILL—CONTD.

[English)

MR. DEPUTY SPEAKER: The House
shall now take uo further consideration of
the following motion moved by Dr. Rajen-
dra Kumari Bajapi. on the 14th August,
1989, namely:-

*That the Bill to prevent the commission
of oftences of atrocities against the
members of the Scheduled Castes and
the Scheduled Tribes, to provide for
Special Courts for the tribal of such
offences and {or the reliet and rehabili-
tation of the wictims of such offences
andforthe matters connected therewith
or incidental thareto, be taken into con-
sideration”.

Shri Janak Raj Gupta to continue his
speech. You take only three minutes.

[ Fransiation)

SHRI JANAK RAJ GUPTA (Jammu):
Mr. Deputy Speaker, Sir, | would like to
congratulate the hon. Minister for bringing
forward this Scheduled Castes and Sched-
uled Tribes Billin the House. | would also like
to congratulate our beloved leader and Hon.

AUGUST 18, 1989

Atrocilies) BN 20

Prime Minister who introduced this Bl in the
House at an appropriate time for the baetter-
ment, welfare and protection of those poor
and helpless people who are being sub-
jected to various atrocities since long. in the
connection | had raised a point the other day.
| quite appreciatle the proposal that hence
torward nobody will harass the persons be-
longing to Scheduled Castes and Scheduled
Tribes. Even then, [ am apprehensive of the
fact that there is no provision o take reme-
dial measures if somebody harassed them.
My suggestion pertains to sections 3 and 4
which inter alia read as follows.

[Fnglish)

"Whoever, being a public servant but
notbeing a member of Scheduled Casts
or a Scheduled Tribe, willtully neglects
his duties required to be performed by
him under tnis Act shall be punishable
withimprisonment for aterm which shall
not be less than six months but which
may extend 1o one year.”

[ Trans!iation)

I am afraid that the Billis silent about the
punitive measures to be taken in case if an
offer harassed somebody belonging to
Scheduled Castes and Scheduled Tribes. |
feel that the Bill should have a provision to
give punishment to every offender who har-
asses the membaers of Scheduled Castes
and Scheduled Tribes irrespective of whether
he is an individual or an officer. You are
aware that before and after the achievement
of independence our beloved Congress
lnader. Mahatma Gandhi made this effort
and he was successful to a great extent. He
endeavored to see that untouchability is
done away with and nobody harassed the
people belonging to Scheduled Castes and
Scheduled Tribes. He prefarredto stay inthe
houses belonging 1o Scheduled Castes only
whenevaer he visited the villages. Thereafter,
organisations like the Gandhi Smarak Nidhi
wera set up with a view to maintaining this
environment and shedding the feeling that
some one is touchable and the other is
untouchable. Thereafter, Pandit Jawahariat
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Nehru, who always strived his best for the
weolfare of these people, took several steps
0 improve their economic condition and also
10 ensure that nobody committed any atroc-
iy on them or harassed them.

Shrimati indira Gandhi launched tha 20
point programme with a view 10 improving
the lot of thesa people and brninging them at
par with other people. This programme
proved highly bensficial to these people and
improved their economic conditicn. She had
a soft comer for them in her heant. That is
why she nationalised the banks despite sttt
opposition from opposition parties. She na-
tionalised the Banks with a view to heiping
the poor and the downtrodden. She abol-
ished the privy purse and developed the
Hanjan colonies so that they could progress
economically. She ignored her personal
comforts and come to their rescue. During
the Janata regime, 20 Harijan were burnt
alive in Beichchi. She reached Belchchi,
after covering some distance on foot and the
remaining on elephant back since there was
no road communication to that place and the
path was tull of water. She enquired about
their weltare, consoled them, and fought for
them.

The spirit behind the Bill is very good I
we implement the Bill in the interest of the
peopie | would say that the steps taken by
our Hon. Pnme Minister, are worth apprecia-
tion and in the right direction. The Prime
Minister took these steps under the Jawahar
Rozgar Yojana, and in the light of the provi-
sions contained in the Panchayati Raj and
Nagarpalika Bills. He visited colonies of these
poor people and enquired from them as to
what were their difficulties, what could bring
them prosperity. He held discussions with
the officials of the administration and there-
after took these measures. This scheme will
improve their economic condition. When
somebody’s economic status improves,
nobody can harass him nor he will himself
olerate the harassment. | congratulate the
Hon. Prime Minister for this. | do not hesitate
to say that this is the reason for opposition
Mombers resigning thelr seats in the Parfia-
ment. They cannotface the chalienge thrown
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by the Hon. Prime Minister. | am sure that
now the people will take care of them.

The word "atrocities” has been defined
m this Bill. | want that something more
should be done for the benefit of these poor
Hanjans and Adivasis and for protecting
them ftrom atrocities being committed on
them by the big people. | would like to make
a suggestion to the hon. Minister in this
regard. When atrocities are committed on
Harijans and they come to register a com-
plaint, nobody comes forward o give evi-
dence against the culprit. Nobody comes to
the rescuse of thase poor fellows. |, therefore,
want that atrocities committed on poor Har-
ijans shiould be enquired into by a secret
agency of the Government and the evidence
produced by them should be treated as final.
It necessary, the law may be amended sulta-
bly. Besides, the burden of proof should be
left to the accused.

Secondly, there should be summary
trial of these cases so that decision is taken
quickly There should be a time limit for this.
{ am sure that the proposed measures will
improve the economic condition of the poor
people in the light of the way the Billhas been
dratted and assistance is being provided to
them by the Hon. Prime Minister.

Otten booth capturing takes place at the
time of elections. Poor Harijans and people
belonging to Scheduled Castes are not al-
lowed to caste their votes. Recently, inci-
dents of this nature took place in Haryana. i
is, therefore, essential that these poor peopie
should be provided tire arms and imparted
training to operate them s0 that they could
defend themselves. Not only that, poor
Harijan's land is being encroached upon and
they are being forced to eat inedible things.
Stern action should be taken against this
type of elements.

Finally, | would like to congratulate the
Hon. Prime Minister and the hon. Minister,
Shrimati Bajpai for bringing forward this Bill.
| am sure that the poor peopis will be greatly
benefited by it and the people who commit
atrocities on them will come to understand
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their follies. Gone are the times when they
used to escape after harassing the Harijans.
| am very thankful to you for providing me
time to speak.

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Deputy Speaker, Sir, this Bill has been
brought forward in the interest of the Sched-
uled Castes and Scheduled Tribes. Earlier
also there were provisions for the welfare of
the members of Scheduled Castes and
Scheduled Tribes, but these provisions were
not implemented strictly. It is indeed
praisworthy that the word ‘atrocities’ has
been well defined in this Bill. It reads:

[English]

“Whoever, not being a member of a
Scheduled Caste or Scheduled Tribe—
forces or intimidates a member of a
Scheduled Caste or a Scheduled Tribe
not to vote or to vote to a particular
candidate or to vote in a manner other
than that provided by law.”

[ Translation)
But who will look into it?

At the time of general elections a booth
is guarded by only a home-guard personnel
with a small stick in his hand. The goonda
elements do not allow the members of Sched-
uled Castes and Scheduled Tribes to caste
their votes. The implementation agency is
with the State Government. You have formu-
lated the Bill, but how can you ensure that
these people can caste their votes. It is in
itself a big problem. The law is not automati-
cally implemented when it is enacted. It will
be a big achievement if you could ensure
that 1/10th of the law has been implemented.
The Bill further reads that:

[English]

“Institutes false, malicious or vexatious
suitor criminal or other legal proceeding
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against a member of a Scheduled Caste
or a Scheduled Tribe.”

[ Translation]

it happens everyday? It has furtherbeen
stated that:-

[English]

“Intentionally insults or intimidates with
intent to humiliate a member of a Sched-
uled Caste or a Scheduled Tribe in any

place within public view.”
[ Translation)

The Bill further reads that:-
[English)

“Corrupts or fouls the water of any spring,
reservoir or any other source ordinarily
used by members of the Scheduled
Castes orthe Scheduled Tribes so as to
render it less fit for the purpose for which
it is ordinarily used.”

[ Transiation)

People, who have a commercial back-
ground, can understand this point. Hand
pumps are installed for Scheduled Castes
and Scheduled Tribes. We write time and
again and the Government forwards our
applications to the Executive Engineer with
the instruction to install hand pumps in
Scheduled Caste and Scheduled Tribes
colonies. The Executive Engineer says with-
out any hesitation that he has no funds and
how to install the hand pumps? Everybody
knows what a high standard of life the Ex-
ecutive Engineer lives. There are instances
in which water being used by these people is
being fouled and they are not allowed to
drink. You leave aside all the provisions and
do the only thing of providing drinking water
to the Scheduled Castes and Scheduled
Tribes colonies in this Nehru Centenary year.
it will solve half of their problems. | very often
ga around the villages. | found that people
are clamouring for water. They take water for
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drinking purpcses from the very pond in
which cattle are bathed, which people use as

toilet and which is filled with large quality of
din. They take water from the very pond
which causes Kalaazar, malaria, cholera
and 50 similar other diseases. The Hanjans
‘take water from this pond. Hand pumps are
not installed at the places they are supposed
1o be installed. It is my personal experience
and | say with authority that hand pumps are
being instalied in caste Hindu colonies in the
name of Harijans and the officials report that
they have installed har pumps in Harijan
colonies. The only request that | would like 1o
make is that you ensure installation of hand
pumps and provision of drinking water 0
harijans and also ensure that when the hand
pumps go out of order drinking water is
provided 1o these people.

CH.SUNDER SINGH (Phillaur): Please
let us know as to where drinking water is not
available.

DR. G.S. RAJHANS: R is not available
in Bihar. One thing more that | would like to
submil is that the Bill provides that stringent
punishment will be awarded to the offend-
ers. But how punishment will be awarded?
Who will give witness? | have said it earlier
also in the House that the goondaism has
extremely terrified the people. Criminals are
now found in every field viz. politics, busi-
ness and legal profession. Under such cir-
cumstances who will come forward to give
evidence in support of oppression of a Har-
jjan, how the oppressor will be prosecuted
and how he will be punished. In the current
session itself, | asked a question in the
House on this. My experience is that people
rarely come forward in the fight which is in
fact more between the haves and haves-not
than between the higher caste and Harijans.
Rich trample the poor and we watch as mute
spectators, So, if 2-4 offenders are punished
and their photographs are flashed on the
Television and are also punished in the
newspapers then the whole country willcome
10 know as to who the offenders are and the
nature of punishment being meted out to
them. And then the people may socially
boycott them. if this is done then it will be a

SRAVANA 25, 1911 (SAKA)

Atrocities) Bill 26

great achievement on our part to give them
justice in real sense. Yesterday the Hon.
Prime Minister rightly emphasised upon the
need 1o deliver cheap justice 10 them. We
should take initiative in this direction so that
we may provide justice 10 the scheduled
castes and the scheduled tribes. As far as
atrocities are concerned, in Bihar, Jharkhand
movement is going on as a result of lack of
employment opportunities for the tribals. The
causal jobs which are reserved for them are
given to the people of other districts as a
result of which the tribals are forced to resort
to agitation. Therefore, only the tribals and
the Harijans should be absorbed in the jobs
reserved for them. All this is being done quite
meticulously. Initially a person is engaged
on casual basis and when he completes 5-7
years, no other person is recruited on that
post saying that the main working on this
post has nowhere to go. What | mean to say
is that though our intention is good and we
want to help the Scheduled Castes and the
Scheduled Tribes, yet we should ensure that
this facility is made available for them in the
States also. if justice is not being done to
them, the attention of the concerned State
Government must be drawn towards this. No
State Government should take it casually. In
the event of extreme oppression, they join
the ranks of naxalites. They do not have
adequate job opportunities and aiso do not
get humanly treatment. When they fail to
bring about changes in the social system
they do this as a last resort. Therefora, our
social system is defective and there is a
need to set it right.

Some time ago, a study on slavery
existing in various parts of the world was
conducted. The study reveals that slavery in
the form of bonded labour still exists in india.
Bonded labourers are mainly scheduled
castes and scheduled tribes who are being
forcibly kept as such from generation to
generation. Despite all efforts, they cannot
be freed. Other regions where slavery still
exist are in Africa. Our intention is good and
we have made the right beginning by taking
initiative to provide quick justice 1o the op-
pressed and bringing culprits to book and
punish them. Our intention is good and we
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want to provide justice to the scheduled
caste and scheduled tribes by giving them
their due position and we shall translate it
into reality. This is my only submission.

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Deputy Speaker, Sir, |
rise 10 support the Scheduied Castes and
Scheduled Tribes (Prevention of atrocities)
Bill, 1989. Sir, in the last five years, the
Government has taken many steps for Sched-
uled Caste, Scheduled Tribes and other
weaker sections and in my view, this Bill is
both historical and revolutionary in spirit. Sir,
the existing laws to check atrocities have
beendiscussed frequently inthe House from
time to time and consensus has emerged
that they are not so much effective to solve
the probiems. | would like to thank the Gov-
ernment, the Hon. Prime Minister and the
hon. Minister of Social Welfare for bringing
forward this Bill.

Sir, itistrue that Government have been
making continuous efforts for the last many
years for the upliftment of the weaker sec-
tions. Ours is a democratic system and we
also have opposition in our country. Two-
three months ago a leader of the opposition
threatened to faunch an agitation if proper
representation in services is not given to
scheduled castes and scheduled tribes. { am
happy to inform that the process of clearing
the backlog was started by the Government
two to two and half years ago. The decision
in accordance to the wishes of the Hon.
Prime Minister to clear the backlog was
taken by the hon. Minister after several
meetings and conferences on various occa-
sions not only with scheduled castes and
scheduled tribes, but also with MLAs and
MLCs. The impact of all this has been very
good and the people who are talking of the
agitation have now realised that the Govern-
ment does not merely make promises but
alsokeeps them. Such is the characterof the
opposition in our country. In the hope of
delay in this process, they want to launch an
agitation. | want to thank the Government for
its timely action which has made good im-
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pact on the people. | would like to thank the
Ministry for the present Bill which mentions
all the points in objects and reasons.

There are many reasons for atrocities
committed on Harijans and tribals. Due 10
the improvement in the social set up during
42 years of independence, the Harijans and
tribal people have awakened and now they
have started resisting oppression. People
lacking humanity are still committing atroci-
ties on them. | would like to thank the Gov-
ernment for the present Bill which covers all
the aspects whether it be a dispute over
land, untouchability, dignity of women or any
other atrocity committed by the upper castes
and the powerful people on Harijans and
tribals. While introducing the Bill, the Gov-
ernment has admitted the inetfectiveness of
the present laws to check atrocities.

| would like to say one thing that our
ideology is clear and the intention of our
Government is also good, but the impleman-
tation of these laws is the responsibility of the
State Governments and they do not fulfil it.
We enact the laws, but they are rarely imple-
mented effaectively. The fact was also cor-
robarated by the hon. Member that the laws
for the weaker sections are not properly
implemented. The uplittment of harijans and
tribals is the responsibility of the Centra!
Government. So the monitoring cslls should
be set up at the district level instead of State
level to keep a close watch on the atrocities
in various areas on different sections, forthe
continuous flow of information. The Com-
missioner of Scheduled Castes and Sched-
uled Tribes provides all the details to the
Government. Often the reports about the
number of cases of atrocities on Harijans
and tribals are embarrassing. The main
reasons for these atrocities is often the re-
fusal of S.Os of respective Police Stations to
register F.I.R. perhaps adverse entires are
made in the personal record of the con-
cerned S.0O. where more cases of atrocities
are found as a result of which they refuse to
register the complaints lodged by the Sched-
uled Castes and Scheduled Tribes. My
submission is that there should be a prowvi-
sion to consider the application of Sched-



29 S.C.S.T. (Prev. of

uled Castes and Scheduled Tribes as FIR
and action should be taken thereon. It should
be obligatory for concemed S.O. to take
action on the application. The application
forwarded by any public representative or
submitted to the SP or any other officer
should also be considered as FIR, so that
Pohice Officers may not shirk their responsi-
bilities.

1 would like to give one more important
suggestion as also pointed out by many
other hon. Members that no one dares to
give evidence infavour of Harijans or Adivasi
at the cost of enimity with the powerfu! per-
son. The need of the hour is to fix the
responsibility of owns of proof on the of-
fender as is 1n the case of crnme agan
women. If this 1s not done then the purpose
of the Bill will be defeated. in the case of
report of atrocity, the guilty should be asked
1o prove his innocence. Even after 42 years
of independence Harijans and Adivasts are
still weak and are not strong enough to earn
goodwili of the people and persuade them to
give evidence. Therelore, a clause to prove
innocence should be included in the Bill. |
was first elected to the Uttar Pradesh As-
sembly in 1962, the year in which the hon.
Minister also got elected. She is a kind
hearted lady, | remember at that time hcw
she formulated various schemes at her per-
sonal levelforthe welfare ofthe people of her
constituency includingtribals. We have been
demanding for the last 10-15 years that
those who have been left out should be
Included in the list of scheduled castes and
scheduled tribes because atrocities are
committed on them and they do not get any
'egal aid also. | would like to thank the hon.
Minister for good work done by her during
the last 3 to 4 years. It is also learnt that the
said list has been cleared by the Cabinet.
Anomalies should also be removed. Shri
Motilal is present in the House. In his con-
stituency, Biyar tribe is included in the list of
scheduled tribes whereas in my constitu-
ency they are not treated as scheduled tribe.
Tribal population is scattered over eight
districts of Madhya Pradesh. Similarly the
population of Panika tribe is 20 lakh of Bihar,
Orissa and Madhya Pradesh are taken to-

SRAVANA 25, 1911 (SAKA)

Atrocities) Bill 30

gether. Today, to oblige an M.P., a particular
tribe can be included in the list but that does
not mean that injustice can be done with 20
lakh strong Panika tribe. This tribe should
have beenincluded whenthe Area Registra-
tion Bill was passed.

Shr Arvind Netam and other colleagues
have demanded that Panika tribe in the
entire State should be included in the list of
scheduled tribes. lf itis notdone by the State
Government, the Parliament which is the
Supreme body has to decided as to which
tribe has to be declared as scheduled tribe
and which caste as scheduled caste. The
State Government may agree to it or not but
it 1s wrong that at one place a particular tribe
is treated as scheduled tribe and at other
placesitis not. A pressure has been exerted
on the Government and we have aiso taken
several deputations to the Government in
thisregard. The list prepared by the Govern-
ment can be amended if necessary. If itis not
gone inthe current session, itcan bedonein
the next session. The Government is ca-
pable to do so and can get it passed even in
one day In the next session. There is no
controversy over it. Several crores of poor
people will come under the list of scheduled
tribes. The hon. Minister is atender-hearted
lady and with the feeling, an implementing
machinery may also be set up through this
Bill. l am grateful to you far giving me time to
speak.

12.00 hrs.
[English]

MR. DEPUTY-SPEAKER: | want to
know the sense of the House. There is along
list of Members who want to speak. | want to
know whether we can skip the Lunch Hour.
It you all accept, we can skip the Lunch Hour
and continue the debate.

MANY HON. MEMBERS: Yes, Sir.

MR. DEPUTY-SPEAKER: Atthe same
time, | request you all to be very brief and
take only 5 to 6 minutes each.
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| Translation)

CH. SUNDER SINGH (Phillaur): The
hon. Minister has presented a very good Bill
in the House. The ideas of our Prime Minister
in this regard are very clear. If the welfare of
people could not be done during his Prime
Ministership, then it can never be done.
Several laws have been enacted by the
Government for the welfare of the scheduled
castes and scheduled tribes but they are rnot
implemented properly. The Members of
Legislative Assemblies and Members of
Parliament should ensure the proper imple-
mentation of these laws and they should
fight for this cause. We become Members of
Parliament and say that Central Govern-
ment should do this thing or that thing, but it
is our responsibility, particularly of those
Members who belong to scheduled castes
and scheduled tribe communities. It is pointed
out by the Members that scheduled castes
and scheduled tribes are not recruited in the
Police forces but they should themselves
$@0 as 1o why these people are not recruited
in the police forces. Today in Punjab, D.S.P.
and D.L.G. of the Police are Harijans. if
harijans are not recruited in police forces in
any part of the country, it is fault on the part
of the Member concerned. The Members
indulge in boasting only and ask the Central
Government to do this thing and that thing.

[English]

No man can get his right through re-
quest. Rights are wrested from unwilling
hands.

Mahatma Gandhi said:

“ | do not want to be re-born. If | were to
be re-born, | should be born as untouch-
able so that | may share sorrows and
sufferings inflicted upon them. |, there-
fore, pray, if | have to be born again, |
should not do so as a Brahmin, Ksha-
triya, Vysya or Sudra but Adi-Sudra.”
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[ Translation]

I am very much astonished 1o listen that
such and such atrocities have beern commit-
ted on Harijans. What do you do at thai time?
Such ncidents occurred in Punjab also. Mell
you that peopie of the neighbouring village
kidnapped a girl of our village. | offered drink
to some persons of our village and asked
them to kidnap their girls 10o. Hearing upon
this, they immediately returnad the girl of our
village. Therefore, it is your responsibility
and not of the Central Government. ¥ an
M.P. or M.L.A. belonging 1o Harijan commu-
nity, cannot protect his people, he should be
forced o quit his seat. We shouid take pre-
cautionary measures i the Harijan constitu-
encies and should provide protectionto them,
| have asked the Prime Minister also that
after thorough consideration some concrede
steps should be taken in thic regard. There
should be no objection about it. If Harijans
have their hold in any area, everything goes
wall there. When | was member of the State
Assembly, | always advised those people
who compiained 1o me about the atrocities
on Harigans and Adivasis that no one could
heip them unless they themselves raised
their voice against it. All members agreed
with me. Therefore, one must have the quality
of leadership and similarly Harijans should
also have their good leaders. People just
stroll here and here and say that atrocities
are committed on Harfans. | would like 1o
say that whatever laws may be enacted by
the Government, atrocities cannol be
checked unless Harijans themaselves come
forward, raise their voice against it. The laws
were enacted earlier also, but the real ques-
tion isof their implementation. Whether it be
a State Government or the Central Govern-
ment, the implementation of laws is not
possible without active cocperation of the
people.

[English]

No man can get his right by request.
Rights are wrested from unwilling hands.
[ Transiation)

One has to fight for his right and so long
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as he does not come forward, this process of

will continue. Pecple say that
injustice is being done but | would say that
one should be so strong that no one could
dare 10 do injustice 1o him. Merely blaming
others will not serve any purposes, we have
to boldly stand against injustice. | am sur-
prisad to listen that this law or that law should
be enacted 1o check atrocities on Harijans,
but so long as Harijans themselves do not
stand against atrocities, no law can be effec-
tively implemented. Harijans have to protect
themselves and no one will come to protect
them. Punjab is the worst terrorist affected
State. | also suggest there that all Akalies,
communists and other people should unite
against the tarrorism, only then this problem
can be solved. Simply enacting laws will not
serve any purpose. | am very much dis-
tressad to listen about the new laws. One
should make suggestions about it only after
thorough consideration. A number of laws
are already there but the basic question is of
their implementation and for this purpose the
M.L.As and other representatives of Har-
ijans should come forward. They themselves
have fo get these laws implemented and
none else will come to help them. Harijans
themselves have 1o fight for this. Without
taking much time of the House, | support this
Bill.

SHR! KALI PRASAD PANDEY (Gopal-
ganj): Mr. Deputy Speaker, Sir, | support the
Scheduled Castes and Scheduled Tribes
(Prevention for atrocities) Bill brought by the
hon. Minister in this House. Before express-
ing my views on this Bill, | would fike to draw
the atlantion of the House fowards the exis!-
ing laws. There are several provisions in the
existing laws o prevent atrocities on Har-
ijans. | thirk that the cases of atrocities on
RHadijan have shown downward trend due 1o
the effective implementation of these laws.
Even then judging the factual position of the
prevailing situation, the hon. Minisier has
brought this historic Bl in the House for
which both, the Prime Minister and Dr Rajen-
As has been said by Dr. Rajhans in the
House, several laws have been enacied and
forwarded 10 the States for implementation
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but before reaching the district level these
laws become handicapped. The provisions
to prevent atroc*ies have been made in the
Bill and they are good too but if we look atthe
already existing provisions made in the
constitution or in the Indian Penal Code, we
shall find that in a case of atrocities on
Harijans, chargesheet has to be produced in
the court within a maximum period of 80
days. But we have see that Police Officers
take one year or one and a hali year'stimeto
produce chargesheet in the courts, as a
result of which the cases are dismissed in
the absence of proof or final report. | would
like that provision dealing with the produc-
tion of chargesheet within 90 days should
strictly be implemented. Besides, the Bill
should also ensure that chargesheets relat-
ing to incidents of atrocities committed on
the harijans should be produced in the coutts
within a maximum period of 90 days. Hf this is
done the cases of atrocities will definitely
come down. Secondly, | would like that more
courts should be set up at places where the
incidence of atrocities are more and only
then justice will be rendered inthe real sense
and the provisions of this Bill be imple-

mented properly.

Sir, despite the existence of laws, more
atrocities are committed on these helpless
people bacause of delay in the settlement of
cases and they are once again at the mercy

of the very people against whom they had
filed cases.

The incidence of atrocities are maxi-
mum in Bihar. The area, between Jahana-
bad and Ranchi is the worst affected. The
main problem is regarding land disputes.
Land disputes are the major cause of atroci-
ties and every Oay in situation is becoming
more serious. In order ‘o evade the land
Ceiling Act, the big landlords get a few acres
of land registered in the names of their
more acres of land in the names of other
backward classes. As these people are illit-
erate, they are nol aware as 1o how much
land is registered in their names.

Mr. Deputy Speaker, Sir, | have submit-
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[Sh Kah Prasad Pandey]

ted many times earher 1n this House and |
have also given t in wrting to the hon

Minister that unless all these backward
communities, which are at present deprived
of the facilties, are included in the list of the
Scheduled Castes and Scheduled Tribes,
this problem will not be solved For example,
the State Government has recommended to
the Central Government that the ‘Tharu’
tribe in Champaran should be included in the
Scheduled Castes and Scheduled Tribes
st We have been wartingforthe inclusion of
that community but in vain Similarly, f you
look into the Scheduled Tribes list, you will
find many dispanties There is disparity In
the criteria adopted for including communi-
ties in the list of Scheduled Tribes For ex

ample, the ‘Gond have been included inthe
st of Scheduled Tribes but the '‘Goud

community has been left out Just for the
difference in pronuniciation, this community
of Bihar and Uttar Pradesh has been de-
prived of the benefits available tothe Sched-
uled Castes and Scheduled Tribes Just for
the nasal sound, they have been so de

prived Madam Minister, you will be sur-
prised to know that when the hon Member,
Shn Krishna Pratap Singh wrote to the dis

tnct magistrates of Sewan Gopalgan) and
Chapra to know about the strength of the
Goud community in these districts, the reply
was that this community has not been ir

cluded in the list of the Schaduled Tribes

This means that there are no Scheduled
Tribes in my district But the most surprising
factis that the petrol pumps in these districts
are sanctioned in the names of the people of
thiscommunity It there 1s no adivasi popula-
tion In any of these three districts, how could
these petrol pumps be sanctioned in their
names? When we ask about the number of
adivasis living In these areas, we are told
that this community 1s not included in the list
of the Scheduled Tribes How Is it then that
petrol pumps are sanctioned in their names?
As per the policy of the Government, petrol
pump agencies are sanctioned to the Sched-
uled Castes and Scheduled Tribes so that
their standard of living improves Butin real-
ity organised groups of influential people are
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getting petrol pumps sanctioned inthe names
of Scheduled Castes and Scheduled Tribes.
Therefore, despite the aforementioned pol-
icy of the Government, the Scheduled Castes
and Scheduled Tribes do not have even a
single petrol pump in ther name today.
Agencigs are sanctioned in the names of
these people without their knowledge Land
IS registered and money Is deposited in the
banks in their names but these poor people
are completely unaware of t They are igno-
rant of the factthe petro! pumps are function-
Ing in their names But when one wants to
know about the strength of the Scheduled
Castes and Scheduled Tribes in these dis-
tricts, the district collector replies that noone
belonging to these categories in his district
This kind of fraud has been going on there
earher also

SHRI KRISHNA PRATAP SINGH
{(Maharajgan}) Kindly give an example in
support of your contention

SHRI KALI PRASAD PANDEY There
IS no need to give examples because | have
already written to the vigilance Department
and | hope that the Ministry of Petroleum 1s
carrying out necessary investigations | am
not referring to any particular individual You
go to Saran district and even Patna and see
for yourself In fact, | can challenge that
petrol pump licences been issued In the
names of Scheduled Castes and Scheduled
Tribes without their knowledge throughout
Bihar These petrol pumps are operating in
theirr names but they know nothing about
them So far as the setting up of special
courts 1s concerned, a special court atHazipur
was set up In which cases relating to Har-
ijans and weaker sections living inthe district
were registered and dealt with However, the
hanjans residing at Gopalgan) and East
Champaran, who have to cover 150 miles to
take advantage of this count, suffer lot of
hardships | would like to request that a cell
headed by an officer ofthe rank of an Inspec-
tor or SHO should be set up at every distnict
headquarter which should look intothecases
ol atrocties and take action accordingly
Shn Rajhans has nghtly pointed out that the
adivasis resding in Ranch: and elsewhere
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are not gefting wages as per the minimum
wage Act. When a law is made, it should be
first ensured that ts benefits reach the people.
The illiterate should also be familiar with the
different provisions of laws enacted for their
welfare. Provisions shouid be made to en-
sure that local M.L.As and M.Ps are associ-
ated with the committees set up in the district
headquarters. The Hon. Prime Minister has
taken a very good step by initiating the
JawaharRozgar Yojana. Panchayats should
be made responsible for any atrocities against
the Harijans and the Sarpanch should be
asked to improve the position. In this way we
shallbe able to check oppression of Harijans
to some extent. [congratulate the Hon. Prime
Minister for introducing such a historic Bill
whereby it will be possible to prevent atroci-
ties on Harijans and Adivasis.

(English]

DR. PHULRENU GUHA (Contai): Mr.
Deputy Speaker Sir, | thank Dr. Rajendra
Kumari Bajpai for bringing forward this Bill. |
extend my full support to this Bill.

|feel extremely sorry thatthis type of Bill
is necessary at the end of the 20th century-
it is very regrettable. The so called high-
caste people and the land owners are the
main culprits for atrocities on Scheduled
Caste and Scheduled Tribe people. Thisis a
good Bill in so far as prevention of atrocities
are concerned. Butthereis nomentionof the
act. on police officers. There must be
son*2 provision by which the guilty police
officers are dealt with proper punishments.

it is really a very sad situation that
inspite of the constitutional protection of SC
and ST people, the country has been unable
to curb the atrocities on SC and ST people.
Here | would like to say that women are the
most sufferers amongst the SC and ST people
in these atrocities.

it is very welcome that a provision has
been made to rehabilitate the victims of
atrocities. The quantum of rehabilitation and
compensation must be decided by the Union
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Government; otherwise it will ditferfrom State
to State. Unfortunately untouchability still
exists in many places. Vigorous work for the
removal of untouchability is very much
needed. Unless the attitude of people of all
categories is changed, only a Bill will not
solve this type of problem. It must be admit-
ted that socio-economic condition and illiter-
acy among SC and ST people are respon-
sible for these atrocities to a great extent.

Land is another main cause for atroci-
ties. It is also the fight between the ‘haves’
and the ‘have-nots’. Nobody dares to com-
mit any atrocities on the Scheduled Castes
and Scheduled Tribes who are educated
and who are quite well to do. it must be
admitted that the Scheduled Castes and the
Scheduled Tribes are becoming conscious
and they want to establish their rights. But
whenever they want to establish their rights,
the powerful section becomes active and
they take advantage of their position and this
is also one of the causes for atrocities. The
Bill is very much welcomed But socio-eco-
nomic condition and education among the
Scheduled Castes andthe Scheduled Tribes
must be improved. The improvement is
necessary not only for men, but also for
women because, as | have said already, no
doubt, the women are the most sufferers.
When the whole Scheduled Castes and
Scheduled Tribes are economically and
educationally on par with the other commu-
nities, then they are equalto the mainstream
and then the land-owners or the high-caste
people will not be able to do injustice to the
Scheduled Castes and the Scheduled Tribes.
| look forward to a society in India where all
people will be treated equally; there will be
nodrfference betweenthe Scheduled Castes
and the other castes at all; and there will be
no have-not in the country.

I sincerely hopethat the implementation
of this Bill will be done properly. | am sorry to
bring to the notice of the House that many
Bills are passed in this House, but because
of the lack of proper implementation, proper
relief could not be given to the people

With these words | support the Bill
wholeheartedly.
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[ Translation)

SHRI RAMSWAROOP RAM (Gaya):
Mr. Deputy Speaker, Sir, while supporting
the Bill presented in the House to check
atrocities on Harijans, | consider it a historic
Bill. This Bill should have been brought very
early. Lot of discussion has been done in this
House on this subject and the Central Gov-
emnmment has suggested many steps to the
State Governments in this regard, be it any
State Government. It is sad that none of the
State Governments have implementedthose
measures and day-by-day the incidents of
atrocities have increased.

I would like to submit to the hon. Minister
that in my view, there are five major causes
for atrocities on Harijans. First is land dis-
pute, second is social exploitation, third is
economic exploitation, fourth is tension aris-
ing out of untouchability, and fifth is social
and political awareness generaied among
the poor people recently.

80 per cent of the cases are related to
land disputes. Land has been aliotted to the
landless people by the Government under
20-Point Programme. Lease Orders have
also been issued to them but they are not told
which plot belongs to them. f you see the
figwes, you will find that there is no land
dispute in Bihar, and land reforms have been
fully implemented but actuaily not even 25
per cent people have got possession of land.
The land reform campaign was started inthe
year 1975 and since then the poor people
are running from pillar 1o post with those
lease orders. When these poor people
demand their right, they are thireatened by
the police. | come from Central Bihar. No
other part of our country has witnessed as
many incidents of atrocities as Jahanabad,
Gaya, Aurangabad, Navada or Palamau in
Central Bihar. Thousands of graduate and

post-graduate youths of these areas, are
detained in the jails of Gaya, Navada and

Aurangabad in Biher.

Just now, Shri Panika saidthat F.LR.is

not ragisterad by the police even in ganuine
cases. Police is meant for the protection of
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poor people, but if the police works in conniv-
ance with the land owners, how can it protect
the poor people. The Government had said
that the matter of atrocities on Harijans and
Adivasis will be dealt by the Centre. | have no
hope from the State Government. The rea-
son is that the State Government has not
been able 1o protect the poor people. The
intention of the Central Government is good
and it wants to set up a society which is free
of exploitation and where «verybody gets
equal opportunities. But it is not possible to
do it while sitting in Delhi because the Gov-
ernment cannot judge what is happening in
Gaya, Jahanabad and other parts of Bihar.

The issue of summary trial and special
courts has also been discussed here. As
such it is a very historic and radical Bill, but
when it would be enforced, it would be inef-
fective. Then an amendment Bill will have to
brought. Therefore, my suggestion is that
the places where atrocities on Harijans are
committed should first be identified and they
should be declared as disturbed areas. They
should be given protection from the Central
administration, otherwise the purpose of this
Bill will be defeated. The State Governments
will not be able to ensure proper implemen-
tation of this Act, therefore the Central Gov-
ernment should take the responsibility of its
implementation We have full faith in the
Central Government and in Shri Rajiv Gandhi
and so do the Harjjans throughout the coun-
try. The Hon. Prime Minister has said this,
time and again that middiemen will ba elimi-
nated. He has admitted that the funds meant
for Harljans, do noi reach them. Earlier,
Harijans, and Adivasis were uneducated but
today there are af least some graduates and
post-graduates in every Harijan village. The
Central Government has aducaled and en-
lightened them and asked them to fight for
their rights, fight against untouchability, fight
for land, and social uplifiment. When the
ecucated youths of the village fight tor their
nghts, they are branded as naxalites. | would
like to submit that there are no naxalites or
persons belonging to R.P.F. in the Central
Bihar. Every youngman wants to come into
the national mainstream and live peacefully
but he ic sandwiched belween feudalism
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and police. | would like to narrate an incident
that happened in Aurangabad. About 125
persons gathered in the house of one Birju
Mistry and held a meeting. The matter that
was being discussed was o! minimum wages.
Some one who was aither part of the feudal-
istic system or habituai of committing atroci-
ties on Harijans iniormed the police that a
very big meeting was being hald inthe house
of Birju Mistry. The police went there and
without any verification, opened fire in which
6 persons were killed. This i the situation.
How do you ask us to unite? The Govern-
ment has assured that special courts would
be set up. Bul if we go to those special
courts, we will be way laid and if we unite, we
would be branded as naxalites. The poor
pecple of the area are now ready 10 oppose
the atrocities and they have united socially.
They are not against the Congress. Hao it
been so the Congress would not have won
so many seats in Central Bihar. They have
always voted for the Congress. In Gaya
district, only one seat is with the Lok Dal and
the rest of the seals are with the Congress
party. In our country, 90 percent population
is of poor people and 43 percent is of labour-
ers. Had these people been against the
Government how could so many candidates
win and be elected? People vote forthe party
but they are not being recognised. Today,
one thousand educated youths are detained
in jails in Gaya because of naxalite move-
ment. Therefore, | would like to request the
hon. Minister that a special team of the
Central Government may be sent 10 the
various jails of Bihar and a survey report
prapared on the number of innocent persons
that have been imprisoned in these jails.
These persons should be released on the
birthdays of Mahatma Gandhi, Pandi
Jawaharlal Nehru, Shrimati Indira Gandhi
and on Shri Rajv Gandhi's birthday which
falls on the 20th of this month. | will not make
a request for those who are guilty. But direc-
tions should be issued immediately to re-
lease these innocent youths from the jails,
allar the verdcalion of character.

My third poini is regarding drinking .vater.
Shri Rajhvans has rightly said ¥ you see the
figures regarding drinking wels:, you wili no
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But Iwould like to inform you that when | went
to my constituency, alongwith an M.LA. of
the area—I do not want to mention his name-—
the position was entirely different. The Gov-
emment of Bihar has authorized the MLAs to
install 10 hand pumps in eveiy panchayat.
One Harijan came there and requested by
installation of a hand pump. | want to explain
the situation so that you may understand that
assistance is not being provided to the needy
persons. When | asked the M.L.A. 1o install
a hand pump in his house, he said that the
quota had aiready been exhausted. In the
meantime, another person came there and
said that a hand pump has been installed in
his compound but the lady of the house
wants a hand pump to be installed inside the
house, so this is the situation. The funds of
the Government of India, and Bihar Govern-
ment are not being utilised properly. There is
lot of contradiction. Therefore, | would like
that instructions should be issued to the
District Magistrate for making arrangements
of drinking water so that things improve in
the villages.

| hail from the Jahanabad constituency.
Lot of atrocities are committed on Harijans in
that area. | have found that mostly atrocities
on Harijans are committed in predominently
to Hindu villages. Not even a single case of
atrocity on Harijans has been reported from
any village in Bihar inhabited by muslims. i
the Government is not able to check atroci-
ties on Harijans, they should be rehabilitated
around the Muslim villages or in large groups
so that they could feel safe and secure in
Jahanabad. This type of atmosphere will
have to be created, otherwise they will be left
at the mercy of killers.

With these words, | would like to de-
mand that clear decision should be taken

after going through the facts in this regard.
This is my suggestion.

With these words, | support this revolu-
tionary Bili.

SHRI JAGANNATH PATTNAIK
(Kalahandi): While weicoming the B, |
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[Sh. Jagannath Pattnaik]

would like to say that it is a matter of shame
for the country that this Bill had to be brought
after 42 years of Independence.

Sir, atrocities committed on the harijans
can be checked only be ensuing their eco-
nomic development and we should think
over it. Ours is an ancient and prosperous
country. Though the people belonging to
ditferent castes and speaking different lan-
guages enjoy equal rights here, yet our origi-
nal culture is vanishing in this feudalistic and
imperialistic system. During the freedom
struggle, Gandhiji started a social revolution
to abolish practice of untouchability. The-
oritically and practically he gave them the
status of God. But what is their condition
today. On the one hand, the Government is
endeavouring to bring political awareness
and economic development among them
and on the other hand, feudal elements
continue to hold them as bonded labourers.
Now these feudal elements have realised
that they cannot suppress this revolution,
but even then they hatch conspiracy against
it. They know that the feudal system will not
last long it the economic condition of Har-
ijans isimproved and if they start demanding
their rights. So they deliberately commit
atrocities on Harijans.

It is @ matter of regret that the custodi-
ans of constitutional machinery legal sys-
tem, the police, the judiciary and the bu-
reaucracy do not perform their duties in the
right spirit. Whenever a Harijan or adivasi
complains to them about the atrocities
committed on him, he does not get justice
from them. So far as their security is con-
cerned, police does not take it seriously and
no other person of the society comas to their
help. This is what is happening today. Keep-
ing this situation in view, Shri Rajiv Gandhi
has launched Jawahar Rozgar Yojana for
the economic and social development of the
Scheduled Castes and Scheduled Tribes
and provision has been made to provide
them constitutional protection so that they
may become full partner in the national
development. For this purpose Special Fund
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has been created and Tribal Sub Plan and
Special Component Plan have been set up.
To ensure social and constitutional protec-
tion in the present social set up apart from
their representation in the Assemblies and
Parliament, arrangements have been made
for their representation in Panchayati Raj
institutions and in Nagarpalikas also, which
is a revolutionary step.

Besides, it has to be seen as to how it
will be implemented. Many lawe had been
anactaed earlier also, but they are not being
implemented properly. Therefore, | would
like to give some suggestions. Besides,
setting up special courts, summary trials
should also be held. Social security of Har-
ijans should be the responsibility of all the
citizens. If atrocities are committed on Har-
ijans, those people, who do not protest
against it, should be held socially and mor-
ally responsible. Full compensation should
be paid to the victims. Every Panchayat or
the revenue unit should be asked to impose
cullective being on the people a portion of
which should be paid to the victims. Simi-
larly, a person who has been convicted in a
case of atrocities on Harijans, should be
disqualified for contesting elections.

In the end, | would like to submit that
today it is a challenge to our politicians, the
educated and the youth of our society. if we
could not generate a feeling of brotherhood
in the society and enforce these laws, we
would not be able to provide economic,
social and legal protection to the Harijans
and Adivasis. Many new schemes being
launched, Nehru Birth Centenary is being
celebrated this year and 42nd Anniversary
of national independence is also being cele-
brated inthe country and on such occasions,
incidents of atrocities are a matter of shame
for all the citizens of the country. Therefore,
a call should be given to all the countrymen
to take this task as a challenge and accom-
plish it.

SHRIRAMSINGH YADAV (Alwar): Mr.
Deputy Speaker, Sir, i support the Sched-
uled Castes and Scheduled Tribes (Preven-
tion of Atrocities) Bill, presented by Dr. Ra-
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jendra Kumari Bajpai. Our Hon. Prime Min-
ister Shri Rajiv Gandhi who is taking keen
interest in preventing atrocities on Harijans
and Adivasis has brought this Bill. It is a new
record in itself. It has been brought to bring
about social equality amonrg the people.

Sir, as you know the year 1989 is being
celebrated as the Birth Centenary Year of
ourfirst Prime Minister Pt. JawaharlalNehru.
Eftorts were made by Pt. Nehru to provide
social, economic and constitutional justice to
the Scheduled Castes and Scheduled Tribes
It has been mentioned in the Preamble of the
Constitution of India that it will secure social,
economic and political justice to all its citi-
zens. The word social has been given the
foremost place because first of all social
equality is essential for the citizens of the
country. The discrimination being done with
the poor, the Scheduled Castes and Sched-
uled Tribes orthe social evil like untouchabil-
ity can be removed from the society only
when there is social equality. Dr. Rajendra
Kumari Bajpai, who presented this Bill in
compliance of the wishes of our Hon. Prime
Minister Shri Rajiv Gandhi, deserves to be
congratulated. The hon. Members of this
House and the entire country knows that Dr.
Bajpai is in true sense a godness incarnate.
Her efforts for the weltare of the poor will
always be remembered in history. The credit
of presenting this Bill in the House to prevent
atrocities on Harijans also goes to her and
the Hon. Prime Minister Mr. Deputy Speaker,
Sir, it is also commendable that you have
allowed a discussion on this Billin the House
on behalf of the Speaker. The Opposition
Members claim that they are the supporters
of the poor and want to provide justice to
them by enacting such laws. They were
aware of it that the Hon. Prime Minister and
his Cabinet collegues have decided to bring
these Bills in the House, but their absence
and resignations from the House clearly
indicate that they do not want to cooperate
with the Parliament in fulfilling its duty to-
wards the poor, the Scheduled Castes and
the Scheduled Tribes. It is known to the
entire nation that there is a great difference
between the profession and practice of the
Opposition. The period of reservation made
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in the Constitution for the Scheduled Castes
and Scheduled Tribes was about to end
duringthe Janata regime when Morarji Desai
and Charan Singh were heading the Gov-
emment from 1977 to 1980, but they deliber-
ately did not extend the period of reserva-
tiononthat occasion. i was elected to the Lok
Sabha for the first time. Keeping up that
tradition, our Hon. Prime Minister Shri Rajiv
Gandhi stated in his speech yesterday from
the Red Fort that he had learnt only one
lesson from his mother, i.e. to make sacrifice
for the sakae of the country and to work forthe
welfare of the poor. He has proved through
this Bili that he really wants to do a lot for the
weltare of the Scheduled Castes and Sched-
uled Tribes. | would like to thank Dr. Bajpai
for making provision in this Bill for punish-
ment to the offenders who commit atrocities.
Now they will not be able to get probation
under Probation ot Offenders Act 1958 and
Criminal Procedure Act 1960. Now they will
not go scot free any more. | would like to
thankthe hon. Minister, particularly for making
this provision in the Bill. The services ren-
dered by the hon. Minister for the people of
this section of society are really commend-
able. There are still many castes which have
not been included in the category scheduled
castes and scheduled Tribes. There is a
community known as ‘Jogi' in Rajasthan
which should be included in the Scheduled
Castes and Scheduled Tribes list. This list
should therefore, be reviewed and the com-
munities which have been left out should be
includedinit. Till 1968, there existed ascheme
under which Central Government scholar-
ships were awarded to the children cf the
Scheduled Castss, Scheduled Tribes and
other backward classes. The Government
should examine that scheme and revive it so
that scholarship facility andthe assistance in
the form of books etc. may be available tothe
weaker sections also. These people are also
facing housing problem. They are allotted
houses in the dirtiest and the most unhy-
g.enic parts of the city. In this connection, the
Government should take steps under the
National Housing policy to provide housing
facilties to the Scheduled Castes and Sched-
uled Tribes. Under the Crown Act, people of
these communities residing on cities should
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be granted lease to confer ownership rights
of the land and at least 25 per cent of the
plots and houses in the new colonies should
be reserved for thase categories and aliotted
to them. In the rural areas also these pedpis
have to face considerable hardships in re-
gard to housing. In order to dea! with this
problem land should be acquired and handed
over 10 the Gram Sabhas so that they may
build houses for these people

SHRI MAHABIR PRASAD (Mad-
hepura)’ Mr. Deputy Speaker, Sir, | heartily
welcome the Biil brought for the prevention
of atrocities on Harijans and Adwvasis. | would
even say that if the quantum of punishment
10 check the atrocities on the weaker sec-
tions is required 1o be increased, there shouid
be no hesitation in making such a provision
in the Bill. ¥ we look at the history of Indian
culture and cwvilization we shall find that
there I8 no need to make this kind of a
legisiation Ourancient sages like Ved Vyas,
Vaimiki, Vashishta, Parashar were al’ Har-
ijans but they earned reverence because of
the penance they had performed.

‘Tapso brahmana pat ah, jatic nama
nch karaneh'.

Inthe presentcentury, there worg poopla
Kke Dr Ambedkar anc Babu Jagjvan am.
The latter was fondly e-idrrased as Babuji by
tha masses of india. [ Ambodkar ie known
as the ‘Manu’ of Indian leg'slaturs ant ha
was the Chaikman of th. Commiftee which
prepared the draft of the constitutinn. Unfo: -
tunataly, this country is being forced 10 face
8 situaton under whic ¢ has bacome s
sential to bring such an exhaustive Bill, It s
& fact that in the ‘Dwapar’ era Dronacharya
demanded the thumb ot tilavya as-‘Guns
Dakshina’ butitis also trus that Shri Ram ate
the pre-tasted berries otffered by Shabar:.
This struggle for maintain:ng disparty and to
establish equality has for long bean a part of
our history and culurs. {, tharefore, support
the B& brought into this House and whita
welcoming it wholeheatedly, | woulk fike 1o
urge upon Shrimati Bajpai, 4nd | would aiso
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ke 1o bring it on record, that | have no il-
teelings towards my Harijan brothers. But, |
would ke 1o relate my own experience in
regard to misuse of law. Disputes often take
place in the rural areas. in one such case, in
January, a group of peopie bribed a Harnjan
ic file a case of atrocity against a particular
non-Harijan. Thereatter, the person against
whom the case was filed was arrested by the
DSP and the sub-inspector. The arrested
man was a retired Head Master and an old
friend of mine. After his arrest, his son ap-
proached me and told me that a case had
been instituted against his father and that he
was in police lock-up. | went to the S.P.
directly and requested him to get an enquiry
conducted into the case if there was any
substance in the charges and that | was
prepared to stand surety tor his bail. | told
him that man concerned would be present
himself as and when required and that no
one should be detained without due investi-
gavons. On hearing my appeal, the S.P.
calied the sub-inspector and enquired about
the sections under which the case was insti-
tuted against that person The sub-inspector
replied that the said case was instituted
under sections 379, 436 and 352. Sections
379is connected withtheit. When was asked
about the details of the theft, the sub-inspec-
tor replied that an oid box containing a tom
sares was siolen. Tha second section re-
iztod t0 arson anc when the detais were
asked In this regard. the sub-inspector re-
plied that a sma' hu was set on fire. When
he asked # othe houses adpining this hut
waro aiso afiectel, ;.6 'epiy was that only
the smali but was gutied by the twe. Thereat-
ter, when the S.P°. askad as 1o how section
397 whiich deals witr. Stis:mph to murder was
invoked, the sub-inspuciul raphed that this
section was attracied Lrcause the Hargan
was hit by an arrow which tore his shit. In
this way, section 307 43f and 352 were
invoked The case was finally confirmed by
the S.P. and filad in the coun. As the casa
was connected wilh atrocites on Harjans, 8
was revived by the count Therefore, iwantio
submit that efforts shouid be made to pre-
vent the mcidence o atrocties. B is atactthat
as Shri Ram Ratan Ram was saying yester-
oay that cases reiating to atrocities commit-
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ted on Harnjans are not registered in the
Police Stations. On the other hand position
today is that a man going to the temple prays
to God to be loan next ime in a Harijan tamily
or as a female. | know that all the S.Ps., S.H.
Os and D.Ms are not non-Harijans. There
are 7 blocks in my area out of which 4 biocks
have Harijan sub-inspectors. It is not correct
to say that all sub-inspectors, S.Ps, D.Ms are
non-Harijans. Now this contradiction is very
intriguing. On one hand, the Harijans are
lamenting that atrocities are being commit-
ted on them anJd on the other, the non-
Harijans are praying tc God to be loan in a
Harijan family or as a weman. | have asked
seveoral times as to why do they aspire to
became Harijans and they replied that they
did so because thesc categones got prefer-
ential treatment in ragard to promotions,
employment etc. When | asked as to why do
they want to become women in their next
bith they replied that it was so because the
women wielded all the power on the domes-
tic front. Theretore, | said that in order to
effect social developmeni these points have
to be kept in mind. There is inherent conflict
between environment and organism. Every
country has its own individua! history and
geography. Under such circumstances mere
passing of legislation will not help as much
as the existence of harmontious relations in
the socisty. Harmonious relations betwaen
different castes and communities would bring
about all round develooment in the society.

13.00 hrs.

| was pointing out that the clash and
contlict in the society can be done away with
by ushering change ir: the social environ-
ment. Statutes cannot help to the extent that
social changes can."

Mr. Deputy Speaker, Sir, | would like to
draw the attention of Madam Bajpai to an-
other point. There is a provision of punish-
ment for the person who forcibly occupy land
of Harijans but what about the provision of
punishment for those Harijans who occupy
land of non-Harijans? This is a vital quastion.
Legal action can be taken against those who
occupy the land belonging to Harijans but
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are there similar provisions in cases where
the Hanjans are the culprits? | am not mak-
ing thts point without any basis. | have infor-
mation about the occupation of 700 bighas of
land belonging to non-Harijans by Harijans
and Adivasis. This i1s a clear case and tha' is
why | would lke to know as to what provi-
sions aexist to solve a case of such areverse
situation. There exists ‘equality before law’
which means that law does not discriminate
between a Harijans, Girijan and a non-Har-
jan. | would ke to suggest that attention
should be pad to these points. If the gap
between Harjans and non-Harijans is not
bridged, such laws would further widen the
gap and the problem cannot be solved. Social
and cuhural reforms have to be brought for

this purpose.

Mr. Deputy Speaker, Sir, with those
words | would like to conclude and thank
you.

KUMARIKAMALA KUMARI (Palamau):
Mr. Deputy Speaker, Sir, first of all | thank
you for giving me an opportunity to express
my views on the Bill introduced by the hon.
Miruster Shrimati Bajpai which relates to
atrocities being committed on scheduled
castes and scheduled tribes.

13.03 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in
the Chaif

Mr. Chairman, Sir, | have listened to the
views of all the hon’'ble Members of the
Hcuse quite attentively and | would like to
say a few words on the basis of my experi-
ence for the last twenty years in this House.
There is no doubt that our Government have
aiways been following a policy for the
upliftment of scheduled castes and sched-
uled tribes, strict laws have been framed and
every possible effort has been made to
improve thelr lot. But after the laws are
enacted by cantral Governmaent, they are to
be implemanted at the state level and finally

at black-lvel. We have ourselves observed
thal they are not implemented effectively at
level. On the basis of my 20 years
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experience | would like to submit that | be-
long to the area where majority of the popu-
lation constitute scheduled castes and sched-
uled tribes. We have observed that there is
no improvement in the economic, social and
political conditions of these people. | belong
to Palamau where a large section of the
population belongs to Harijans and Adivasis.
lvisit once or twice a month those rural areas
where 80 per cent people are living below
the poverty line and most of them belong to
scheduled castes and scheduled tribes |
observed that even water facilities are not
available to them while the Govarnment of
Bihar have given assistance for the instala-
tion of ten tubewells to each legislator. At
severa!l places tubewells have been sunk
but at other places where the total inhabita-
tion does not exceed tan houseas, tubewslls
have not been sunk properly and at such
places there is no provision of drinking wa-
ter. So far as dealars are concerned. our
Government always try to provide foodgrains
at cheaper rates to them, but the people
belonging to higher strata purchase the
foodgrains and consequently the people of
scheduled castes and scheduled tribes, who
actually deserve, are deprived of cheape:
foodgrains. The dealers with the connivance
of certain officials also indulge 1n bungling. In
this manner the benefit of policy of our
Government does not reach the deserving
people. Secondly, as has been pointed out
by some hon. Members that although land
has been allotted, and slips have been is-
sued in the names of Harijans yet most of
them do not know the exact location of their
land. In some cases the land is still in occu-
pation of other persons. The land acquired
because of excess of ceiling has not been
given to them. They cannot do anything on
their own because they do not possess any
evidence as such and cannot effort to ap-
proach the court of law because of lack of
resources.

Similarly there are a number of political
and economic problems. Earlier there was
an impression that the students in colleges
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or schools receive their scholarships through
cheques from banks or post-offices, but it
has been revealed now that in most of the
schools the teachers or staff get the signa-
tures of the students and made part payment
to them and keep major amount with them-
selves. In certain cases they took the entire
amount. In this way, though the Government
have been following a good policy yet the
students have been deprived of the benefits.
This thing should be k oked into.

Mr. Deputy-Speaker, Sir, one thing is of
utmost importance towards which | would
like to draw the attention of Shrimati Bajpai.
The Government should find out the causes
of people becoming Naxalities in South Bihar.
| have passed MA in psychology. As a result
of psychological study 1 find that mostly
those people are victimised who belong to
scheduled castes and scheduledtribes. Most
ofthe youthwhose brain s full developed but
who are deprived of employment and the
women folk of their families are exploited by
influencial people, they are not paid their
legitimate wages, they can neither make
both ends meet or they get any land to
construct a shelter.

[Eng/ish]

MR. CHAIRMAN: Only three to four
minutes are given to each Member. Please
conclude.

[ Translation)

KUMARI KAMILA KUMARI: With these
words, | thank you.

*SHRI K. KUNJAMBU (Adoor): Mr.
Chairman, | wholeheartedly support this Bill.
| believe that this Bill will enable the Gowt. to
stop atrocities against Scheduled Castes
and Scheduled Tribes. This is a very bold
step. | take this opportunity to congratulate
the Hon'ble Prime Minister and the Hon'ble
Minister for Welfare for bringing it. This Bill
proves that the Gowt. is very keen about
solving th problem of Harijans.

*Translation of the speech originally delivered in Malyalam .
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in the statement of objects and reasons
of this Bill, t has been stated that atrocities
against Harijans are on the increase. There
are historical as weil as other reasons for
this. In answer to a question in this House
last week the Gowvt. had conceded that in all
the States of india atrocities against Harijans
are increasing of late. In some states these
have increased three time or even four time.
Alithis points to a very serious situation. The
basic question is whether the harijans can
live with honour and dignity. Even after 42
years of independencae if the harijans in this
country do not have a sense of security the
responsibility for this lies with the Indian
society. The fact is that the Indian society i1s
not yet prepared to accept the harijans as its
own part. It is highly regrettable. It is also a
fact that the high cast people are opposed to
the harijans getting educational facilities,
reservation facilities and so on. They create
an opinion in the society against the various
facilities being given to the harijans and thus
create atendency to hatethem. The Bill itself
says that the new awakening among the
harijans and the awarness about their rights
have caused the caste Hindus to hate them.
There are new methods of atrocities and
humilations. In the past the feudallords used
to thrash them with canes. But in the pro-
gressive age, in the democratic age it is the
socalled progressive people who commit the
maximum atrocities on Scheduled Castes
and Scheduled Tribes. | will prove it by a few
examples from my own state of Kerala. Kerala
is under a Marxists dominated Government.
it is the youth wing of the Marxists Party
which is committing atrocities on the Har-
ijans. During the past two years many cases
of atrocities including rape of harijan women
have been reported. In my own constitu-
ency, in avillage called Pavitraswaraminthe
Naduvattur assembly segment a harijan boy
was mercilessly beaten by the police and
afterthat he was stripped naked and madeto
run in the street naked. In Trivandrum a
harijan youth was beaten up and he was
made to eat human excreta. Similarly, in
Emakulam another harijan boy was taken to
the police station where the police officials
beat him up cruelly and when he became
thirsty and asked for water, urine was put
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into his mouth. These cases were broughtto
the notice of this House by Members of
Parliament from Kerala last year. Many
representations were made to the Govt. The
harijan organisation in Kerala organised
picketing and satyagarha but Shri Nayanar,
the Chief Minister of Kerala, who belongs to
the CPM did not take any action against the
culprits. | would like to request the hon'ble
Ministertotell us while replying to the debate
what happened to the investigation done by
her Ministry into these cases.

(English]

SHRI T. BASHEER (Chirayinkil): Inmy
constituency, Chirayinkil Police Station the
same thing has happened.

An officer from your Department came
to Kerala and enquired into the charge that
were made. | am told that a report has been
prepared. We would like to know the findings
and what action Government has taken.

MR. CHAIRMAN: You have only five
minutes. Please conclude.

[ Translation]

SHRI K. KUNJAMBU: Coming to the
Bill | must say that the mot important feature
of the Bill is that it defines the word ‘Atrocity’.
It is a very wide definition. A wide span of
offenses will come under this definition. I find
that even insulting words under this defini-
tion constitute atrocity. This is quite welcome
With regard to penalty | have a suggestion to
make. The Bill provides for a minimum pun-
ishment of six months and maximum of 5
years. This is a penal law and it has been
brought to give protection to people who are
oppressed. | would, therefore, suggest that
the minimum punishment should be raised
to atleast one year.

Another important provision is with
regard to the setling up of special courts.
This is a very welcome step. | have a sugges-
tion to make in this regard t00. The Gowvt.
should appoint harijan judges to these spe-
cial courts as far as possible. In our country
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the number of iudges belonging to Sched-
uled Castes and Scheduled Tribes in the
higher judiciary ‘s negligible. According to
the statistics there are 388 judges in the
various high courts of india Out of them only
8 judges belong to Scheduled Caste and 2
belongs 1o Scheduled Tribes. Therefore,
there 13 a strong case for appointing more
judges beionging to these categories to the

special courts.

| do not want to prolong my speech. |
one again extend my wholenearted support
to this measure. Before | conciude | want to
make one suggestion. Whenever a harian
women is subjected to rape the culprit should
be handcuffed while taking him 1o the court.
That will be a lesson for others. With these
words | conclude.

[English)

SHRI BIPIN PAL DAS (Tezpur): Sir, |
am very glad that the Government has
brought this Bill before this House. It has
been aright step. The objective of this Bill is
to end the atrocities committed on Harijans
and Adiwasis. i congratulate Shrimati Bajpai
Ji personally for bringing this Bill to the
House, and support this Bill wholeheartedly.

| would like to take this opportunity to
raise a very serious matter. A development
has taken place in Assam, particularly in my
constituency. Everybody knowsinthis House
and in this country about the Bodo move-
ment in Assam. | am not going into the
history of that movement. The Bodos are a
very important tribal community in my State.
The Governmeant of Assam, unfortunately,
treated this movement of the Bodos as a law
and order prcblem. As a consequencs, po-
lice was let locse to commit atrocities on the
tribal people, including women and children,
and lot of things happened. | am not going
into all those details. Perhaps the Chief
Minister, Mr. Mohanta and the Home Minis-
ter, Mr. Phukan were jealous of Mr. Upen
Brahma, who is the leader of this movement,
because Upen Brahma happened tobe their
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erstwhile colleague during the Assam move-
ment, functioning from the same university
quarters at that time. They are perhaps a
little jealous of him and therefore, they tried
to apply the police method 1o suppress and
control this movement. The consequence
was disastrous. The situation was more
aggravated and it was nct confined only 10
Kokrajhar and Udalguri but spread form that
area to the neighbouring district also. Large-
scale destruction has taken place. Large-
scale violence has taken place from both
sides. | must make it clear that | am totally
opposed to violence committed by any side,
whether by the Bodos or by the pohce. | am
a!so totally opposed 10 any further division of
Assam. That I must say very clearly. But this
is not the way to treat a triba! problem. This
IS my point.

At last, due 1c public pressure and due
to press pressure, everybody demanded
some negotiations and ultimately the Home
Minister kindly intervened in the matter. It
nas now been decided that {he first round of
tripartite talks will be held on the 28th of this
month and | am very glad that Mrs. Bajpaiwili
represent the Government of India in those
talks. Since | know her very well, | am confi-
dent that through her mediation, some kind
of a peacetful solution wili be found to the
Bodo problem.

While matters were m2ving in the right direc-
tion, a terrible deveiopment took place in
Gohpur area of Sonitpur district in my con-
stituency, far away from Kokrajhar and
Udalguri, which are the hot-beds of this
agitation for some time. In this incident that
took place a few days ago, large-scale
massacre of Bodos and ncn-Bodos has
created a very grave situation. According to
my information, about twc hundred men,
women and children are reporied to have
been killed, hundreds of houses have been
reduced to ashes, about thirty -three villages
have been razed to the ground, and thou-
sands of people have fled from their homes
to take shelter aither in Arunachal Pradesh
on the north or on the National Highway and
the railway track on the south. According to
the latest information available to me, thirty
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thousand people have crossed overto Arun-
achal Pradesh and are staying in the reliet
camps, and twenty-five thousand are onthe
southem side in the relief camps. Forthe first
four days of these violent clashes, the ad-
ministration totally collapsed. Senior officers
ran away from the area and the local police
behaved in a partisan manner. | would like
Shrimati Bajpaito take note of this. The local
administration was so paralysed that ac-
cording to Assam Tribune ot August 14,
even Dispur, the capital of the State, could
not give any information about the actual
situation in Gohpur up to 13th of this month.

Sir, This particular areais aknowtrouble
spot. in 1983, a serious clash took place
between Bodos and non-Bodos. The imme-
diate cause was the refusal of a black-smith
to make sharp weapons for the militants of
the Assam movement. But the basic issue
was the election—the clash between the
Bodos who wanted to participate in the elec-
tion and these who gave a call for boycott of
the election. Since then tension has contin-
ued. After the hotting up of the Bodo move-
ment in Kokrajhar and Udalguri, the State
Government should have taken extra pre-
cautionary measures in this know volatile
area. Actually they were warned to take
steps. But the Administration did nothing
and the massacre took place. They did not
take precautionary measures and the con-
sequence was this disaster.

A new dimension has been added this
time. There are two important tribes in Gohpur
area—the Bodos and the Mishings. The
local A.G.P. Minister belongs to the Mishing
community. According to reliable reports,
the Minister himself organised the Mishings
and other supporters of A.G.P. against the
Bodos and guided them in this clash. Sir,
with a sense of responsibility, | wish to state
that the M:nister on the spot is responsible
for this clash. After two days of clashes,
A.G.P. supporters from far flung places at a
distance of about 80 Kms. or 50 Kms. from
Gohpur to the West rushed to Gohpur fully
armed with spears, daos, guns and any
other available weapons and took part in this
most aggressive and violent attack on Bodo
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villages. Bodos also retafiated giving rise to
avery grave situation. This may therefore be
nghtly called a violent clash between Bodos
onone side andthe A.G.P. supportersonthe
other side engineered by the Minister of the
locality himself.

In order to substantiate my allegation
againstthe A.G.P., iwoulid kke to quote afew
lines from the statement of Assam Home
Minister as published in the 'Statesman’on
14th August. | quote:

“The Assam Home Minister Mr. Bhrigu
Phukhan, who left for Gohpur today,
told The Statesman: "Mr. Apang has
planned this violence by harbouring at
least 90 Bodo militants who were aided
by the Arunachal Pradesh Police. But
thistime | willteach Mr. Apang a lesson
forthe suffering caused to the innocent
people of Assam.”

Please note the sentence “I will teach

Mr. Apang a lesson”. Sir, Mr. Apang is a
tribal. it further says:

“Mr. Phukan, who was visibly agitated,
sad: “If it needs | will resign from the
Ministry and organise the people as
the AGP genaral secretary against the
Congress-| leaders who are master-
minding the violence”.

Further, | would like to quote a few
sentences from his statement:

“Ifthe Arunachal Pradesh Government
does not agree to this proposal | will
myself lead the police party tomorrow
and enter their States to apprehend
the culprits”.

This is the statement from the Home
Minister of a State against another State. |
again quoto:

“He said, if he fails to do 80 as the
Home Minister, he would resign from
the Ministry and organise a counter
movement against the Bodo militants
throughout Assam.”
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The Home Minister is saying this pub-
licly instead of trying to restrain the people.
He should have tried to bring peace and
order in that area, and he should not have
said this. H this is the tone and tenor of a
statement by the Home Minister himself, one
can easily imagine what they must be doing
actually on the ground.

Sir, the AGP Government has com-
pletely failed to maintain law and order in the
State and failed to maintain law and order in
the State and failed to apprehend even one
culprit after 15 political murders. It continues
to indulge in torture, harassment and intimi-
dation of Congress workers, minorities and
other weaker sections of the society. They
have completely failed to give protection 1o
the people in general, and to the Scheduled
Castes and the Scheduied Tribes in particu-
lar. They have completely mishandled the
Bodo movement and its administration nearly
collapsed for four days continuously at
Gohpur until curfew was imposed.

The AGP Government has completely
failed to discharge the responsibilities func-
tions in accordance with the provisions of the
Constitution. | therefore demand that the
AGP Government be dismissed and Presi-
dent's rule be promulgated immediately in
the State of Assam sothat the era of blackrule
may be brought to an end and the people
may be rescued from the hands of a corrupt,
incompetent, chauvinist, anti-minority, anti-
SC and anti-ST Government now ruling in
Assam. This is my prayer and appeal to the
Government. | also appeal to the Govern-
ment to send adequate funds for reliet of
those who are affected in this massacre, for
the families of those who have been killed
and those who have been rendered home-
less. | also appeal to all sections of the
people of Gohpur area to bring back peace
and order in that area and lead their further
life as brothers and sisters as they had been
doing for hundreds of years.

[ Translation)
SHRI VIR SEN (Khurja): Mr. Chairman,
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Sir, | thank you for giving me an opportunity
to speak, but | would also like to make one
submission that as | have to speak for the
firsttime inthe current session, | request that
time-limit should not be applied in my case.

[English]

MR. CHAIRMAN: | have no objection,
but the instructions are otherwise.

SHRI VIR SEN: The Chair is independ-
ent It is never subjected to any instructions.

MR. CHAIRMAN: | know my independ-
ence. Do not waste time. Carry on.

[ Translation)

SHRI VIR SEN: You are independent
and not subordinate to any one. This Bill is
very important and it has been introduced to
checkthe atrocities committed on scheduled
castes and scheduled tribes. But | am sorry
to say that it appears from the attendance in
the Housethat people are not interested in it.
At least | feel so.

This Bill is very important. Earlier for the
protection of civil rights and for the removal
of untouchability, Protection of Civil Rights
Act was passed. And now again for the
achievement of almost similar objectives,
the present Bill has been introduced. The
main objective is to check atrocities. First of
all, 1failto understand as to why the previous
Bills, have not proved effective and | have
my own fears as to whether this Bill would
also meet the same fate. The main reasonis
that the persons who are supposed to imple-
ment provisions of the Bill effectively, op-
pose it. They are prejudiced. They do not
want to protect the rights. There i1s an old
saying ‘Choti Kutiya—Jalabion ki Rakhwali'.
The people from whom we expect that they
will protect our rights, intentionally neglect
them. In such circumstances, how it would
be possible to implement the provisions ef-
fectively. When a person belonging to sched-
uled caste is victimised and he goes to the
police station to lodge an FIR, he is rebuked
and asked to go away. if at all, FIR is lodged,
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then some lacuna is left so that the culprits
may not get any punishment. Unless, the
Govemment checks such corrupt practices
of giving shelter to the culprits and giving
them protection in one way or the other, then
Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Billcan neverprove
to be effective. Hence, provision should be
made to penalise the officials who indulge in
such activities. The Bill would not be useful
if # provides protection to such people in any
way. The officials make it a point to exploit
the person it he happens to belong to sched-
uled caste. Therefore,  the Govemment
should pay attention to it. At some places,
the State Governments follow the policy of
suppressing the incidents of atrocities com-
mitted on the people, belonging to sched-
uled castes and scheduled tribes, for ex-
ample, Haryana State. It is the dubious dis-
tinction of Haryana that maximum rape inci-
dents take place in that State and no action
is taken against the culprits. Alithe cases are
suppressed. The State Government of that
State have adopted the attitude of treating
the People of scheduled castes and sched-
uled tribes as slaves so that they may not
raise their voice. The Government will have
1o give a serious thought as to how the rights
of these people could be protected. A defini-
tion has been given in Section il of the Bill.
The Government have defined 15 offences.
It 1s just counting them and | do notterm it a
definition. No counting can be complete.
Manis sointelligentthat he finds out one way
or the other. There should be a comprehen-
sive definition which may include these points
and many other aspects should also be
covered in it. | have given an amendment
which includes the definition. But it may not
be moved because it was introduced at 3
p.m. yesterday. If the discussion continues
for a longer period, a comprehensive defini-
tion should be drafted. | feel that there are
certain things which need to be paid due
attention. The definition of atrocities includes
things like intimiaation, killing, beating and
rendering people handicapped-or setting
them on fire. | think there is no mention about
the death caused by fire. In one of such
incidents in my constituency, a girl and an ox
died in fire. As regards their involvement in
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such incidents. ! would like to say that there
are incidents when the members of sched-
uled castes and tribes are intimidated and
enticed to associate themselves criminal
acts like arson under the allurement that they
will be given land in return. In these cases,
the punishment awarding authorities should
not spare people who act on the dictates of
others as well as the people who indimidate
and entice the people belonging to these
communities to commit such acts. The Bill
also provides for forfeiture of the moveable
and immoveable property as well as seizure
of the weapons used in the crime. It is
something strage. For example, you may
seize a lathi or a tamancha costing Rs. 200
or so used in committing the crime. It is not
goingto serve any purpose. Similarly, it does
not carry much weight and should be deleted
from the Bill. Provision for attachment of
property must be there. There is a mention
that the culprit should be humiliated in public.
But | feel that this is also not enough. Be-
cause at times, humiliation cannot be made
n public. As such this provision should also
be deleted. As regards, externment of cul-
prits from the areas, | am of the view that a
gentleman will obey such orders and leave
but the goonda elements who use muscle
powser will not comply. it is, therefore, not
possible to implement this provision. Sup-
pose you externed somebody and he leftthe
place instantly and then came back. Instead
of doing this, it will in the fitness of things if he
is arrested and put behind the bars. The next
thing that | would like to point out is that
during the elections people resort to intimi-
dation. They threaten the people to caste
their votes in favour of a particular candidate.
if the voters do not agree to their dictates,
they do not allow them to exercise their
franchise. In these circumstances, it is not
possible for you to stop booth capturing. In
order to avert such a situation, there should
be a provision in the Bill that if any report or
information is received against such pecple,
they shouid be detained one month or 15
days before the elections and released when
the elections are over. | teel that the Govern-
ment should pay attentionto it. There shouid
also be a provision that officers who do not
discharge their duties properly, induige in
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favouritism, do not show sympathy to the
sufferers, spoilthe C.R. of an employees just
to deprive him of his rights or try to prevent
him from discharging his duties, should be
given stringent punishment which should not
be less than dismissal. Otherwise, there will
be recurrence of such casas frequently and
these will not stop. Finally, | would like to
point out that the Bill provides for social
rehabilitation. But what is to be done in the
case of an unmarried girl who is raped. How
to wash off the stigma one her in the society.
We have no way out and it cannot be washed
either. It is neither possible to relieve the
mental agony she suffers nor to remove the
deep scars left by the incident. The society
also cannot be changed. If such an incident
takes place in our society, as it 1s today, how
can you rehabiltate her. Since she cannot
be rehabilitated in a scientific way. It is a big
question before us as how to change the
social norms and values. |, therefore, re-
quest you to tind a way by which such a girl
is accepted by the society.

So tar as the question of legal aid is
concerned, it has been confined to papers
only. Practically, no aid is given. Nothing of
the sort is being implemented. in this con-
nection, | have a suggestion to make that
committees comprising of members of sched-
uled castes may be constituted in each dis-
trict—which will enquire into ail the cases of
atrocities and help the victims immediately.
With these words, | thank you for giving me
time to speak and | support this Bill.

SHRI K.D. SULTANPURI (Simla): Mr.
Chairman, Sir, | rise to support the Bill that
has been introduced in the House by Dr.
Rajendra Kumari Bajpai and would like to
congratulate her for bringing forward such
an important legislation. | am ot the view that
with the passing of this Bili, incidence of
atrocities on Harijans and Adivasis will be
reduced. | also thank the Hon. Prime Minis-
ter who permitted the introduction of the Bill
in the House. The members of Scheduled
Castes and Scheduled Tribes will be bene-
fited and they could be as sured of acceler-
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aled pace of development. This bill will prove
helpful in checking atrocities being commit-
ted on the people belonging to scheduled
castes and scheduled tribes. | find that most
of the atrocities committed on Harijans re-
lated to land. There are other reasons also
which include depriving them of their right to
get employment and efforts made to stall
their promotions. The capitalist and imperial-
ist forces have tried to usurp the rights of
these people. They have created obstruc-
tions in their development and tried to create
an atmosphere of hatred against them.
Today, we are grateful to the Government
and the Congress Party which made various
effonts to uplift the members of Scheduled
Castes, introduced a number of Bills and
enacted a number of laws which provided
opportunities to Harijans and Adivasis to
make progress. Since time is shont, | would
not like to go into details. But | would like to
point out thatthough separate colonies have
been set upforthe Harijans and poor people,
yet proper reservation has not been made
for the members of scheduled castes and
Adivasis in proportion to their population in
the allotment of the houses constructed by
the D.D.A. or any other authority inthe urban
areas and housing colonies raised by the
States Housing Authorities. In this way, they
have been discriminated against. When the
Government fixed a definite quota for the
members of Scheduled Castes and Sched-
uled Tribes, they should have been allotted
houses in accordance with that quota. But
that has not been done. Today, we find that
all the officers and officials belonging to
scheduled castes and scheduled tribes are
being posted in villages and remote areas.
They are being looked down upon and are
being discriminated. | want that the Govern-
ment should conduct a survey in this regard.
Reports submitted by the legal cell set up by
the Government to look into the citficulties of
these people indicate that injustice is being
done to Harijan officials at every place,
whether in banks, raitways, Air India, Gov-
emment Departments or States. Atrocities
viz. non-allotment of houses to them, post-
ing them in remote areas and treating them
as untouchables are not a good sign. Hon.
Members from Bihar have given a number of



65 S.C.S.T.(Prev.of

such instances in the House. The cases in
courts are not decided for a long time, say
not even in 10 years' time, and thus the
number of cases pending in courts is in-
creasing everyday. The Govemment has
made provision for setting up special courts
tor disposal of such cases. The more the
number of courts, better it will be. | request
you 10 set up such courts at the earliest so
that these people could get justice early.
Yasterday, the Hon. Prime Minister said that
justice will be done 10 poor people. The orly
way to achieve this goal is to set up maxi-
mum number of special courts so that hear-
ing in maximum number of pending cases
could be taken up.

Sir, the former Prime Minister, Shnmati
Indira Gandhi had given 'Patas’ of land in
favour ot Haryjans, Adivasis and people be-
onging to weaker sections. But the imple-
mentation has been faulty. These ‘patas’ are
marely piece of paper. Practically no pos-
sassion of land has been given to them.
Wherever possession of land was given,
people went to courts and obtained siay
orders againstthae allotment. In certaincases,
where a small piecs of land was given, it is
rocky Or in desent areas where no water is
available. The land cannot be dug. It is not
surtable for cuitivation. lwant that a survey in
this regard may be conducted to find out as
to which of the States did not implement this
law. | request you to implement the law
properiy so that poor peopie could be pro-
vided land.

Sir, while making yet another submis-
sion, | would like to submit that there are
certain voiuntary organisations which re-
ceive tunds from the Central Government
through the State Governments. These insti-
tutions have been set up for the welfare of
Harijans and Adivasis, but fraud is being
committed there inthe name of welfare of the
Harijans. Therefore, it is my suggestion in
this connection that Members of Parliament
and Members of Legislative Assemblies
should be involved with these institutions so
that they may get an opportunity to see

whether these poor people are being helped
or some fraud is being committed, but it has
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not been done so far and these people get
thewr bodies registered in the name of these
poor peopie and do not work for their weltare
at al. You shouid pay attention 10 it so that
the upliftment of the poor people could be
done in a proper way and the funds ad-
vanced by the Central Government to the
states for these bodies are utilized properly.

Mr. Chairman, sir, | would like to point
out that recently when a new Government
was installed in Haryana, they had promised
to the poor people that loans up to Rs.
10,000 in respect of the people living below
the poverty line wouid be waived. In respect
of other categories, this limit is Rs. 7,000 but
they have made a provision for waiving loans
only upto Rs. 10,000. | would a!so like to
point out that atrocities are being commitied
on the Harijans in Karnal and at other places
in Haryana in a way, which cannot be com-
pared to that ir any other part of the country.
| would like to urge upon the Government of
India that they shouid pay attention towards
the poor pesple rules are being victimised
there at present

Mr. Chairman, Sir, just now the situation
in Kerala was being discussed here. i was
also pointed ¢ut that have a Harmjan was
tortured in 2 Police Station in Kerala | would
say that it 1s a Diot on the country. Had
Mahatma Gardgii, PanditJawahar Lal Nehru
and Indira Gandhn been alive today, | can
realise the intensity ot agony, it weuld have
caused tothem They had made a provision
for the upliftmenrt of the Haryjans and sched-
uled castes, anc now it is our Prime Minister,
Shri RajivGandh: who hastaken a pledga o
fulfil that misswei.

Mr. Chairman , Sir, it is my submission
that poor people should be provided the
opportunities to raise their standard of living
with the provision of basic amenities for them
like the provision of drinking water and elec-
tricty so that the poor people can mako

progress.

Mr. Chairman, Sir, if you go through the
reports submittec by the Scheduled Tribes
and Scheduled Castes Commission, parlia-
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mentary committees and committees of the
State Legisiatures constituted to take care of
the wellare of the scheduled castes and
scheduled tribes, you will find that a number
of atrocities are committed on these people
and in case remedial measures prove effec-
tive to check this problem, it will be a great
achievement on our part. | would like to
congratulate you for moving this piece of
legislation and | would also like to congratu-
late the Hon. Prime Minister for it. But | would
also like to point out that uniess and until
back log in respect of the vacancies re-
served for scheduled castes and tribes is
cleared with the implementation of this law,
it will be of no use. The people do raise a
point that jobs are not being provided to the
educated people, it is an injustice to them. |
feelthat since orders have been given by the
Prime Minister to fill up the reserve quota for
Adivasis and Harijans, it should be imple-
mented at all levels right from class four to
other higher ranks in all the undertakings so
that the provision of reservation meant for
the poor does not go waste and Harijans and
Scheduled Castes and Scheduled Tribes
may also lead a happy life. You have cited a
number of cases of atrocities and all of ther
relateto Harijans and Adivasis. |feel that you
will deal with in a time bound programme. |
hope that the Government will also bring
about animprovement inthe existing system
under which atrocities are being committed
on the women and youth in Kerala and in
other States including Himachal Pradesh.
With these words, | support this Bill and |
hope that the Government will pay full atten-
tion towards it.

SHRIKEYURBHUSHAN (Raipur): Hon.
Chairman, Sir, | am constrained to observe
with agony that even after a long period of
our independence, we cannot ciaim that we
have become independent in the real sense
ofthe term. We could not free ourselves from
the blot of atrocities being committed on
scheduled castes and scheduled tribes and
in order to combat this evil, we have to enact
laws. The Government have made the pro-
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vision for a separate court for such cases, it
is a right step and only those who compre-
hend it, can do justice. Only hose persons
who realise the agony of this section of the
peopie who rebuild this naticn and takes her
ahead on the path of progress with its skill
and performance, can take steps to ensure
that atrocities are not committed on them
and they are given full protection. Even to-
day, atrocities are committed on our women
folk. It is easier to commit atrocities on the
women of scheculed tribes and scheduled
castes because they work in the fields, barns
and factories where they toil hard under the
care of their rich masters. They are treated
like insects and they are not given due re-
gard. The Government has realised that
they should be given due respect and re-
solved to restore to them their legitimate
rights.

13.59 hrs.

[SHRI SHARAD DIGHE in the Chair]

Therefore, we are thankful to the Gov-
errment owing to certain basic reasons. |
would like to submit that the Government
should provide them specialfacilities. Firstly,
Adivasis and Harijans should have adequate
means to enable them to stand oa their own
feet. The majority of them do not have them
at present. The people who live inthe forests
have neither the agricultural land nor the
forest land. But they are falsely blamed for
the felling of forest trees which are rather
protected by them and they are evicted from
the land they have been tilling for agricultural
purposes on the piea that they have occu-
pied the land by force. Moreover, they are
prosecuted and sent to jail for it. As per the
existing provisions of law, they have no claim
on the forest land. Kindly amend such prov!-
sions of law to enable them to plant trees for
their use and to allow them to make use of
the forest produce. Then nobody would be
able to commit atroctties on these people.
The Government should make them strong
aenough so that nobody could dare commit
atrocities on them.
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All the schemes meant for our area are
meant for the tribal areas. There are depos-
its of coal, mica, iron etc. in these areas only
but when these people are displaced from
these areas, they are left with no other means
of livelihood except going in for physical
labour and to bear atrocities on their mothers
and sisters. The plots of land alloted to them
under 20-point programme for their rehabili-
tation, are found nowhere, hence they do not
know what to do or where to go under such
circumstances.

As | have already said that when new
industries are set up at some particular
places, the people from outside are provided
empiloyment in these industries, but they
should not be allowed to do so. Opening up
of new industries is no doubt very good for
the entire country but care should be taken to
ensure that the local people are employed in
them. f the people of these areas cannot be
rehabilitated then all of them would suffer.
An industry should be allowed to operate
only when all these people are rehabilitated.
They should have the first claim of employ-
ment in such plants under the project be-
cause they have given land which was the
source of their income. Nobody can dare
commit atrocities onthese people, it they are
given employment in such plants. Who can
do injustice to them if they get the land for
shelter and agricultural land to earn their
livelihood. Injustice has no place in such a
situation. The entire society will stand by
them in this way. Their victimisation should
also be treated as misconduct and atrocities
on them.

Educated people belonging to these
sections of society do have the opportunities
of becoming doctors, teachers and engi-
neers but they are forbidden to draw water
from the well in their own native place. | say
it with a sense of responsibility and in all
sincerity that they are not attended even by
the barbers of their area. Is it not a sort of
misconduct or atrocity? All these things
should be considered as misbehaviour and
atrocities and a punishable offence under
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the provisions of law. The Government should
try to change this slave mentality.

The village where the Harijans are not
allowed to draw water from the village wells,
where they are not given equal status even
by the barbers and washermen, where they
have no house of their own to live in, where
they have no temples and mosques for
prayers, is nothing but a hell. We will have to
bring a change in all these things. Under the
Panchayati Raj System, if some particular
panchayats are not able to provide civic
amenities for them, these shou!d be dis-
solved. For this purpose, the Government
shall have to incorporate some changes in
the Bill. Laws enacted in this regard can be
impiemented only when appropriate changes
are made inthem. Those who come forward
should be given protection by the Govern-
ment. The Government should start a com-
paign to remove this disparity. It is essen-
tially the responsibility of your department to
launch acompaign to bring about this change
in the society. There is no public place ex-
cept hotels or cinema houses where dis-
crimination is not practised. The Govern-
ment should make efforts 1o deal with this
problem at other places. If it is so required,
group penalty should be imposed and dis-
crimination should also be treated as an
atrocity. It is perfectly justified to make
changes in the provisions of law and the
Government should pay special attention
towards this.

My third point relates to initiate a move
in this regard. The youth of this country
should go in for inter-caste marriages if they
want to do away with the caste-system.
Mahatma Gandhi had clearly observed that
he would seek the blessings of such couples
where one of the partners would be a Harijan
and the other one a non-Harijan. But today if
a person marries a Harijan girl, he incurs the
wrath of his family as he is deserted by his
family and does not get protection from any
corner. | would request the hon. Minister to
introduce a system where top priority will be
given to those who have gone in for inter-
caste marriages. Two days back, | met a
woman from my constituency. She had
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married a man belonging to a 'Vaishnav’
family which occupies a very high status.
The couple was not allowed to stay in that
village. Even in the city they did not find a
piace to five in. Both of them are jobless and
without shelter. How can they go ahead in
this situation? According 10 existing provi-
sions of laws anyone of them can be pro-
vided employment. The Government shouid
pay attention in this direction.

| support the suggestion of my hon.
colleague who spoke earlier that after proper
scrutiny, public institutions should be given
all possible help to fulfil the resolution of
removal of untouchability.

in the end, | would like to repeat the
resolution of our ancestors which said that
social evils like untouchability and atrocities
on Harijans will be completely wiped out. On
24 September, 1932 after observing a fast-
unto-death Mahatma Gandhi along with the
Saviour of Harijans, Baba Saheb Ambedkar,
Madan Mohan Malviya and several other
leaders had resolved to make their all out
efforts to wipe out untouchability from the
country. Today 40 years have passed since
then but the problem of untouchability has
assumed larger proportions, 0 we should
resolve here that discrimination will come to
an end in this great country or ours.

SHRI NANDLAL CHOUDHARY (Sa-
gar): Mr. Chairman, Sir, | whole-heartedly
support the Bill introduced by hon. Shrimati
Bajpai | thank hon. Shri Rajiv Gandhi and
hon. Shrimati Bajpai for moving this impor-
tant and historic Bill. The earlier laws for the
removal of untouchability have been incor-
porated in it and their deficiencies have been
taken care of. This Bill has been movedinthe
House because earlier laws proved ineffec-
tive in checking the incidence of atrocities on
Harijans, instead such cases have increased.
| whole-heartedly support the Bill. Our lead-
ers such as Mahatma Gandhi, Jawaharlal
Nehru, Dr. Ambedkar, Shrimati indira Gandhi
and the late Jagjivan Ram tried their best to
prevent atrocities on Harijjans. Yet we find

AUGUST 18, 1969

Atrocties) BNl 72

that the situation has not changed virtually
with no decline in atrocities on Harijans. |
would ke to quote one particular case. At
the Balwol police station in Sagar district of
my constituency, over a minor issue, Har-
jjans were made 10 drink urine, their heads
and moustaches were shaved off and after
being mercilessly beaten locked up in jail.
These Harijans be longed to village Nee-
mon. For the last two years court proceed-
ings have been going on for talse cases
registered against them. When | go to know
that Harijans had been made to drink urine
by the police and then locked up in jail | went
there for a first-hand assessment of the
situation. | personally saw the Harijans with
their heads and moustaches shaved off.
They also gave a statement before the jailor.
From the jail | went to meet the S.P., whose
name | do not want to mention. | asked him
what action he is taking tor the police atroci-
ties on Hanjans in village Neemon under
Bahrol police station. The S.H.O. of Bahrol
police station who had also come there was
called by the S.P. and asked if such an
incident had taken place. The S.H.O. replied
in the negative. | told them that | had person-
ally gone to the jail and have seen everything
mysel. Instead of believing me they gave a
Press statement that the M.P. is telling lies
and no such incident had taken place. Later
on preparations for a movement were
launched and the S.P. had to leave that
place. When there was a lot of resentment
among the local public and it gave rise to a
wide unrest, a magisterial inquiry was or-
dered. This inquiry proved that the S.P.
version was wrong. The Report clearly stated
that atrocities commitied on the Harijans
included cutting oft their hair and making
them drink urine. Till now no action has been
taken on the Report. The C.R. of the S.P.
mentions his anti-Harijan attitude. What
provisions have you made in respect of such
officials in the Bill? Such officials should be
brought under the purview of this Bill so that
some action can be taken against them.

There are other types of injustices that
the Harijans are subjected to by the bureauc-
racy. | am the national president of the
Scheduled Caste and Scheduled Tribes
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Employees Association in the raiways.
Hence | received a large number of letters
from all over the country stating therein the
type of injustice they are being subjected to.
Recently, there was a case involving one
Bapu Prasad of sagar area who has been an
assistant driver in the railways with a total
service of 26 years 10 his credit, He is said to
have had an argument with an official who
abused the driver in the course of argument.
The latter may have retaliated in the same
coin. But the driver denies that he abused
the official. Anyway, the driver was charged
with abusing a public servant and he was in
a drunken state on duty and his services
were terminated. | have seen his record of
service for the last 26 years. He filed an
appeal against the decision. Unfortunatsly,
his appeal was rejected and his termination
was confirmed. Nowhere does his record
mention that he abuses others or consumes
alcohol. Nothing was done to check the tacts
but his services were terminated. He also
had an audience with, His Excellency the
President of india. There are many such
cases where high-ievel officials become
indifferent just because Scheduled Castes
are involved. The Appellate authority also
does not give the case much importance. it
1s how thaese atrocities continue totake place.

Similarly, grants meant for the welfare
of Harijans in Municpal Corporations or
Municipal Boards are utilised for some other
purposes. The Central Government had
released funds for the construction of 600-
7000 ‘Sulabh Shauchalyas' by the Sagar
Corporation. Instead of spending the money
on the Harijan wards for which it had been
given, it was spend on non-Harijan wards.
There are several such instances. There
should be a provision to ensure that the
Head against which the money has been
sanctioned is not changed. If an official
spends the money meant for Harijans under
some other Head, he should be punished.

In the end, | once again extend my
support for the Bill and thanks to hon. Shri-
mati Bajpai.

CH. LACHCHHI! RAM (Jalaur): Hon,
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Mr. Chairman Sir, | am grateful to you for
giving me an opportunity 1o express my
views on this important Bill. | also thank hon.
Shrimati Bajpai for introducing a Bill in this
House which seeks to prevent atrocities on
Scheduled Castes and Scheduled Tribes.
Hon Shrimati Bajpai is a person who firmly
believes in Gandhian philosophy and always
strives to put it into practice. This is & historic
Bill. | have had the opportunity of working
with hon. Shrimati Bajpai on the Consulta-
tive Committee of her Ministry. | have always
seen her taking serious note of the problems
concerning the poor raised here in this au-
gust House by our hon. Members.

When | see this Bill, | find that it takes
care of all aspects that we have aver dis-
cussed. | thank her for presenting this very
important Bill.

Mr. Chairman Sir, a number of meas-
ures have been taken since independence
for the prevention of atrocities on Harijans.
Evenbefore independence, Pandit Jawahar-
lal Nehru also took some tough steps to
provide relief to the weaker sections through
the abolition of the ‘Zamindari’ and 'jagirdari’
system and merger of 600 princely states.
With an undaunted mind he successfully
compieted this task with the help of Sardar
Patel. it is this step that influenced us most.
Some persons among my brethren say that
it did not give them any relief. But | would say
that a lot of relief has been provided. lamone
of those people who have experienced the
frustration of the weaker sections of our
society. Today, when | see peopie pof back-
ward classes holding their heads high and
enjoying a better status in society, | can teel
the changes thathave come about. But there
are places like Bihar and many other States
where atrocities still continue. This needs to
be dealt with. Several hon. Members have
asked for aban on punishment of Scheduled
Caste officials. This is not a justifiable de-
mand. Among the Government employees
also we find persons belonging to Sched-
uled Castes and other castes. They really
discriminate against the people of other
castes. Similar punishments should be given
to the Govemment employees indulging in
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corruption and discrimination, as is given to
other categories of people. One of the hon.
Members emphasised on the laxity shown
by the officers in the implementation of the
laws which have aiready been enacted.
Though some of the educated persons of the
weaker sections have come into the Govern-
ment sarvices, but at the time of promotions
after 10-15 years of service, either adverse
entries are made in their CRs or CRs are
destroyed, thereby depriving them of the
promotion. In some cases they are also
compulsorily retired. Attention must also be
paid towards this, because after the compul-
sory retirement of these persons, people of
choice are inducted in their place. One of my
colleagues has just stated that a particular
quota has been fixed forthe persons belong-
ing to the Scheduled Castes in the matter of
allotment of petrol pumps. On investigation
the Government can tind out the hold of the
capitalists in 95 per cent cases whare they
are being operated in the names of their
servants but entire profit is pocketed by the
capitalists themselves. Persons of weaker
sections donot get a share in this profit. As
regards the framing of rules under the act,
the hon. Minister has incorporated clause to
make a provision for discussion on the rules
in the House before their implementation.
The officials entrusted with the task of fram-
ing of rules dilute the importance of the Bill,
thereby depriving the weaker sections of its
benetits which are supposed to accrue to
them. | support the Bill and convey may
thanks to Shri Rajiv Gandhi and Smt. Bajpai
for introducing the Bill in the House.

SHRI RAM BHAGAT PASWAN (Ros-
era). Mr. Chairman, Sir, the population of
Harijans and tribals is 1/3 of the total popu-
lation of the country and is also very impor-
tant for the society . They are the pillars of
development and work very hard, but still
they do not have any respect in the society.
Notonly this they are also denied their rights.
Even the educated Harijans are also mal-
treated, We are grateful to the Congress for
improving the lot of harijans and tribals to
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enable them to lead a respectable life. Shri-
mati Indira Gandhi worked zealously to fulfil
the resolution adopted under the leadership
of Mahatma Gandhi and Pt. Nehru to deliver
justice to harijans and tribais and also to
bring prosperity to them. | would like to thank
Shri Rajiv Gandhi for bringing forward such
a revolutionary Bill. For this | would also like
to thank the hon. Minister for introducing the
Bill in the House for the redressal of griev-
ances of the harijans.

There are three or four reasons for
atrocities on harijans and tribals. Greatest
reason is the prevalence of casteism and
fundamentalism in our society. Even the
educated and the well placed persons of
these communities are looked down upon by
the people of the other communities. Sec-
ond reason is their poverty due to which they
remain weak. For ameliorating their eco-
nomic condition, minimum wages laws are
'‘no doubt’ there, but they are not imple-
mented. | would like to request the hon.
Minister to issue guidelines to the State
Governments to implement them. People
found negligentinimplementation should be
prosecuted. As soOn as a poor person pre-
pares a rocky land for the purpose of cultiva-
tion, the landlords forcibly grab the plot of
land from the poor, who had bean given the
leasedeed of the same and the Police also
does not give him protection. It has been the
history of Police that till to date they have
never protected the harijans and have also
never given reports in their favour, in case of
conflicts between the poor and the landlords
and inthe cases of atrocities on Harijans and
tribals. The Government can look into the
Police reports on cases of land conflicts in
Bihar. In all such cases Police reports have
never gone in favour of harijans. Second
channel of redressal is courts. But in these
courts also, big zamindars have their say
and they never deliver judgements in favour
of hanjans. That is the reasons that there
have been more atrocities on harijans in
Bihar. Whenever these persons make a
demand for minimum wages, atrocities are
committed on them. During the Janata rule,
spurt in atrocities on harijans was witnessed.
At Belchhi, Pathra, Kena and Dharampura,
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people were bumnt alive. During the Janta
rule, atrocities on harijans had increased 10
times. We are grateful to the Congress
Government which is committed to give
protection to the Harijans. However, the of-
ficers are creating problems in this regard
and put up resistance to check the filing of
F.I.Rs. Provision of special courts has been
made, but there also lawyer is to be engaged
for which bath time and money are required.
The Government is requested to provide
justice at the doorsteps in case of atrocities
on harijans and tribals instead of requiring
them to knock at the doors of courts. It will
being down the number of cases of atroctties
on them. | would like to request the Govern-
ment to evolve a system of heavy punish-
ment for the persons found involved in killing
and burning of harijan and tribals, so as to
prevent their escape from the clutches of
law, because the kins of victims fail to ar-
range for the court fees and hence are un-
able to file cases. Therefore, in view of the
poverty of these people, if Government wants
to do justice with them then the courts should
move to their doorsteps. | would like to thank
the Hon. Prime Minister for recently issuing
instructions to the Chief Ministers and the
officials of the States.in whose cases lease
deeds have been issued to extend financial
assistance to the harijans because this has
definitely boosted their morale. While har-
ijans and tribals have been provided reser-
vation in Government institutions, private
institutions and educational institutions are
blatantly flouting the provisions of the reser-
vation policy of the Government. In the
educational institutions receiving Govern-
ment aid and assistance from University
Grants Commission, there is no provision of
reservation for harijans. | would like to re-
quest the Government to make the provision
of adequate reservation for the Scheduled
Castes and the Scheduled Tribes in these
institutions also. In some cases it has been
observed that whenevaer harijan Officers and
employees are due for promotions, adverse
remarks are deliberately made in their CRs.
It is my submission that stringent action
should be taken against the officials who
have deliberately spoiled the CRs with their
ulterior motives. All such entries should be

SRAVANA 25, 1911 (SAKA)

Atrocities) Bill 78

reviewed and if any such remarks are found
o be incorrect, then services of the con-
cerned official should be terminated immedi-
ately, so as to effectively implement the
declared reservation policy of the Govern-
ment.

Now, | would like to draw your attention
towards the shelterless harijans. In many
cases it has found that the harijans have
settled on the lands owned by others. Gov-
ernment guidelines in this regard are quite
clear as it has been provided under these
guidelines that Harijans will be given the
ownership of the land on which they have
been settled, but still in many villages they
have not been given these rights of the plots
of land on which they have been living.
Moreover, they are being exploited and kept
as bonded labourers. Only those Harijans
whose children are educated, get out of the
clutches of the bonded labour system be-
cause they change over to the cities or some
other place away from the village. But a
helpless harijan has to continue as a bonded
labour as the light ot independence is still
eluding him. Therefore, | would like to re-
quest the Governinent to arrange for the
freedom of harijan bonded labourers, by
giving them the full ownership rights of land
on which they have been living. Persons
forcibly taking work from them should also
be severely punished. With these words |
would like to thank from the core of my heart
the hon. Minister of Social Welfare for mov-
ing tais Bill to accord severe punishment to
persons committing atrocities on harijans
and constitute special courts for harijans and
increase the period of punishment. | think
that whenever this Bill is implemented at the
grass-root level, the people of the country
will Shri Rajiv Gandhi and Dr. Rajendra
Kumari Bajpai from the case of their hearts.
With these words | would also like to thank
you for giving me an opportunity to speak.

SHRI KAMMODILAL JATAV (Morena):
Mr. Chairman, Sir, | rise to extend my whole-
hearted support to the Scheduled Castes
and Scheduled Tribes (Prevention of Atroci-
ties) Bill introduced by the hon. Minister of
State of the Ministry of Weltare. firstly, |
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would like to thank you for having provided
me with an opportunity to express my point
of view on this Bill. Even after 40 or 42 years
of independencae, it cannot be said that the
Harijans have made progress. Their devel-
opment has not taken place according to
expectations. Eventoday atrocities are being
committed on them. if a Harijan or an Adivasi
owns two bighas of land and if it is adjacent
to the fields of the non-Harijans, they will
makae it a point to occupy that piece ofland ro
matter what method they may have to adopt
for the purpose. They may even beat him up
and resort to every other mean tactics to
forcibly occupy his land. You can find such
examples in plenty in Madhya Pradesh and
many such disputes are still going on there.
| would like to request that wherever such
instances of atrocities committed on Har-
yans and Adivasis are in evidence. strict
action should be taken against the culprits.
Whenever a Hanjan goes to the Police Sta-
tion to register a complaint regarding atroci-
tigs, the Police Officers neither register the
case nor do thaey take prompt action. Stern
action shouid be taken against such officials.
The Harijans and Social Weltare Officer in
every district should be directed 1o visit the
Police Station at least once a week 10 en-
quire about the cases of the atrocities on
Harijans. This will ensure that the Police
Ofticers do not shirk their work. Thersfore, |
would like that the Government shouid issue
instructions to every Social Weliare Officer
10 visit evaery Pclice Station of his district
once a week.

Sir, the second point which | would like
to submit is that when a Harijan or Adivasi
gets employment, the concerned officials
send the appointment letters at the wrong
address with the result that he does not get
an appointment. For example, if the candi-
date belongs to Manwa, the call letter is sent
to Bhondpa and similarly if the candidate
belongs to Malekhpura, the call letters is
sent to Morhpura ans so on. In this way, call
letters are sent at wrong addresses. | can
produce the required evidence n this regard.
This is a fact. When the appointment letters
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does not reach the right address, the ques-
tion of his joining the post does not arise and
consequently the concerned officers recom-
mend that the vacancy should be filled up by
a non-harijan candidate. Therefore, in order
to avoid such situations, the appointment
letters of Harijans and Adivasi candidates
should be submitted to the Collector and the
Collector should inform the candidates about
their appointment. in this connaction, i would
ke to request that the Government should
isSsue necessary instructions in this direction
so that such arrangements ¢ould be made.

Mr. Chairman, Sir, you might have seen
in Nagarpalikas including the Nagarpalika in
Delhi that dirty water from other areas get
collected in the slum areas The same situ-
ation exists in my constituency, Morena. The
samae condition also exists in the Parliamen-
tary Constituency of Shaopur. As Shn
Chaudhary has just said that the amount
allocated for the improvement of slums in-
habtted by the Harijans and Adiwvasis is spent
for other purposes. The same situation ex-
1sts in my State. It is on this accourt that
these deprived people are compelled to
spend their entire lives under such condi-
tions. The people living here ¢o not even get
safe drinking water. That is why | would like
to submit that the funds which are allocated
for the upliftment and welfare the Scheduled
Castes and Scheduled Tribes should not be
diverted to other heads, so that the condition
of the slums in which they live could be
improved.

Mr. Chairman, Sir, besides, | would like
to submit that licenses for keeping guns are
issued only to the people belonging to the
upper castes. A common man beionging to
these castes is able to get licenses issued
after spending some money but the weaker
sections are not able to do so. In a small
village of my constituency tho people be-
longing to the general category possess a
number of guns, but the Harijans and Adiva-
sis do not possess even a single gun. They
are constantly terrorised and intimidated.
They are oppressed but they are afraid of
raising their voice in protest. Therefore, |
would request that the procedure of issuing
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gun licences to the Harijans and Adivasis
should be made easy. This will also help in
improving the situation and they will not live
under terror any more.

With these words | support the Bill.

SHRI MANKURAM SODI (Bastar): Mr.
Chairman, Sir, | support the Scheduled
Castes and Scheduled Tribes (Prevention of
Atrocities) Bill. The Hon. Prime Minister has
toured the distant areas and met the Har-
ijjans and Adivasis personally so that he
could know about their problems. He also
consulted different voluntary organisations
working in their midst and thereafter re-
fended this matter to the Adivas: Call of the
AICC. A seminar was organised on this
issue which was attended by all the hon.
Membaers of Parliament. Subsequently, the
Chief Ministers of the States were called and
consulted in this matter. In this way, before
bringing the Bill a lot of consultations were
held at all levels and only after that the Bill
was brought forward.

Sir, different forms of atrocities have
been mentioned under sub-section (i) to
(XV)of Section 3 of Chapter 2. The provision
under sub-section (XV) will definitely help in
preventing atrocities committed on the
Scheduled Castes and Scheduled Tribes
and it will act as a deterrant on the tendency
of denigrating them. As you are aware that
there are several types of atrocities. For
example, sub-section (iii) of section 3 of
chapter 2 makes it clear that it will be an
offence to forcibly remove clothes from the
persons of a member of a Scheduled Caste
or a Scheduled Tribe or parade him naked or
paint his face or body or commit any similar
act which is derogatory to human dignity.
This is the basest form of atricity and a
photograph of one such instance was pub-
lished on the cover page of the fortnightly,
‘India Today’. A ban was imposed on the
entry of journalists in that area and on the
press coverage of the incident by the district
administrations but the journalists entered
onthe pretext that they would like to highlight
the development taking place there in the
area and in this way they took this photo-
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graph. In this photograph, it is clearly visible
as to how they were stripped naked. The
clothes to be seen at the bottom are the ones
which were forcibly removed. This sort of
atrocity should be checked. The women
were also similarly insulted and dishonoured.
The Harijans and Adivasis also allow their
woman folk to be molested becausethey are
terrified. When such matters are referred to
the Panchayat it is said that they have done
so to avoid enmity. This should be checked.
Similarly, these weaker section are made to
fles villages by levelling false allegations of
theft and other crimes. This should also be
checked. At the same time, non-adivasis
enter the adivasi areas and forcibly try to
occupy their land. This should also be
stopped. They wrongfully dispossess them
of their land and in doing so they adopt every
possible means from enticing them with trap-
pings to intimidating them. The Speciai Courts
to be set up to deal with such offences woulc
function properly if as the hon. Members
have suggested that the judicial system
should provide cheap justice and the proce-
dure should be simplified. It proper justice is
ensured to these oppressed people, it will
definitely benefit them. The justice being
rendered by the State Courts should be
inexpensive and easily available. So farthey
are not getting justice that is due to them.
The Government should make arrangements
to find a way out under the existing circum-
stances so that they could get maximum
benefits. Until this happens, it will not be
possible to improve their lot. However, there
will be definite improvement in their condi-
tions in the near future. Our Hon. Prime
Minister has brought forward this Biil after
touring the whole country, discussing this
problem with the affected people and after
holding a lot of consultations at all levels.
The future generations will make all out
efforts to implement this Bill and for securing
their rights. Today many schools and col-
leges are functioning in areas where these
facilities did not exist before. Thus the chil-
dren of the Scheduled Castes and Sched-
uled Tribes are getting an opportunity to
receive education. This Bill will go along way
in benefiting the society as a whole.This new
generation willwork inthe direction of check-
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ing the exploitation of the weaker sections
and for their upliftment and progress. Shri
Rajiv Gandhi will always be remembered by
them for having brought this Bilt and they will
constantly make efforts for the improvement
of their own lot. With this hope, | conclude.

[English)

SHRIK. PRADHANI (Nowrangpur): Mr.
Chairman, Sir, l rise to support this Bill moved
by the hon. Minister of State of the Ministry of
Weltare to prevent atrocities on Scheduled
Castes and Scheduled Tribes.

Sir, | am grateful to the hon. Minister
because she has been kind enough to bring
this Bill under the direction of our Prime
Minister, who is young and dynamic and who
has studied all the problems of Adivasis and
Harijans in our country within a short period
of four to five years.

Sir, the aims and objects of this Bill are
1o give deterrent punishment to the acused
persons, who are involved in cases of atroci-
ties on Scheduled Castes and Scheduled
Tribes. There are general Acts like I.P.C.
Civil Rights Act, but they have not been
properly implemented. And that is why this
Bill has baen brouaht. Here the word 'atroc-
ity’ has rnot been delined exactly and fully
and only certain ofiences have been quoted
here like taking possession of land from
Adivasiforcibly, removing clothes of Sched-
uled Castes and Scheduled Tribes etc. Also
enhanced punishment has been provided
here inthis Bi'l, i.e more punishment to those
who are habitual oftenders and who commit-
ted ofiences more than once. This is a very
good suggestion and a very good proposal.
| think it is necessary to define the word
‘atrocity’ here, tully if not today at least after
some time. | would like to seek some clarifi-
cations from the hon. Minister. She has
mentioned that this Bill applies to all the
areas including Scheduled Areas and the
Tribal Areas of this country. Last week we
passed the 64th Constitution Amendment
Bill and this particular Constitution Amend-
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ment Bill did not apply to Scheduled Areas
and Tribal Areas. There is a provision in the
Fitth Schedule of the Constitution. I-quote
Para S of the Sixth Schedule:

“Notwithstanding anything in this Con-
stitution, the Governor may be public
notification direct that any particular act
of Parliament orof the Legislature of the
State shall not apply to a Scheduled
Area or a part thereot in the State or
shall apply to a Scheduled Area or any
part thereof in the State subject to such
exceptions and modifications as he may
specify in the notifications and any di-
rection given under this sub paragraph
may be given so as to have retrospec-
tive eftect.”

| think this is an overriding principle and |
doubt whether this particular Bill shall apply
to Scheduled Areas and Tribal Areas without
the notification of the Governor. There is a
special provision in the 64th Constitution
Amendment Bill which we have passed last
week that the Governor shall make a special
notification to apply that Bill to Scheduled
Areas and Tribal Areas.

| draw the attention of the hon. Minister
through the Chairman to examine whether
this Bili will apply directly to the Scheduled
Areas and the Tribal areas without the Noti-
fication of the Gavernor or whether Gover-
nor will notify it.

Now | come to the fifth and the Sixth
Schedules. Last week there was a question
about Jharkhand movement—ifortunately or
unfortunately it was recorded in my name—
that extremists are involved in that move-
ment and they are creating problems in this
country. Sir, the Jharkhand activities and
other activities are coming into the picture
only because of socio-economic problems.
The hon. Home Minister on that day was kind
enough to inform the House that he would
examine these facts by appointing a Com-
mittee and see what can be done about that.
| would like to suggest that we could have
Autonomous Councils like GNLF. 1In the
Eastern States we have got such Councils
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and we have got Zilla Parishad and Develop-
ment Councils in other areas. Our young
Prime Minister is very much concerned about
the tribal areas and about decentralisation of
power to the people in general. About 90 to
95 per cent of our Tribal people are living in
concentration with afew others and the other
people control the tribals. if we give them
some autonomy—I| am not talking about
Jharkhand State but say Counciltype—they
can themselves control their own affairs
because other people are not interested in
solving the problems of the tribals. | have
seen throughout the country that the civil
Right Act 1s not implemented properly be-
cause more than 60 to 70 per cent of the
cases are acquitted as none of the people
are interested to go into the background of
atrocities against Scheduled Castes and
Scheduled Tribes. Even some of the officers
are also supporting them. They should be
given autonomy under the Sixth Schedule to
have a grib over administration. The Sixth
Scheduleis operating insome Eastern States
whereas the other tribal areas are governed
by the Governor under V Schedule. Why
should there be two types of administration?
Why not make one type of administration
under the Sixth Schedule so that the tribal
people can look after their own interests
properly and see that the culprits are pun-
ished properly?

SHRIUTTAMRATHOD (Hingoli): While
speaking on this Bill, let me congratulate the
Governmentforbringing aBillof this type. As
a social workers and also a political workers
I have seen that the cases of atrocities on
Scheduled Castes and Scheduled tribes
especially after independence, are on the
increase. We can attribute thereasonstothe
resistance that has been shown by the
Scheduled Castes and Scheduled tribes
against the existing society. Under this Act,
we have provided special courts and also
punishment to those who neglect their du-
ties. Generally we have seen that whenever
there are atrocities by them on Scheduled
Castes and Scheduled tribes or even on
women, the police or the other people who
are responsible for law and order, keep away
and after the completion of the act. they
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generally go there. | am happy that the
Govemment has provided some protection
against the atrocities that the indirectly
committed by the Government officials or
public servants. | once again thank the
Government for having brought this Bill. |
hope the Government will also have the
determination to implement this.

[ Translation]

SHRI R.S. KHIRHAR (Sitamarhi); Mr.
Chairman, Sir, this Bill has been introduced
inthe House with a view to preventing atroci-
ties on Scheduled Castes and Scheduled
Tribes and it pravides for setting up of spe-
cial courts and taking some punitive meas-
ures. | welcome this Bill. Atrocities on Har-
yans 1s not a new phenomenon. Earlier also
these things used to happen and laws were
enacted. We must ponder over as to why
these atrocities are committed in the first
place. A number of factors are responsible
for this. If we conduct a survey on the way of
their iving, we shallfind that even after 40 to
42 years of independence thare has been np
change in their standard of living. As com-
pared to ours, their standard of living is far
below. Economic and educational backward-
ness has been hunting them and this results
in atrocities on them. It is all right that after
independence the Government has been
working for the economic and educational
upliftment of the Harijans and Adivasis and
for the improvement of their standard of
living. But in my view, 1t is still Inadequate.

I come from North Bihar. it was decided
to distribute the surplus land that would be
available among the Harijans and transter
the land ownership in their names after the
implementation of the land Ceiling Act. But if
you conduct a survey honestly you will come
to know that even today ownership of 50 per
cent of land so distributed has not been
given to them. Though the land has been
shown to have been transterred to them, but
in practice it is still under the possession of
capitalists and landlords. Even today **
Harijans are being forced to work without
remuneration. They still continue to be the
bonded labourers. It is all right that progress
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has baen made in the right sense of the term
but their economic and educational condi-
tion is still very deplorable. Hon. Members,
particularly those from Bihar, sitting in this
august House know that hundreds of bighas
of benami land is still under the possession
of landlords and capitalists. They have been
showing this land in the names of their pet
animals, munshis and sepoys. As such if the
Government sincerely wants to protect the
Harijans and Adivasis from these atrocities,
it should strictly enforce the Land Ceiling Act
if not everywhaere, at least in the plains and
take out the surplus land from the landlords
and distribute the same amnng the Harijans
and Adivasis. This will help the Harijans
acquire ownership of the surplus land and
atrocities being committed on them will stop.
They will be in a position to complete with the
rest of the society.

With these words | support this Bill.
(English)

SHRI CHINTAMAN! JENA (Balasore):
Mr. Chairman, Sir, | rise to support this
Amendment Bill brought by our hon. Minister
for Welfare, for the welfare of the SCs. and
STs. in our country,

Sir, as you know well, the atrocities and
the backwardness of the SCs. ana STs.
depend not on one factor alone; there are
several factors, such as, illiteracy, socio-
economic condition, acute poverty, etc. which
| have no time to elaborate. | am grateful to
our hon. Prime Minister that he is very seri-
ously thinking about the welfare and
upliftment of SC/ST people in our country.
For this he has taken several measures, of
which this is one of the major welfare meas-
ures taken by him as well as by our hon.
Minister for Weltare who is present here.

15.00 hrs.

it is the Congress Government at the
Centre as also in many other States which
have done something for the welfare of the
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SC and ST people. But unfortunately thoss:
peopie who are shedding crocodile tears—
the Oppostition Party Members are not herg-—
have no solution to this problem. They don't
want to implemant anything for them. They
wantto deliver big lectures and preach things
butthey never implement any good schemes
for the welfare of the SC and ST. We have
noticed their attitude inthe year 1977to 1980
whenthe reservation for seatsforSCand ST
community people was to be extended after
its expiry in 1980, they did not want to extend
the same. But Shrimati Indira Gandhi aner
coming to power at the Centre in 1980, had
taken initiative and the reservation time was
extended by amending the Constitution. So,
whatever the action for the welfare and
development of the SC and ST people was
taken, it was taken only by the Congress
Party and the Congress Government at the
Centre and in the States. | would now like to
give a few suggestions tor the consideration
of the Government.

Sir, about illiteracy, there are a large
number of drop-outs of SC and ST students
for which some measures like provision of
hostel facilities shouid be made so that the
drop-outs could be checked and literacy will
spread. Sir, we have noticed that whatever
atrocities are committed and the modesty of
Harijan and Adivasi women is spoiled, it is
mostly done by the Police officials and For-
est Officials. My humble suggestion would
be that the Government should take strin-
gent measures so that when such type of
allegations are brought to-the notice of the
Government, the concered officials or the
employees of the Government should be
dismissed from the service and in no circum-
stances, he or they should be provided with
any job in Government. Of course, the hon.
Minister has noted the points. But while
replying to the points raised during the de-
bate, she will reply that these matters come
under the State Government. | fully agree
with her. But what is happening is that actu-
ally welfare measures which are considered
and decided for implementation are being
implemented by the concerned State Gov-
emment and the officials there show their
apathetic attitude towards this and that is



89 S.C.S.T.(Prev.of

why they are not being implemented There-
fors, some measures should be taken so
that this kind of thing may not happen in
future.

Sir, regarding special courts, lcongratu-
late the hon. Minister that she has brought
forward this Bill in which provision of special
counts is included. The special courts, in my
humbile submission, should be in every block
sothat it could be easily approachable by the
poor Adivasis and Harijans in time of need.
Besides, | would also suggest that some
social and cultural measures should be taken.
On this issue, | would like to submit that the
matrimonial alliances between the Harijans
and caste Hindus should be encouraged. Of
course, there are encouragements given
and our Government atthe Centre are taking
such measures. But my humble suggestion
is this.

MR. CHAIRMAN: Please conclude.

SHRI CHINTAMANI JENA: Sir, within a
minute or two | will conclude.

It is heartening to note that our hon.
Pnme Minister recently has taken positive
measuras to fill up all the backiog vacancies
of SC and ST candidates. if there are such
candidates of caste Hindus who have mar-
ried Adivasi or Harijan girls, they should be
given priority in filling up these vacancies.
Rules also should be framed so that this sort
of vacancies can be filled up in future with
utmost priority to those caste Hindus candi-
dates who will have matrimonial alliances
with Adivasis and Harijans.

Sir, regarding Panchayati Raj our Gov-
ernment has taken many correct measures
and the Panchayati Raj system i1s being
implemented very rapidly. | whole-heartedly
congratulate our Prime Minister for this. |
also request the hon. Minister to kindly see
that the Panchayat Bills in the States have
one such provision so that the panchayats
would do such works for the welfare of Har-
ijans and Adivasis. Those panchayats should
be rewarded by the Government of India.
One regrettable matter is that there is infight-
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ing among the Scheduled Castes and the
Scheduled Tribes and they have no coordi-
nation. So, measures should be taken to see
that there is coordination among the Sched-
uled Castes and the Scheduled Tribes. With
these words, | whole-heartedly support this
Bill.

[ Transiation)

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJENDRA
KUMARI BAJPAI): Mr. Chairman, Sir, | am
very grateful to those hon. Members who
participated in the discussion on this Bill,
took interest in it and extended their full
support. While expressing their views all
these hon. Members extended their full
support to the Bill. As many as 38 hon.
Member participated in the discussion. The
discussions that were held on Monday and
today show that the House as a whole is fully
sympathaetic to these people who have been
subjected to various atrocities from time to
time. The Bill has been brought to stop these
atrocities and this is the reason that it has
received support from all. Some sugges-
tions and amendments have also come. |
shall take up these points later. As all of you
are aware, the Congress Party has taken
measures from time to time with a view to
uplifting the people belonging to weaker
sections, particularly the members of Sched-
uled Castes and Scheduled Tribes and the
monotities who are socially and economi-
cally backward. it has been the policy of our
party and the Government as well. After
independence these measures have been
taken from time to time. Our Hon. Prime
Minister has also been paying maximum
attention to it for last 4 years. He studied the
economic and social conditions of these
poor peopie by visiting their jhuggis himsaelf
in the nook and corner of the country and by
talking to them personally. Thereafter, he
reviewed the performances of the on going
schemes and other programmes and took
measures to make further improvements in
the present system either by amending the
prevailing Act or by introducing anew one. in
pursuance of the above decisions, the Pan-
chayati Raj Bill and the Municipalities Bills
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were introduced. A threadware discussion
on these Bifls took place in the House. Dur-
ing the course of the above discussion the
question of providing reservation to the
members of Scheduled Castes and Sched-
uled Tribes and protection to women was
also raised. it was felt at that time that
providing reservation and protection is not
enough. it should also be ensured that atroci-
ties being committed should be stopped and
for that purpose the law shouid be made
more stringent. On the one hand a sense of
leadership and self-confidence is baing in-
fused in them by providing them reservation
and representation in various fields. But the
age old prejudices against them are not
going to end 80 soon. This is the reason that
even after enacting laws after laws from time
to time, we find that atrocities continue to be
committed on them. What couid be a solu-
tion to this problem? This aspect was taken
into account seriously and as a sequel to hat
this Bill was introduced after giving due
thoughtto the matter. You are aware thatthe
20 point programme was also introduced in
view of the above aspect. After going deep
into the problem, it was revealed that their
poor economic condition is the main reason
behind these atrocities It was, accordingly,
felt that their economic condition should be
improved and they should be lifted above the
poverty line. The 20 point programme was
specifically aimed at the people who were
hving below the poverty line, a majority of
which were Harijans and Adivasis. All these
programmaes viz. the N.R.E.P, R.L.E.G.P.
were merged into one programme and a new
scheme named Jawahar Rozgar Yojana was
launched. More funds have been provided to
this scheme and sphere of its activities has
been widened. Even then there is a need to
instill confidance among the people involved
in this scheme so that the works could be
managed smoothly and its benefits made
available to the poor. The Bill that is going to
be passed by the House is agood step in this
direction. | am hopeful that the Bill will be
helpful in future aiso. | would fike to draw the
attention of the hon. Members to 3 t0 4

points. We are incorporating a s ecial provi-
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sion in this Bll. The hon. Members have
expressed thewr concem on this point and a
lot has been spoken in this regard. The point
is that the police officers refuse 10 register
the E.I.R. There are aiso instances in which
atrocities were committed by the police or
through the police and villagers were har-
assed in the police stations. We have made
clear provisions in this regard in the Bill.
Responsiilities of these people have been
fixed and | am of the view that it is a very
strong measure which will definitely reduce
atrocities. When the Act will be circulated to
all concerned all the officials, whether they
are in the police force or in the general
administrations, willcometo understandtheir
responsibilities. Clause 4 of the Bill very
categorically states "punishment for neglect
of duty” and it is a very strict provision. The
hon. Members have suggested only dig-
missal, but we have gone a step further and
provided that:-

[English]

“Whoever being a public servant but not
being a member of Scheduled Caste or
Scheduled Tribe wilfully neglects his
duties require to be performed by him
under the Act shall be punishable with
imprisonment”.

[ Translation]

That is why we did not think that punishment
or suspension would be enough. We did not
think that their dismissal from service would
be enough. Rather we have provided to
imprison them:-

[English]

“for a term which shall not be less than six
months which may extended to one year.”

[ Transiation)

Government servants who will deliberately
commit atrocities on Harijans and Adivasis
and wilfully neglect their duties will be put
behind the bars. In this connection hon.
Member, Shri Syed Shahabuddin has made
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a suggestion in the following words:
[Engksh)

“Whoever being a public servant but not
being a member of Scheduled Caste or
Scheduled Tribe".

[ Transiation)

in this connection | would like to advise him
not to use the words "not being a member of
Scheduled Castes and Scheduled Tribes”.
The sentiments behind the objectives of this
Bill is to check effectively the evil customs
prevailing in our society for centuries, espe-
cially in the Hindu society which has not yet
got out of the feelings of untouchability and
caste considerations and the upper caste
still oppress the lower castes. Thatis why we
have categorically stated in the Bill the term
other than the officers belonging to Sched-
uled Castes and scheduled tribes. The point
which needs to be noted here is that we have
fixed the responsibility on the officers other
than those who belongs Scheduled Castes
and Scheduled Tribes irrespective of whether
belonging to the State or the Central Govern-
ment. If ha deliberately misbehave with the
members of Scheduled Castes and Sched-
uled Tribes, he will be hable to action. Now
maintenance of law and order comes under
the State Government. Suppose that a Har-
yjan colony is set on fire, any Harijan is killed,
incidents of this nature happens, any atrocity
is committed on him or some Harijan women
is raped, the affected person can report the
matter to the police station. If the station
House Officers does not register the report,
hecannot escape action, once this Billcomes
Into force. The effective implementation of
this Bill depends on the co-operation of all
hon. Members and the society in genaral. A
number of provisions have been made in
Chapter 5, Miscellaneous of the Bill. Page 9
of the Bill says:-

[English)

“The Central Government shalltake such
steps as may be necessary to coordi-
nate the measures taken by the State
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Govemments under sub-section (1)°

*The Central Govemment shall every
year place on the Tabie of each House
of Parliament a report on the measures
taken by itself and by the State Govem-
ments in pursuance of the provisions of
this Section.”

[ Transiation)

Along with this, we shall also see that
the Central Governmant monitors it because
we do not want to treat this matter causally.
This is a provision for stringent punishment
and also for its monitoring.

SHRIRAM RATAN RAM (Hajipur): Mr.
Chairman Sir, with your permission | wart to
seek a clarification.

MR. CHAIRMAN: Not now. Letthe hon.
Ministar finish with her speech.

DR. RAJENDRA KUMARI BAJPAL Hon.
Shri Ram Ratan Ram had raised a question
about atrocities by the police officers. My
reply is in that context only. He also raised
the point of externment proceedings. Sec-
tion 10 of this Act clarifies this point. An hon.
Member asked whether the concerned per-
son will leave the area or not. This is a
Special Court’s order which mustbe obeyed.
When he returns he would be arrested. R is
not that he will just keep roaming ground.
The laws of the land have to be ocbeyed. One
cannot violate the laws as he pleases. So
these provisions have been given. You may
please read Section 10 and 11. Anyone who
does not comply with the externment order
shall be arrested and put in police custody.
This has also been clearly stated. Another
thing that must be paid attention to is that for
the first time some specific atrocities have
been defined and enlisted. About offences
and atrocities, hon. Shri Vir Sen said that 15
atrocities have been enlisted but there can
be many more. But | would like to say that
whenever a Billis framed, it is based ontacts
that are obvious and most commonly known.
The list of atrocities given in the Bill has been
compiled from various sources such as
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questions raised by hon Members inthe last
four years, meetings with hon Members of
Parliament and Reports of the Consultative
Committees Other important points that
concern atrocities are that any atrocity against
women, Haryan women in particular, and
cases of Haryans being burnt alive are to be
considered as heinous crimes Hon Mem-
bers’ attention is particularly drawn towards
the provision seeking increase in punish-
ment. As has been stated in 3 (2} (v)

[Enghsh)

“Commits any otfence under the Indian
Penal Code punishable with imprison-
ment for term of ten years or more
against a person or property on the
ground that such person s a member of
a Scheduled CasteoraScheduled Tribe
or such property belongs to such
member shall be punishable with im-
pnsonment for ife and with fine ”

[Translation)

So we have made 1t stringent Along
with this, Clause 3 (2) (Iv) says-

(English)

“Commits mischief by fire or any explo-
sive substance intending to cause or
knowing itto be likely that he willthereby
cause destruction of any building which
1s ordinanly used as a place of worship
or as a place for human dwellingor as a
place for custody of the property by a
member of a Scheduled Caste or a
Scheduled Trnbe shall be punishable
with impnsonment for life and with fine,”

[ Translation]

This has been made so strict because the
P C R Act provided for a mild punishment
only ranging from a month and above The
law was also partly mplemented This new
law will helpfully create an atmosphere that
would discourage atroctties against Harjans
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| know that hon Shn Ganga Ram and hon
Shn Shahabuddin have spoken of a sum-
mary tnal for the offenders. Special Counts
have been set up so that a speedy tnal can
take place and this Act also provides for a
Special Public Prosecutor for expediting the
case Another thing mentioned by hon. Shn
Shahabuddin is that Scheduled Castes and
Scheduled Tribes

[English]
* should be grven due representation in
all branches of the law and order machin-

”

ery
[Translation]

As you know we are taking the necessary
steps The Hon Prme Minister has dis-
cussed it iIn the M P’s meeting that for gen-
eral reservation for Scheduled Castes and
Scheduled Tnbes, the candidates who are
not found up to the mark should be given a
chancefor3years Afterthatthe post should
be dereserved and thrown open to candi-
datas from the general category But dere-
servation has been done away with in the
latest policy The hon Pnme Minister has
taken this special decision The Department
of Personnel has directed the Central Gov-
ernment, States and alldepartments to fillup
the backlog which comes to nearly 45,000
posts even after dereservation A recrust-
ment drive has been launched frém 1st June
to 31st August For this purpose, | visited
many places with hon Shri Chidambaram to
see how this backiog could be filled up The
Chairman of the Staff Selection Commis-
sion, public sector executives and employ-
ment exchanges are working towards this
end For the convenience of candidates it
has been decided to accept applications
even If they merely give the registration
numbers of employment exchanges.- if any
names are sent in late by the employment
exchanges, we shall accept them also
Employment exchanges have been directed
to deal with any problem in job reservations
for Scheduled Castes and Scheduled Tribes
Discontentment among them is quite justi-
fied because officials have deliberately done
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little to fifl the reserved quota. Hence the
need for this special effort.

it is true that when-people belonging to
the Scheduled Castes and Scheduled Tribes
go to the Police station they are browbeaten
by the police. This is a wrong approach on
the part of the police. But we have to see how
the existing system can be changed and how
we can do an approach re-orientation of the
police servoces. The police comes in con-
tact with the masses, many among whom
are illiterate. In their dealings with such
people, they have to be considerate. All this
1s necessary in the broader perspective of
social change.

| am in total agreement with hon. Shri
Shahabuddin that there should not be any
scope for political considerations in this
mattar. All political parties should rise above
political considerations and lend their sup-
port in our effort to root out his malaise from
the society.

On reading this Bill, hon. Members will
find that all specific suggestions given by
them have been included in one or the other
Clause. It is one of the suggestions of Shri
Digvijaya Singh not to consider dumping of
things like agricultural wastes in the neigh-
bourhood of harijans as an offence. But 1t
has been provided in Chapter 2, clause 3 (1)
and (11) of the Bill that...

[English)

“acts with intent to cause injury, insult or
annoyance to any member of a Sched-
uled Caste or a Scheduled Tribe by
dumping excreta, waste matter, car-
casses or any other obnoxious sub-
stance in his premises or neighbour-
hood”.

The idea is to prevent persons from
throwing things like human excreta, car-
casses, etc., in his premises.

[ Translation)
It has been referred to those people who
deliberately dump obnoxious substances
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near the houses of Harijans to annoy them.
Why does these substances are not dumped
at other places in the villages and why only
the neighbourhood of the jhuggi-jhonpries of
the poor harjans, and not near the resi-
dences. of influential persons? In view of the
| do not agree with the suggestion of the
hon'ble Member.

Some other suggestions given by the
hon. Members are beyond the scope of this
Bill. As far as schedule § and 6 concerned, |
would like to inform Shri Pradhani that every
law enacted in the country is applicable to
the entire country whether any State falls
under schedule 5 or 6 of the Constitution. We
need not ask the Governors to enforce any
law passed by the centre in any State. Juris-
diction of law is entire length and breadth of
the country.,

Shri Rajhans pointed out that earlier
Acts have notbeen enforced effectively which
is true to some extent but that is why the
necessity of introducing the present Bill has
been felt. Had they been proved effective
enough, thenthere was no need to introduce
the present Bill.

As far as provision of water is con-
cerned, the Governmant has recently de-
cided to launch special programmes to pro-
vide drinking water to 10,000 villages, espe-
cially where there is acute shortage of water.
The Government is aware of the difficulties
faced by the public especially the harijans. It
is the endeavour of the Government to de-
velop hartyjan colonies and work has already
been stanied in this direction.

Other issues raised by the hon'ble
Members do not come under the purview of
this Bill. Therefore 1 do not want to comment
on them at present. The suggestion of Dr.
Rajhans to flash the photographs of the
guity on TV has got to be examined as to
what can be done in this respect.

With these words | thank the hon.
Members for participating in the discussion
on the Bill and move it for the clause by
clause consideration.



89 SC.ST. (Prov. of
[English)
MR. CHAIRMAN: The question is:

“That the Bill to prevent the commission of
offences of atrocities against the members
of the Scheduled Castes and the Scheduled
Tribes, to provide for Special Courts for the
trial of such offences and for the relief and
rehabilitation of the victims of such offences
and for matters connected therewith or inci-
dental thereto, be taken into consideration.”

The motion was adopted

MR. CHAIRMAN: The House will now
take up clause-by-clause consideration of
the Bill. The question is:

“That clause 2 stand part of the Bill.”
The motion was adopted
Clause 2 was added 1o the Bill

Cilause 3—Punishment for Offences of
Atrocities

SHRI SYED SHAHABUDDIN: | beg to
move.

Page 2, lines 19 and 20,

omit*, not being a member of a Sched-
uled Caste or a Scheduled Tribe"™—(7)

Page 3, lines 32 and 33,—

omit *,not being a member of a Sched-
uled Caste or a Scheduled Tribe"—(8)

Mr. Chairman, two of my amendments
relate to this clause 3 (1) sub-clauses (i) and
(ii). From a simple reading of this provision in
the beginning, it appears that if the perpetra-
tor of the atrocity happens to be a person,
who is 2 member of the Scheduled Caste or
Scheduled Tribe, he, of course, is to be
forgiven. That is the plain meaning of this
clause that doer has to be a person other
than a member of the Scheduled Caste and
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Scheduled Tribe. Conversely speaking, if he
happens to be a member of the Scheduled
Caste or Scheduled Tribe, then, of course,
he is exempt from the preview of the law. He
is free to commit any atrocity. He is free 1o
commit any offence—everything that comes
thereafter. | think, that surely is not the inten-
tion of the Government or of the hon. Minis-
ter. | think, it has 1o be that any person,
whoever he might be, whether he is amember
of a Scheduled Caste or a Scheduled Tribe
or otherwise—who commits the offences,
that have been described in he sub-clauses
(1) and (2), is equally responsible. And by
mere declaration that he is a member of the
group against whom the atrocity has been
committed, he cannot go outside the ambit of
the law. Therefore, my humbie submission
to the hon. Minister is that at least from these
two clauses, this qualifying sub-clause should
be removed. It should simply say:

“Whoever forces a member of a Sched-
uled Caste or a Scheduled Tribeto drink
or eat any inedible or obnoxious sub-
stance;” efc. So, my amendment is that
this particular qualification should be
dropped and omitted.

DR.RAJENDRA KUMARIBAJPAL: The
whole purpose of the Bill is to focus on
atrocities committed by persons other than
the Scheduled Castes and Scheduled Tribes
on members ol Scheduled Castes and
Scheduled Tribes. Such atrocities are per-
petrated by a group against another. The
amendment proposed would have the effect
of bringing in its purview any such act com-
mitted by a member of Scheduled Caste or
Scheduled Tribe upon another member of
their group. Such cases can be dealt with
under the ordinary law of the land and no

special provision need be made. Ordinary
law operates where any person commits any
crime or any atrocity, i.e., from man to man
the ordinary law of the land operates. But
here inthis Bill, we are considering one casie
perpetrating atrocity on another, Le. the
generalcaste on the so-called upper caste of
the sociely. We are bringing this Act agains!
such ideals prevailing in the society. | am not
accepling this amendment.



101 S.C.S.T. (Prev. of

SHRI SYED SHAHABUDDIN: Sir, 1am
not convinced. It is a total misconception of
the law and | think, in my view, i is also a
violation of the Constitution.

MR. CHAIRMAN: | shall now put
Amendments Nos. 7 and 8 to the vote of the
House.

Amendments Nos 7 and 8 were put and
negatived.

MR. CHAIRMAN: The question is:
"That Clause 3 stand part of the Bill.”
The motion was adopted
Clause 3 was added to the Bill

Clause 4—Punishment for neglect of
auties

SHR! SYED SHAHABUDDIN: |beg to
move.

Page 4, lines 37 and 38,—

omit “but not being a2 member of a
Scheduled Caste or a Scheduled Tribe,” —

)

Sir, regarding Amendment No. 9, | do
not have to say anything in particular. h is
axactly the same as what | have said before.
| frankly press for my amendment. | am
unable 1o understand the logic behind this
provision at all. k is beyond my comprehen-
sion. The idea is to protect a certain set of
people against the atrocities. Is it the con-
ception of the Minister that the atrocities are
not atrocities if they are committed by some
member of the sama group? Rt remains an
atrocity. And there are cases in which
members of the same group are used by the
powers that be, by the vested interests, by
the police officers, etc. 10 commil atrocities
ontheirown people. And you are giving them
& complate go-by and protection under this
law. it is simply inconceivable to my mind.

DR. RAJENDRA KUMARI BAJPAL: Sir,
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as | have axplained, it is one caste commil-
ting atrczity on another.

MR. CHAIRMAN: | shall now put
Amendment No. 9 1o the vote of the House.

Amendment No 8 was put and negatived
MR. CHAIRMAN: The gquestion is:
“That Clause 4 stand part of the Bill."

The metion was adopted
Clause 4 was added to the Bill

MR. CHAIRMAN: There is no amend-
ment 10 clause 5 10 15.

The question is:

“That clause 5 1o 15 stand part of the
Bill”

The motion was adopted
Clauses 5 1o 15 were added 1o the Bill.

Clause 16-—Fower of State Govemnment
lo impose collective fine

SHRI SYED SHAHABUDDIN: | beg to
move:

Page 7, line 38 and 39,—

for “and for all other matters connected
therewith under this Act”

substitute “to the extent of the compen-
sation payable to the victims of the
atrocities fo loss of life, limp or propeny
under this Act or the rules framed there-
under” —{10)

I think, the whole House has weicomed
the provision of the collective fine. My plea in
moving this amendment is that the amount
recovered as collective fine from that par-
ticular locality, whers the atrocity has takon
placs, shouid be adequate to pay for the
compensation payable 0 the victims of the
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atrocities under he prescribed scale The
idea of the scale comes later where we
speak of the compensation But the basic
idea is that the punttive fine should not be a
token fine a symbolic act 1t shouid be ade-
quately penal in its severity, so that even
those elements of the society who have
been looking the other way in that localtty,
butwho are responsible morally fo the atroci-
ties for not having come forward to prevent
them or for having allowed them to happen
they may not have taken part or committed
atrocties, and yet they are morally and
socially responsible, those persons must be
penalised through this fine Then only this
idea of punitive fine would be effective then
only it would make sense and then only it will
have effect on the evil-doers and the moral
sense of the society as a whole shall be
mobilized to combat such atrocities That s
why, | am pressing that we should be more
forthright and say that the punitive fine shall
go to the extent of total compensation pay
able for the atrocities under a prescribed
scale

DR RAJENDRA KUMARI BAJPAI
Section 16 reads

“The provistons of section 10A of the
Protection of Civit Rights Ac 1955 shall,
so far as may be, apply forthe purposes
of imposition and realisation of collec
tive fine and for all other matters con-
nected therewith under this Act ~

Wa have, therefore, made it more wider and
it 1s not that the area is restricted | do not
agree with the hon Member and do not
accept the amendment

MR CHAIRMAN |shallnow putamend-
ment No 10 to the vote of the House

Amendment No 10 was put and negatived

MR CHAIRMAN [shall nowput Clause
16 to the vote of the House The questionis

“That Clause 16 stand part of the Bill "
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The motion was adopted
Clause 16 was added to the Bill

MR CHAIRMAN There is no amend-
ment to Clauses 17 to 20 The question is

“That Clauses 17 to 20 stand part of the
Bill”

The motron was adopted
Clauses 17 to 20 were added to the Bill

Clause 21—Duty of Government to
ensure effective implementation of the Act

SHRI SYED SHAHABUDDIN
move

| beg to

Page 9 line 7 —
add at the end—

1o the extent of compensating them
fully for the loss of or damage to their
movable and immovable property, and
for loss of Iife and physical injury In
accordance with the prescribed scale,”
—(11)

Page 9, line 20,—
add at the end—

“including due representation of the
Scheduled Castes and the Scheduled
Tribes in the administrative machinery
so as o give the local administration a
composite character * —(12)

Page 9,—
after ine 20, insert—

“(vin) the prosecution of Government
servants against whom there are pnma
facie charges of involvement in the
commission and abetment of atrocrties
or of negligence in prevention of such
atrocities " —(13)
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Page 9 line 25—
for "report on the" substitute—

“report on all cases of atrocities particu-
larly those in which ahuman life was lost
and on the remedial” —(14)

All these four amendments pertain to
Clause 21. Sub-clause (3) speaks of a pro-
vision for the economic and social rehabilita-
tion of the victims of atrocities. lt is tine as far
asitgoes, butthe generaltendencyisto give
a grant-in-aid on an adhoc basis. Some-
times, the human life's value at Rs. 5000;
sometimes, it is Rs. 10000 and sometimes it
is Rs. 20000. | think, we have legal prece-
dents in our country where the human life
lost is valued in terms of the victims earning
capacity, the age at which his life was cut
short, the probability of life, the totai earning
that he could have, had he lived, all that
should be available to the next of kin. That is
why, just as in the case of either industrial
accident or railway accident, some prescribed
scale should be there. That is the burden of
my amendment No. 11, where | sav that it
should compensate the victim fully for the
loss of or damage to their movable and
immovable propenty, and for loss of life and
physical injury in accortdance with the pre-
scribed scale.

| did make a point earlier that as far as
property is concerned, compensation should
be adequate to substitute for the loss suf-
tered. It should not merely be a token com-
pensation.

With regard to the second amendment,
the hon. Minister has also agreed that in
some cases the local administration may not
be fully sensitive to the situation of atrocities
and that is why | have suggested in sub-
Clause 7 that as far as the measures to be
adopted to ensure the safety of the Sched-
uled Castes and Scheduled Tribes are con-
cerned, they should include the provision
that in the local administration, in the local
administrative machinery, in that particular
atrocity prone area, there shall be due repre-
sentation of the likely victims.
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Sir, it has happened in may instances
that you fill up the cadre, you give them
reservation and still that particular group is
shunted away to non-essential duties. They
are not put on the main line; they are not put
inthe thanas’. Thatis why it is essential that
they they should be there in the locality, in
the thana and they should be responsible for
the administration of that area. Unless the
administration of that atrocity prone area has
got a composite character; has got due
representation of the likely victims of the
atrocities, that administration is not going to
be just and fair. That is the burden of my
amendment no. 12.

Amendment No. 13 relates to the Gov-
ernment servants. | have said that after (vii)
this should be added. The hon. Minister has
already emphasised that the Government
servants who are found to be negligent and
deficient in the performance of duty shall be
punished. If that is there, then in that case
there is no harm in adding this clause to
reinforce thatidea that the Government shall
frame rules for the prosecution of Govern-
ment servants againstwhom there are prima
facie charges of involvement in the commis-
sion of atrocities and abetment of atrocities
or of neglience in prevention of such atroci-
ties.

Finally, Sir, | do welcome the idea that
the Central Government proposes to place a
Report before both the Houses of Parlia-
ment every year. But, Sir, the report is only
about the measures taken by it. So, the
reportmay be of avery generalnature. Ithink
the report must include as a matter of statu-
tory obligation duty that wherever in a case
of atrocity one or more human life have been
lost, then in that case the number of those
incidents and the action taken by the admini-
stration of the State Government shall be
brought to light and shall be brought to the
knowledge of the Parliament, That is the
burden of my fourth amendment.

| do beg ot the hon. Minister that she
should accept these four amendments.
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DR. RAJENDRA KUMARI BAJPAL: Sir,
the amendments moved by the hon. Mem-
ber are on Clause 21 and | would like to read
them one by one. Then | would like to say
that we are going to frame the rule. Broader

guidelines are here. We are going to frame
the rule and that will strengthen what we

have stated here.

SHRISYED SHAHABUDDIN: Ishallbe
satisfied if she says that in the rules they will
be taken care of.

DR. RAJENDRA KUMARIBAJPAL: Yes,
we will take care of it and that will strengthen
our intention. As we are going fo make it a
more successful law, | would request him to
withdraw his amendments.

SHRI SYED SHAHABUDDIN: On the
assurance of the hon. Minister, | withdraw all
the amendments.

MR. CHAIRMAN: Has the hon. Mem-
ber leave of the House to withdraw his
amendments?

SEVERAL HON. MEMBERS: Yes.

Amendment Nos 11 to 14 were, by leave.
withdrawn

MR, CHAIRMAN: The question is:
“That Clause 21 stand part of the Bill."”
The motion 21 was adopted
Clause 21 was added to the Bill
MR. CHAIRMAN: There is no amend-
ment to clauses 22 and 23. The question is:
“That clause 22 and 23 stand part of the

The motion was adopted
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Clause 22 and 23 were added to the Bill
MR. CHAIRMAN: The question is:

“That clause 1, Enacting Formula and
the Long Title stand part of the Bill"

The motion was adopted

Clause 1, Enacting Formula and the long
Title were added to the Bill.

DR. RAJENDRA KUMARI BAJPAL |
beg o move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: Now we will go to the
next item.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PET-
ROCHEMICALS IN THE MINISTRY OF
INDUSTRY (SHR! P. NAMGYAL): I the
House agrees, we wouid like 10 take up item
No. 10 first. Then it can be followed by ltem
No. § and item No. 10A.

MR. CHAIRMAN: instead of lem No, 9,
you want 1o take up em No. 10 first. Do the
hon. Members agree?

SEVERAL HON. MEMBERS: We
agree.

MR. CHAIRMAN: 1 is agreed 10. We
can take up ltem No. 10 first.
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WORKING JOURNALISTS AND OTHER
NEWSPAPER EMPLOYEES (CONDI-
TIONS OF SERVICE) AND MISCELLA-
NEOUS PROVISIONS (AMENDMENT)
BiLL

[English)

THE MINISTER OF LABOUR (SHRI
BINDESWARI DUBEY): Sir, | beg 1o move:

“That the Bill further to amend the
Working Journalists and other Newspa-
pers Employees (Conditions of Serv-
ice) and Miscellaneous Provisions Act,
1955, be taken into consideration.”

As hon. members are aware, the Gov~
emment have, from time to time, appointed
Wage Boards for looking into the wage struc-
ture of working journalists and other news-
paper employees including those who work
in the news agencias. These Wage Boards
are appointed and function in accordance
with the provisions contained in the Newspa-
per Employees (Conditions of Service) and
Miscellaneous Provision Act, 1955. Keeping
in mind the changes in economic conditions
in the country and in the newspaper industry,
the wage boards make recommendations in
respect of changes which cught io be brought
about in the wages and working conditions of
these employees. Hon. members are aware
how deeply this Government is concerned
with the wellare of workers. It is in the pursuit
of this concern that ani effort is made that
Wage Boards are appointed with reason-
abte to ensure the continued
availability of air service conditions to work-
ers inthe newspaper industry. The last Wage
Boards appointed to look into the wage struc-
tures and service conditions of journalists
and non-journalists were constituted in July
and August 1985.

Apart from trying to reduce any delays

which may be occasioned after the receiptof

the report of the Wage Boards, it is equally
_important to see whether it is possible to
reduce the delays which could occur in the

working of the Wage Boards. This required a
review of the law and procedures from the
point of view of examining whether any
changes or clarifications in these laws would
be helpful.

Along with an examination of the sub-
stantive recommendations, which these
Wage Boards have made with regard to the
wages and service conditions of the employ-
ees, the Government, therefore, also under-
toock a study of various provisions of the Act
with the above objective. During the course
of this study, it has come to our notice that
although no substantive changes may be
required in the law, there are cernain terms
and concepis incorporated in the Act which
have lent thomselves 1o differing interpreta-
tations by different Wage Boards. A perusal
of the reports of the past Wage Boards
seems 1o indicate that such difficulties have
become a feature of the functioning of these
Wage Boards. It is, in the light of this expe-
rience, that it is considered appropriate to
incorporate certain amendments in the Act
in order to clarify doubts, misconceptions
and controversies about theseterms asthese
would make for smoother functioning of the
Wage Boards, possibly 10 reduce the time
taken by them and reduce the area of dis-
agreement among the members of the
Boards.

16.00 hrs.

The main points on which amendments
are sought 1o be made in the Act are:—

(1) The Act, at present adopis by
reference, the definition of the
term ‘wages” from the detailed
definition given in the Industrial
Disputes Act, 1947, Forthe sake
of clarity, it is now proposed that
the definition of wages be incor-
porated in the Act itself,

(2) Past experience indicate that
there has been some measure of
controversy as to whethar the
term "wages” used in this Act,
includes allowances as also such
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(3)

(4)

new allowances that the Wage
Boards may feel inclined to rec-
ommend Eventhough, the posi-
tion in law Is qurte clear that this
IS In fact so in view of the past
conroversy 1t Is proposed to
Incorporate an appropriate
amendment to explicitly include
allowances and new allowances
alongwrth the wages so as to
enable Wage Boards, to fix and
revise the tates of wages and
various existing allowances and
also 1o recommend new allow
ances

In the past there has also been
controversy as to whether Wage
Boards can fix wages on an all
India basis or whether it is in
cumbent upon them to take up
such fixation on a regional basis
In spite of the fact that the posi-
tion in law 1s quite clear that the
Wage Boards have the authonty
to ether recommend wages on
an all India basis oron aregional
basis this controversy seems to
have persisted Therefore, with
a view to clanfying matters and
sefting at rest this controversy 1t
IS proposed to incorporate an
explanation under Section 10 (4)
that Wage Boards are not pre
vented from fixing the wages on
an all India basts

The definition of newspaper es-
tablishments under Section 2 (d)
has also been a subject matter of
some debate Inthe past tis now
proposed to amend Section 2 (d)
of the Act to provide for clubbing
of newspaper establishments
under common control and aiso
to elaborate the meaning of
common control so as to make t
crystal clear so that the Wage
Boards do not expenence any
ditficulty in this regard
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Honble Members will notice that the
amendments proposed in the Bill before the
House are clardicatory in nature and the
objective of the Government inbnnging these
amendments 1s to facilitate the working of
the Wage Boards and to prevent unneces-
sary controversies and varying interpreta-
tion which impede their work We are pro-
posing these amendments keeping in view
the larger interests of the working of the
newspaper industry and for ensuring that the
efforts ot Government towards discharging
its statutory responsibility of fixing and revis-
ing the wages of the working journalists and
non-journalists employees, are not impeded
as a result of unnecessary and frutless
quibbling over defintions which, in the
absence of these clarifications had been
lending themselves to varying interpreta-
tions

Sincethese amendments are only clari-
ficatory in nature and these have always
been implied in the existing legisiation, |
Intend to move an otficial amendmentto this
amending Bill to indicate that the proposed
clarfication has always been intended and
deemed to be contained In the Act

With these words, | commend the Bilifor
consideration and passing by this august
House ’

MR CHAIRMAN Motion moved

“That the Bill further to amend the
Working Journalists and other Newspa-
per Employees (Conditions of Service)
and Miscellaneous Provisions Act, 1955,
be taken into consideration,”

Shn G M Banatwalla

SHRI G M BANATWALLA (Ponnani)
Mr Chairman, Sir,the Bachawat Wage Board
has submitted s recommendations to the
Government | understand that the recom-
mendations are under consideration of the
Government It would have been better, if
today, the hon Ministry would have given us
some idea of the Government’s thinking on
those vanous recommendations Since the
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Board, there have been a lot of criticisms.
While newsmen characterize these recom-
mendations as inadequate, totally inade-
quate, the newspaper establishments con-
sider them as something that would cripple
them altogether. As a result, there is a lot of
tension, and this tension can not be allowed
to continue. | thought that perhaps today, the
Government would come forward and let us
know of its thinking with respect to the rec-
ommendations of these Wage Boards, and
whether the Government is also thinking of
any modifications. However, | must urge
upon the Government, emphasize upon the
Government the need for an early decision,
and an early notification in this respect, so
that all this state of tension does not con-

tinue.

There are also recommendations made
by the newsmen. We do not know, nor has
the hon. Minister considered it fit and proper
to take this House into confidence as to what
those recommendations are, and what is the
attitude that the Government has adopted
towards those recommendations and sug-
gestions of the newsmen. But, as I said, a lot
of misgivings come up as aresuftof delay, as
a result of the delay on the pant of the
Government to make its decision known,
and to issue the required notification. if | am
not wrong, it was assured to all of us thatthe
necessary notification would be issued be-
fore the end of this Session. We have almost
reached the end of the Session; there is now
hardly one more working day left. May | urge
upon the Government that before the House
rises...

PROF. N.G. RANGA (Guntur): How is
1 possible?

SHRI G.M. BANATWALLA: It was one
of their assurances:; | am reminding them
that there is hardly one more working day
left; and before the House rises, let the
decisions be known. Of course, Prof. Ranga
says it is not possible. But, then, it is not
possible because of the delay on the part of
the Government, which the Government must
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own; and | must urge upon the Government
that the matter brooks no further delay. Let
there be an early decision, let there be an
early notification. Let us know what the
decision of the Governmant is, at the earliest
time.

We are now having this Bill for the
amendment of the Act; and the hon. Minister
was pleased to tell us that this Bill has been
brought in accordance with the recommen-
dations of the Bachawat Commission itself.
The Bachawat Rgport has made saveral
recommendations for the amendment of the
Act. Only atew of them have been taken up.
What has happened to the other sugges-
tions made in the Bachawat Report? We
have not been told about that. We have not
even been told as to what is the Govern-
ment's thinking on those particular amend-
ments suggested by the Report of Bachawat
Commission. | may, for example, reterto an
important recommendation: The Board has
suggested that the relevant pieces of legis-
lation need to be given a consolidated form.
The Report on the basis of which we are
today having this Bill, that Report tseif sug-
gests that the Act should be complete in
itself, and exhaustive of matters dealt with
therein.

Therefore, the Bachawat Report wants
a very comprehensive legislation in this
panticular field. | would, therefore, like to
know from the hon. Minister why, in contra-
diction to the recommendations of the Re-
pont itself to have a comprehensive legisla-
tion and not to rely on separate pieces of
legislation and amendments, a comprehen-
sive Bill has not been brought before us? Let
us hope that this recommendation contained
in the Report will also be duly accepted by
the hon. Minister and the Government at the
earliestopportunity. Now, one does not know
when that opportunity would come because
important opportunities have already been
lost by us. So,let us urge upon the Govern-
ment that this recommendation be treated
with allthe respect that it deserves and let us
have a comprehensive legislation that deals
exhaustively with all matters concerning this
particular field.
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We also have the question of health
hazard and nsk to hte The Bachawat Board
has suggested that an Expert Committee
should be asked to go into this question 1do
not know whather such an Expert Commat-
tee has been formed, d not, whether the
Government intends to form such a Commit
tee However it 1s necessary that this very
important matter should receve due consid-
erat'onfromthe Government Letus have an
Expert Committee that can suggest to us
provisions for safety measures and prowvi-
sions for insurance risk and heatlth hazard
Also provisions for medical insurance of
employees together with their dependents at
the cost of the Newspapers Establishments
should be made | understand and we are
told that such provisions do erist in the
relevant Act in Pakistan There is no reason
why we should lag behind 1| will urge upon
the Government to see that separate meas-
ures are taken in this raspect

There 1s also a suggestion for a Com-
mittee to study the over-time practices and
payments Let such a Committee be consti
tuted at the earhest and let us go intn this
particular question

The main point however remains and
that i1s an early action with raspect to the
recommendations of the Bachawat Repont
and the pension scheme In view of the
misgivings that are there in the industry and
for the purposes of speedy implementation
of the various recommendat ons, one may
even suggest 1o the Government that this
Act be placed In the Ninth Schedule of the
Constitution Letthis suggestion also, which
has come from the newsmen and from therr
socielies, be seriously considered by the
Government Of course there are Newspa-
pers Establishments which are criticising
that the recommendations would cripole the
newspapers especially when such recom-
menrdations have come in the wake of stag-
gering increase in the newsprint prices One
may disagree with the Government as far as
this staggernng increase in the price of news-
print 1s concerned
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PROF. NG RANGA What about the
price of the newspapers?

SHRIG M BANATWALLA Thatagain
goes to the consumer You and | will have to
shell it out and the Government also should
consider our plight also in this matter

There 1s need o evolve new and mod-
ern concepts of wage determination and
give recognition to both mert and expern-
ence This should be specially true with
respect to an industry like the newspapers
and therefore the matter chould receve due
altention and let the experts go into this
question of new and modern concepts of
wage determination for the newspaper in-
dustry

Wse have the large newspapers, the
small newspapers the medium newspapers
and especially | must plead for the newspa-
pers in regional languages, newspapers In
languages other than English They require
proper help from the Government Indeed
for newspapers to stand on Government
help 1s a matter that is unpalatable as far as
democracy is concerned Butthen there are
several recommendations in this particular
field also Without going into alithose recom-
mendations, | must say, that the phght of the
small newspapers in various regional lan-
guages—in various other languages—the
Urdu newspapers and therr problems must
be duiy considered by the Government Yas,
| just referred to the Urdu papers Here, |
must bring one matter to the attention of the
Government, that is with respect to katibs |
beleve that the Bachawat Commission
Report has grnievously erred in considenng
the Katibs as non-journalists This—rather—
an injustice Those well-p'aced In calligra-
phy are taken as working journalists These
Katibs also are inthe nature of those who are
well-placed n caliigraphy, they almostcome
in that category It is a grievous error Thg
Katibs are an integral part—what should |
say? of the entire Urdu journalism | must
plead therefore that this error be removed.
Katibs - what is their condition today? They
arerequired and calied upon to work on daily
wages and no benefits accrue to them. On
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the top of #, now the recommendation which
does not consider Katibs as working journal-
ists is agraveinjustice. I must, therefore, say
that the Government should also have con-
siderad them as working journalists and this
error be removed.

Necessary arrangements should also
be made for the training so that they may
devselop their skills further. | understand that
there is a project for vocational training and
that the World Bank has agreed to provide
financial assistance of £ 280 million to pur-
sue vocational traiming projects In this par-
ticular scheme, Let some work be done tor
the tramning of the Katibs also. [ would plead
for the Khatibs that not only this error be
corrected and they be considered as work-
ing journalists but a'so that due arrange-
ments should also exist to provide training
facilties and for the developmert cf the skill
1o our Khatibs

With these words, | once again urge
upon the Government that early steps be
taken, in order to see that due notification is
issued. Please let us all know the decision of
the Government with respect to the recom-
mendations as also such modifications as
the Governmant may be thinking in view of
the vanous representations received from
the newsmen.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr.Chairman, Sir, at the outset | would
like to congratulate the hon. Minister tor
having taken this step of bringing this Bill in
this House.

Mr. Banatwalla quite rightly said that
assurances were given to the journalists that
the issue of foliow up on the Bachawat
Report would be completed betfore the end
of this Session. We were awaiting the Bill
and when last week we found that the Bill
had just appeared, we heaved a sign of
relief. But then on going through the Bill, |
noticed that it was a Bill that orly applied
prospectively with no retrospective effect
and that is one of the reasons why | have
given an Amendment gwving a provision
whereby it could be brought into force from
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1stJune 1985. it is obvious—why [ did it, the
hon. Minister { am sure would understand—
thatthe Wage Board itself was constituted in
1985 and making its recommendations to
take etfect only from 1989 would be to say
the least the joke on the journalists.

Mr Chairman, Sir, through you | think it
would be ralevant tc point out that ali the
organisations which represent journalists,
whether it 1s National Union of Journalists or
IFWJ, together have said that they are not
satistied with the Bachawa! Commission
Report In fact when the Bachawat Report
recommendations, the interim recommen-
dations regarding the interim relief, came
out, the hon Minister would recollect that
there was a hue and cry when many Mem-
bers of Parliament joined their voices 10
those of the journalists to say that this is
nothing but an eye-wash. Well, what | would
like to state i1s that this has been slightly
better than that, but has not met the aspira-
tion and hopes of the journalists.

16.25 hrs.
[SHRI SOMNATH RATH in the Chair)

The Government is aware that the journal-
ists have represented to the Prime Minister.
They have represented to the Minister. They
have held discussions with the Minister of
State for Labour. And the stand on major
issues like the dearness allowance which
they have demanded, is quite justifiable that
they be paid as per the lines of the Fourth
Pay Commission. The neturalisation that
has been recommended in the Board is at
least one generation old. I one talks of 100
percent neturalisation at a level only upto
1250, then all | can say is that it is a genera-
lion old. it definitely does not even time with
Dubeji's time.When he was our President of
INTUC, even he would have said that 1250
level of 100 percent neturalisation is mean-
ingless. Such a suggestion has been made
and recommendations have been made.
The journalists have represented that the
Fourth Pay Commission's rate should be
adopted as they are more scientific and
equitable. f Government can deem the
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Fourth Pay Commussion to be fit for is
employees, why can it not consider the jour-
nalists at least on par with Government ser-
vants? | am not demanding that they should
be made superior, but at least on par

The other question i1s that there are
many recommendations where the 40 per-
cent improvement in pay scales would still
bring working journalists only very close to
college lecturers The status of journalists
today is in question One 1s not looking at «t
merely from the point of view of rupees,
annas and pies One also looks at it whether
the journalists are to be treated as second
class citizens or are they to be treated on par
with other employees, other persons who
belong to the working class?

In the name of freedom of press, one is
aware how many press barons have been
hterally exploiting the working journalists
One would understand it is a small regtonal
paper or a small paper here and there but
papers which have been on the scene for
many a decade and have been making prof-
its hand over fist, pay a miserable amountto
their journalists and dictate what is the policy
that the paper shall adopt Recently, the INS
came out saying that the cannot afford |
would like to bring to notice of the Govern-
ment not to fall-trap to these crocodile tears
that they shed on the so-called increase in
price of newsprint It one looks at it from a
comparative point of view the proftability of
the newspaper industry on the hand vis-a-
vis the other industry as a percentage of net
worth, you will see that the famous TELCO
whose shares are bid at a high levels, it has
a percentage of 7 3 while the newspapers
has a percentage of 1357 Hf you take
Associated Cemants, # has, percentage of
profit to the percentage of net worth, 97
while the newspapers stillhave 13 57 Hf you
see the net worth versus the profit, the
newspaper is one of the best industries that
one can start with because you can under-
pay your employees, you can exploit your
employees, you can threaten your employ-
ees and say that you have the constitutional
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guarantee to do so in the name of freedom of
press [f one looks at the net profit or proftt
before tax as a percentage of tumover, while
the Indian Oil Corporation has only 2.79
percent the 'Hindustan Times' has 13 22
percent and ‘Indian Express’ Bombay has
16 65 percent | am just giving a few figures
10 show that there 1s no justification at all in
the claim of employers that they do not have
money and that if Bachawat Commission’s
report 1s iImplemented, ¢t would drive them
against the wall That is the biggest untruth
that could have been told at all | would like
to submit that the date of implementation
would be critical and relevant Equity andfair
play demand that uniform application should
betheretoallclass of newspapers Of course,
it may be justifiable in the case of very small
newspapers to distinguish them and give
them a little relief But at least between all
known Papers of the national level, there
should be no discrimination Simuilarly, there
should be no discrimination between agen-
cies also

Thetechniquethat has been adoptedtill
now has been 10 delay the implementation
by legal proceedings and other tactics Itis
my appeal to the Government, and specially
to the hon Minister for Labour who has
himselt been, apart from being a Chief Min-
1ster and a Cabinet Minister, a labour leader
of standing—he himself, | know, at one time
has stood in those places where we stand,
and ratsed his voice in favour of the working
journalists—that let not the Cabinet Minis-
ter s chair influence him The virus may be
strong but the working journalists’ cause IS
very just

| would like to submit that the amend-
ment being brought in officially by the hon
Minister himself—the Government amend-
ments-to ensure that this Amending Billtakes
effect from the date of the act itself, I1s very
welcome However, notfication under the
Act has certain complications It is because
of this that one suggestion was put forward
inthis House by Mr Banatwalla that it should
be put in the Ninth Schedule. | had given
another suggestion earlier and that was to
make the terms and conditions of working
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journalists as a Schedule to the Act. It looks
as il the Government is not in a position to do
80 because of certain legal complications.
But whatever it be, let not the notification
procedure be delayed to such an extent that
the whole five years' work that the Bachawat
Commission has put in, becomes a nullity
and a joke. What is required today is imme-
diate action. At least those provisions on
which there is no dispute between the Bacha-
wat Commission and the Working Journal-
ists Association be notified as of today. If not
today, et them be notified tomorrow. But let
the word that we will implement the recom-
mendations be kept before the session ends,
and lettha other improvements, which | hope
the Government will consider, be notified
afterthe due process of giving notice to both
sides. But let not this notice be used as a
weapon by the employers to deteat the very
purposae itself.

| do not wish to take too long but | wish
1o end by saying that it is for the first time that
the Government is coming forward positively
to heip the working journalists and we wel-
come it. We only wish that this effort is not
diluted by any protracted legal proceedings
and the Government takes all steps 1o en-
sure that it does not happen and the working
journalists’ hopes and aspirations are met.
Thank you, Sir.

[ Translation)

SHR! AZIZ QURESH! (Sa'na). Mr.
Chairman, Sir, | rise to suppon this Bill.
Earlier hon. Members, Shri Banatwalla and
ShriKumaramangalam expressedtheir views
quite intelligently and | agree with them. |
would like to say something in this regard
within the time limit.

A short while ago, ShriBanatwallatatked
about urdu newspapers. He should have
mentioned the conditions of urdu journalists
in which they have to work and how they are
exploited in the country. Such exploitation
does not take place in any other language
paper.

In case the Government take action
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immediately on the views expressed by Shri
Kumaramangalam, then the journalists may
be in position to lead a respectabie life.

Sir, unfortunately in the name of the
freedom of the press many journalists have
brought bad name to this profession which
was once used to be considered as a noble
prolession. Many opportunists have enteregd
into this profession. Yellow journalism is the
sole reason of this degradation. | would like
to request the hon. Minister to ensure that
there is no intimidation or black-mailing in
this protession and money-minded persons
are discouraged while implementing the
provisions of this Bill.

Sir, provision of this Bill will not be of
much help 1o the journalists as big newspa-
pars indulge in undaerpayment in the namae of
the freedom of the press. | would like to
request the Government to take initiative
and take strict action against the bixy news-
papers and also give full protection to the
journalists. The objective of the Bill, as envig-
aged therein, would not be achieved. There-
fore | would like to request the hon. Minister
to move another comprehensive Bill, if pos-
sible, in this session and if not issue an
ordnance to provide protection to the jour-
nalists from the owners of newspapers.

in addition to many other points raised,
this point was also raised that big papers are
published with a bang all over the country,
the complemantary copies of which are
supplied to all Members of Parliament. | feel
that these things are done to save income
tax, wealth tax and such other taxes. This
has become a normal practice with the big
business hcuses. | would like to draw the
attention of the Government towards this
and request them to take steps to check
such practices.

With a view to extend full support to my
journalists friend, | would tike to request the
Government to pay full attention towards the
noble profession of journalism. It will be a
great achievement if attention is paid to-
wards the condition of those journalists inthe
country who treat journalism as a noble
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profession The Government should provide
full protection to those journalists who spend
their entire life in the service of the nation
They are upnight and dedicated for the sake
of healthy journalism The Government must
give full protection to them to enable them to
continue serving the country

| take this opportunity to quote the lines
of renowned urdu poet Faiz Ahmed Faiz, in
support of the Bill and in favour of the journal-
Ist friends -

[Enghsh]

Let night s warm blood go on flowing

This darkness Is the powder of the face of
dawn

15 just about to be morning

Oh restless heart wait

[ Translation)

SHRI DAMODAR PANDEY (Hazaribagh)
Mr Chairman, Sir Iwhole hearntedly support
the Bill moved in the House by the Hon
Minister of Labour This Bill apparently ap-
pears to be not cf much importance and one
feels that the phght of journahsts would
improve with a littie effort but 1t will have for
reaching effects

Sir, you are aware that due to the stub
bornness of industnahsts the expenence of
wage boards has not shown the desired
results Before 1970 also in may industries
Wage Boards were set up under the Chatr-
manship of learned judges, who were ac-
quainted with the facts The representatives
of workers and management were also in-
cluded in these Wage Boards Even the
unanimous judgements of Wage Boards
could not be implemented because of one
reason or the other and becausae of arbitrary
atttude of some persons Consequently the
matters remained in courts both Supreme
Court and High Courts for years for settle-
ment In this manner every effort was made
to see that the experiment of Wage Boards
does not prove to be successful Inthelarge
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ndustries which are fully capable and the
labourers unions powerful enough to force
the industnes to enter into agreements, the
Government also encouraged settiement of
wage and service conditions through mutual
understanding and negotiations instead of
going in for settiements through Wage
Boards However the newspaper owners
have never displayed such acumen, other-
wise the settlements would have become
easiar Something peculiar haunts the the
minds of the newspaper owners (Interrup-
tons)

Many hon Members dwelt over the
conditions prevailing in the newspaper in
dustry Many big newspaper owners, who
started this industry do not have attachment
with their industry, but their attachment with
newspaper has been increased Tata, Brrla,
Dalmia all of them started publishing their
own newspapers Newspaper is na more a
profitable business only but they also In-
dulge in blackmailing the society and the
Government through their newspapers
Newspapers out as are result of hard labour
of the wurnalists They work with complete
devotion and enable their newspaper to
compete with other newspapers but they
are exploited to such an extent that they are
asked to foliow wrong directions and f they
do not follow them even inadvertently they
are victimised not only in terms of pay but in
many other ways [wantthat Bill dealing with
service conditions of the journaiists and non
journalists should be brought forward which
should be acceptable to all concerned and
those provision should be binding on the
industralists group who publish newspapers,
so that working class, which labours hard
may get some relief But, unfortunately, this
could not happen because there was no way
out Therefore, a wage board was set up for
the journalists and their recommendations
are before us but In may view certainly there
are some good recommendations The
people who used to fix the pay scales earlier
or formulated service conditions did not
realise how ownar of newspapers can inter
pret the recommendations to their advan
tage They usedtoconstitute industnalgroups
of newspapers and devised some otherways
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100. 'The Indian Express’ which is published
from separate centres like Madras, Hydera-
bad, Ahmedabad and from other parts of the
india, separate companies were set up
headed by their kith and kin. Entire capttal is
invested at one place and profit too is col-
lected at one place but separate companies
were set up to dodge the authorities as
wellas journalists. Similarly, Dalmia Nagarto
Times of India is laying closed and thou-
sands of workers have become jobless.
Times of India is a very prestigious business
House which could not run its basic industry
~nd indulges in blackmailing through news-
papers. We are observing what ‘The States-
man’ is aiso doing. All the big industrialist
houses bring out magzines, weekly magzi-
nes and fortnightlies and express their views
through them and they put pressure on the
purnalists and ask them to suggest im-
provements in their business. Bachawat
Commission has done a great job, they have
grouped all categories of workers. | agree
that it 1s a great achievement for the Wage
Board. Unless these suggestions are incor-
porated in some Bill, the newspapers own-
ers will not implement them properly. In my
view this amendment is, quite necessary
and we shall be able guide the journalists
and others working in the press and a line of
decision would be set for future and we may
feel more happiness on receipt of the recom-
mendations of next Wage Board. The sug-
gestions made with regard to implementa-
tion are commendable and | welcome them
heartily. | wish that the Parliament should
pass this Bill, unanimously. No Mill owner
was ready to implement the Award of its
Wage Board. It showed helplessness of the
Government that wage board was set up but
industrial group tries to sabotage. The sugar
industry has been asked to implement it in
different ways. The Newspaper owners are
alsobehaving in the same manner, although
the price of newsprint is uniform throughout
India, and their functioning is same but they
are earning maximum profit. They endage
the people in separate ways. Afterimplemta-
tion of provision of this amendment, they will
notbe able to do so. This amendment is quite
essential and | welcome it and | hope that the
whole House will pass it unanimously. With
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these words | conclude.
[English)

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Chairman, Sir, | welcome thé
Working Journalists and Other Newspaper
Employees (Conditions of Service) and
Miscellaneous Provisions (Amendment) Bill
and nise to suppor the provisions as far as
they go.

But at the very outset, | must express
my concern as my hon. colleagues, Mr. G.M.
Banatwalla and Mr. Kumaramangalam have
done, at the delay on the part of the Govern-
ment in the consideration of the recommen-
dations of the Bachawat Wage Board. We
are all looking forward to a comprehensive
piece of legislation and not a piecemeal
measure and, therefore, | would urge upon
the Government to consider these recom-
mendations that are before the Government
for quite some time, now, as expeditiously as
possible.

We have adequate experience of trade
union transaction and the hon. Minister
himself is a expert trade unionist. Every such
situation creates a tension but it can be
reconciled. It is natural to have such contro-
versies between the management and the
employees but | think once the recommen-
dations have come before the Government
and with allthe representations that Govern-
ment have received from various interests, it
should be possible for the Government to
comae to definite conclusion at an early date.

| would like to take this opportunity,
however, to speak of the national trend
towards decentralisation.

| find that in this legislation Appendix
which of course, essentially is not new in this
aspect, somehow encourages the monop-
oly trend and the trend towards centralisa-
tion. § am aware of the fact that there are
proprietors and proprietors. There are pro-
prietors who take the place of the editors and
there are proprietors who use it primarily as
a money-making device, who are not con-
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cemed with what goes into the paper but
they are concerned about if it brings them
some profit at the end of the year. But what-
ever be their motive, in a free country like
India, | think, this trend towards centralisa-
tion of the newspapers must be combated in
a deliberate manner. There have been fur-
ther extensions of this trend. Many more
organisations are coming into the field and
they are trying the capture there entire class
of papers spread all over the country. | know,
for example, one organisation which is virtu-
ally trying to extinguish the entire set of Urdu
newspapers and replace them by a very

elegantly and very beautifully produced
newspaper while | admire but if all the news-

papers coming from various Urdu-speaking
centres in the country were to belong to one
organisation, that will be the death of democ-

racy.
SHRI AZIZ QURESHI: Is it there?

SHRI SYED SHAHABUDDIN: | am
sure you are aware of it. | do not have 1o tell
you. | am making a general point that this
trend must be combated, that the extension
of monopoly in the field of newspapers must
be combated by the state. | would even goto
the point of suggesting that there should be
a law that a particular establishment in the
manner that you have defined it here shall
not be permitted to have control over more
than a certain percentage of the total number
of copies in any particular language. That
must be brought into effect. No single news-
paper can, whatever be the number of
newspaper units at its command, be permit-
ted to control and to brain-wash the people of
india and act as a monopoly and, therefore,
| plead with the Government for a compre-
hensive piece of legislation on the point.

~ PROF.N.G.RANGA: There isno Home
Minister here?

SHRI SYED SHAHABUDDIN: There
are small papers and | would like the Gov-
ernment to give specialattention to the prob-

fish also must have the chance to swim in
this ocean. They should not al! be permitted
fo be eaten away by sharks. Therefore, |
would suggest thal perhaps there shcould be
some law encouraging the journalist fratei-
nity to form cooperative 10 run nev'spapers.
| do not know whether that has been done or
can be done. | am not an expert in coopera-
tives. But | have a feeling that perhaps it
should be possible that a small newspaper in
any particular place instead of being owned
by aparticular person can perhaps be owned
by the people who work there including the
staff about whom Shri G.M. Banatwalla
spoke.

Now | come to the Bill. | fully agree with
the definition of the term “Wages”. | only
hope that when the Government comes to
the determination of a National Wage Policy,
they will adopt an equally generous defini-
tion of the term "wages” to apply to all wages
in the country and, perhaps, also in all De-
partments and Ministries.

But, | am rather doubtful about the term
“establishment™for one reason. if you look at
the Schedule to Section 2(d), the phrase
"substantial number” has been used in four
places, that | can see. | am wary of this term
“substantial”. The word “substantial” means
anything and everything. It means exactly
what the Government of the day want sit 1o
mean at a particular point in time. Therefore,
| would like the hon. Minister to clarify what
he means by this term “substantial”. | per-
sonally feel that if the commonality in the
proprietorship pattern or the share nulaing
pattern of two or more companies goes o
more than ten percent, that should be con-
sidered to be substantial. One should not
wait 1o consider that it must exceed fifty
percent or it must go up to ninety percent.
They can be brought within the term “sub-
stantial”. And of course, if there is an ant-
monopoly law, as | have pleaded that would
apply and that would put a limit to common
ownership. Anywhere, if a single group or 2
single individual tries to control more tha”
ten percent of the shares or the holding ¢!
another newspaper, of another establis’
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ment, that should be put beyond its scope by
law.

With these words, | would like to support
the Bill and hope that soon we shall have a
more comprehensive piece of legislation and
also a clear ideological approach will be
adopted by the Government so that-the
recent incident which left rather a bad taste
in our mouth in which an eminent journalists
was forced had to quit a newspaper after
having contributed to building it up to occupy
niche for itself—and such situations are not

repeated in the newspaper industry.
[ Translation)

SHRIGIRDHARILAL VYAS (Bhilwara):
Hon. Chairman,Sir, | support working Jour-
nalists and other Newspaper Employees
(Condition of Service) and Miscellaneous
Provisions (Amendment) Bill, 1989. First of
all, | want to draw your attention towards the
Part ‘A’ of “Statement of objects and reasons
of this Bill" in which definitions of newspa-
pers has been discussed:-

[English]

“amplify the definition of “newspaper
establishment” contained in clause (d) of
section 2 so as to provide for clubbing of
various establishments under the common
control of any person or body of persons”.

[ Translation)

New Schedule added in it and new provision
contained in part "D’ of section 2 are really
welcome steps. Had this provision been not
made, owners of these big newspapers would
have continued to exploit not only the jour-
nalists under the law but all of us
too.Therefore, | want to submit that a law
should be framed to the effect that no news-
paper will be owned by any capitalist. The
Government should frame such a law that
every journalist may work in the capacity of
a shareholder, let there be a company and
journalists may become its owners. After
such arrangement only, newspaper can be
brought out properly in this country. Such

arrangements do not exist and present rather
all the newspapers are owned by big capital-
ists. This is the reason why many a time the

Government has to face embarrassing situ-
ation. Many misleading and contradictory
r.ews are published in newspapers and jour-
nalists also have to work under pressure,
journalists have to tow the line of the owners.

17.00 hrs.

Therefore, it is very essential to curb
such tendencies and if it is not done, it willbe
a great set back for our democracy. It is
realised at present and will also be realised
infuture. Therefore something definite should
be done to improve the situation. Nothing
has been said about this in the report submit-
ted by Bachawat Commission but | urge the
Hon. Minister that such arrangements should
be made for the future. it may be taken up on
priority basis, through organisation or through
some other arrangement but arrangements
should be made to make available price
information.

Mr. Chairman, Sir, my second submis-
sion is with regard to wages, you have in-
cluded in it:-

[English]

“wages' means all remuneration capable of
being expressed in terms of money, which

would, i theterms of employment, expressed
or implied, were fulfilled, be payable to a

newspaper employee in respect of his,
employment or of work done in such employ-
ment, and includes—

(i) suchallowance (including deamess
allowance) as the newspaper

empioyee in for the time being
entitled to;

[Translation]
Secondly you have mentioned in it.
[English]

*(ii) the value of any house accommo-
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dation, or of supply of ight, water,
medical attendance or other amen-
ity or of any service of any conces-
sional supply of food-grains orother
anticles ”

[ Transiation)

Now you have provided medical atten-
dance init That s not the only question At
times journalists have together information
at the nsk of their lives, therefore the ques-
tion of their safety also arises You have
mentioned nothing about it in the Bill Noth
ing has been mentioned about insurance
too Nothing has been stated explicitly about
the compensation in the event of some inju-
nes caused in an accident God forbid If
some one dies what will be the compensa
tion to be paid to him As in Government
service, f someone dies, In harness, pen-
sion and other facities are granted No
provisions have been made to this effect that
how journalists would be helped in such
contingencies Therefore this provision must
be incorporated mn i

Mr Chairman, along with 1t you have
mentioned initthat Butdoes notinclude any
bonus™ There are many provisions under
the Industrial Disputes Acte g bonus, provi
dent fund, gratuity etc Similarly there is
provision of granting pension also to Gov-
ernment servants You have taken into ac
count both the things but mentioned that but
does not include any bonus The man who
works, and earns should get bonus accord
ing to his salary Shn Kumarmangalam has
just not stated that these newspapers earn
more than 13 percent profit and bonus Is
given out of this sum only Itis granted from
the sum earned by the journalists Therefore
bonus should definitely be included in the
wages Itshould not be excluded from t 1tis
my suggestion that some provision shouid
definitely be made in this connection, sec-
ondly you have stated -

[English]

“Any contribution and paid or payable by the
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employer to any pension fund or provident
fund or for the beneftt of the newspaper
employee under any law for the time being in
force,”

[ Translation)

Now you have neither made any provision
for pension nor for provident fund in 1t rather
you have excluded them Therefore, | would
suggest that provisions should be made
both for the pension and provident fund as
has been done in case of workers and
Government servants

[Enghsh)

“The gratuty payable on the termina-
tion of Service ~

[ Translation]

In many cases, gratuity has been included in
one s wages and is paid to the individual at
the time of retirement This provision should
also be included init Inthe absence of these
provisions journalists will face so many diffi
culties Some recommendations of the
Bachawat Commission s report which s still
under the consideration of the Government,
have been included in the Bill whereas some
other recommendations have been left out
which has made the journalists unhappy and
the news paper owners say that their finan
cial burden has been increased Despite a
lot of profit earned by the Newspaper own
ers, they talk like this Under such circum
stances how the Government will implement
report of Bachawat Commission in #t en-
tirety As has been pointed out by Shri Pan
dey that reports of various Commissions and
Boards appointed by the Government are
not fully implemented which causes discon
tentment among the peopie Some arrange
ment should also be made forthe implemen
tation of the recommendations of a Board or
a Commission in their entirety and the hon
Labour Minister has to ensure as to how
such as arrangement can be made particu
larly in respect of wages | would also like to
say that some provisions which have been
excluded, are very important and should be
included int The Government should make
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such an arrangement for the future, which
may further strengthen our freedom.

[English]

SHRISHANTARAMNAIK (Panaji): Mr.
Chairman, Sir, | stand here to support the
Working Journalists and other Newspaper
Employees (Conditions of Service) and
Miscellaneous Provisions Amaendmaent Bill,
1989.

The Bachawat Commission report, as
has been referred to by our colleague Shri
Banatwalla, speaks of an exhaustive legisla-
tion on the subject. As | go through, |find that
there is one more legislation on the subject.
| was wondering for a moment, as to why on
this one subject, we have another legislation
known as Working Journalists Fixation of
Rates and Wages Act, 1958. | would like to
know from the hon. Minister whether the
legislation namely the Working Journalsts
Fixation of Rates and Wages Act, 1958 is still
in force or it has been repealed or if it still
exists, what is the scope of this second
legislation of 1958 - vis-a-vis - the legisiation
of 1955. | speak this in terms ot the need
which is required with respect to unified
legislation on the subject. t happens many
times that whenever the Government thinks
of bringing a legislation on a given subject
even if there exists the main legislation, the
Government, for the particular purpose,
enacts a separate piece of legislation con-
sisting cf three of four sections. But afterone
year, if another eventuality occurs, then
another legislation—another Act—independ-
ently, is enacted. As aresult of that, we have
specially in the field of labour three or four
legislations on one single subject. So, fwould
hke to suggest to the Government, provision
apart, let us have one unified legislation on
this matter with a request that you will clarify
this aspect of the second legisiation which 1s
existing.

| concur fully with our colleague, Mr.
Vyas, who has just now said about the
newspaper which should be established by
pournalists. In fact, in centain fields like fish-
ing—| know as far as my Stiate is con-
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cemed—sometimes there are rastrictions

that trawler can be purchased and operated
only by a traditional fisherman.

17.11 hrs.
[SHRI SHARAD DIGHE in the Chair

Now, why should we not make or enact a
legislation or a law to say that only a tradi-
tional journalist or a qualitied journalist own
and operate a newspaper? it may no doubt
happen that Tata or Birla may send his son
to complete a 2-3 year course in journalism.
Well, it is possible. But nevertheless let the
newspapers in this country be owned by
professionals so that the injustice or the
things that we see today in the field of jour-
nalism to do not happen in the fashion they
taken place.

Newspapers are very relevant. | may
say in all humility that they are more relevant
and important to us politicians - because it is
we, politicians, who convey our thoughts
and views to our constituents throught the
newspapers and magazines. it is we—the
politicians of today—who would like to see
that newspapers flourish. It is never in the
interest of a public man to curb the freedom
of Press in any manner. But there is a need
today for a code of conduct for journalists to
be operated on a statutory basis. No doubt it
is said thal there exists a code which the
industry in following. It may be existing in a
voluntary form.When it exists in a voluntary
form, it has different meaning for different
people. Therefore, if there is a code of ethics
for journalists, let that code by a statutory
one so that we know that code is the law of
that land. A voluntary code has no meaning.
Therefore, it a code has to be enacted, it
should be in the form of a statute.

Inthe presentcircumstances, the inves-
tigative journalism is flourishing and it has tp
flourish. Basically, our journalists in the rural
areas need to be protected. In the cities, a
journalists, who is doing investigative work,
practically has no threat to his life. There
may be some instances. Even it there is a
threat, he can manage in a city are. But in
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rural areas, if problems of weaker sections
are to be brought to light, then the rural
jpurnalists have to face the landlords, the
industrialists the capralists and all those who
are affected by these things. Therefore, it i1s
inthe rural areas specthically that our journal-
1518 need to be protected

The problem of inclusion in the Ninth
Schedule 1s very much there. | fully support
that because they may not chaliengethe Act.
Any other notification or any other agree-
ment can be challenged in the State It may
be kept pending for years together. The
demand for the inclusion inthe Ninth Sched-
ule 1s there and 1t need not be challenged
Even if it is included in the Ninth Schedule,
one has to see the realty as to whether the
employees will challenge the inclusion or
not. Even i they do, 1t vill easily take two or
three years for them to challenge the inclu-
sion of the Actinthe Ninth Schedule. Butthis
penod time will be a littie less than what the
notification may suffer under normal circum-
stancas

I would like to mention that much hue
and cry was made about the like 1n newsprint
price in the last fow months. | would not like
to got into the economics of the newspnnt
pnce since | do not hnow the dstatis of 4. But
| would certainly say tha! the value of the
news should also be scrutinised by the jour-
nalsts and others when the question of
newsprint price comes Inthe last five years,
a Mamber of this House, | have seen that
many times irresponsible coverage is given
to imes against the interest of the integrity
and security of our country. We do not dis-
courage investigative journalism. In fadt,
issues which are raised in this House are
based on ngwspaper repons. And there 1s
nothing wrong in it also. Some people say
that we should not refer o newspapers. But
i do not say this because newspaper is a
medium. We as Member of Par.ament or
representatives of people, cannotgoto every
ook and comer to find facts. It s very
oifficult to do so. This 1s the machinery which

~as this job through a network of journalists
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and reporters. We further carry the mes-
sages published in journals and newspapers
to this House as representatives of people.
And | think it is our duty to do so. Since the
messages are carried further, the newspa-
pers should be more responsible and see
that the news is true. Therefore, we politi-
cians of today, value the existence of news-
papers in the society much more than any-
thing else because our views are carried by
them to the people. Our journalists friends
are workars toiling day and night to gather
news not only for us but for the society at
large and for the people who would like to
know the pulse of our country. So, let us give
some benefits for them; let us not waste
time; let us come forward to help this working
class in the best way possible.

{Translation)

SHRI HAFIZ MOHD SIDDIQ
(Moradabad): Mr. Chairman, Sir, |am grata-
ful to you for giving me an opportunity to
speak of this Bill.

| support the views expressed by the
hon. Members, who spoke prior to me |
would like to say that vanous Amendment
Bilis have been passed by the Parliament in
the past also but they have not been imple-
mented properly due to some loopholes.
Therefore, | would likke to say to the hon
Minister tha! though it is a matter of happs-
ness that the Government wants to provide
more facilities to the journalists working in
cities and distnicts but the Newspapar Own-
ers devise such methods to see that they do
not get any banefit. As has been saic by Shn
Banatwalla and other Membaers that Bacha-
wat Commission has not recommended
anything in addition to the Palekar Award to
journalists. They work day and night but
even then the Newspaper Owners adopt
some measures so thatbenefits do notreach
them. They are also not taken into conf-
dence so that they can have their say. There-
tore, through you, | would like to say to the
hon. Minister that the facilities Government
intends to provide to the journalists who work
at the risk of their lines and serve the society,
should be strickly implemented so that they
may get full benefit.
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With these words | support the Bill.

SHRI MOHD. AYUB KHAN (Udham-
pur): Mr. Chairman, Sir, | rise to support the
Working Journalists and other Newspaper
Employeaes (conditions of service) and Mis-
cellaneous Provisions Amendment Bill 1989.

Iwant that our Government should have
adefinits policy on press. The Press 1s called
as fourth Estate. Therefore, Government
should have a deinite policy to give it a
proper shape. The working journalists have
a major role to play in it. To preserve its
independent character and for its future
safeguard | would request the hon. Minister
that instead on piece meal legislation, a
comprehensive legislation, which may in-
clude the recommendations of the Bacha-
wat Commission, should be introduced and
the Parliament should have a fuli fledged
discussion on it. | would also like to say that
the error of not excluding Katibs working in
Urdu press should also be rectified because
they are the integral part of the urdu journal-
ism and no Urdu Newspaper can be pub-
lished without them. Hence they should be
treated at part with the working journalists.

No doubt, the present Bill is for the
betterment of the journalists but it would be
more beneficial if a comprehensive Bill is
brought forward. Even then | thank the
Govermment for whatever has been done for
the welfare of journalism and congratulate
tha hon. Minister. With these words | support
the Bill.

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): Mr. Chairman,
Sir, | am very happy that | have moved this
Biit for the consideration of this House. While
taking part in the discussion on the Bill, all of
the hon. Members have supported and wel-
comed Ui Bw.

in the course of thair epeachas many
hon. Members have put forward ooy g~
suggestions. | am tharkd:] and grataful t-
themforva: wable suggesticas. ~ “nlavtrer:

while supposing this Bill.
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As | already stated in my speech while
movings. The motion, the object of this Billis
limited. There have been some cynirqver-
sies misconceptions and wrong interpreta-
tion of centain provisions of the principal Act
relating to wages and newspaper establish-
ments. Though these provisions are very
clear. After studying the reports of diffarent
Wage Boards it appeared that the reason for
delay in submitting the repon of wage board
is attributable to vaned interpretations of
some provisons of the main Act.

Before bringing this Bill in the House,
and indepth study of alithe reports submitted
by various Wage Boards and Tribunals such
as Devena Wage Board, Bhandarkar Wage
Board, Shinde Wage Board, Palekar Tribu-
nal, Bachawat Wage Board were made by
the Government. Necessity of special study
arose because Bachawat Wage Board took
alotoftime in submitting its report. The delay
invited criticism trom all quarters. Govern-
ment was also much concerned about it. In
view of the feslings expressed by the people,
the Government enquired into the causes of
delay in submission of the report of the Wage
Board. Upon this, we found that delay oc-
cured due to centain provisions of the princi-
pal Act. In order to remove doubts and vary-
ing interpretations, this Bithas been brought
in the House.

One of the causes for delay has been
the varying interpretation of the classifica-
tion of newspaper establishments. Although
definition of Newspaper Establishment is
very clear and the classification was first
made by the Diveria Wage Board. Some
guidelines were laid down by him. But inspite
of all those guidelines. the owners of news-
papers establishments destorted the criteria
of classification to their advantage through
all conceivable migans. They tried their best
to find a way to lower the classification of
their establishment. ltis knownto many Hon.
Membaers as well as the Government. As
such Government felt the necessity to re-
move doubts for ever so that no one can
ower the classification in future.Thus the
owners of newspaper establishments will
not more deprive journalists and non-jour-
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nahsts of their legitimate remunerations and
wages through lowering of classification of
their establishments Divernia Wage Board
classified newspaper establishments into
units, groups and multiple units and newspa-
per agencies were also classified Big news-
paper chains managed to change the classi-
fication in their favour In view of our past
experience, newspaper establishments have
been classified and with a view to bringing
more clarrty, in addtion to explanatory clause,
a schedule has also been appended to the
Bill This has been dane to treat two or more
newspaper establishment owned by an ind-
vidual and his or her spouse as one newspa-
per establishment Similarly, two or more

newspaper establishments publishingnews-

papers bearing the same of similar name
and in the same language In any place in
India or bearing the same or similar name
butindifferentlanguages shallbe deemedto
be one newspaper establishment

Sir, journalism 1s an important and
honourable profession and the Government
has high regard for the journalists We want
that they should be given adequate wages
and provided facilities befitting therr status
so that they could lead a decent lfe Butits
also true that the owners of newspaper es-
tablishmentstrustrated all our efforts to bring
improvement in their condition Shri Damo
dar Pandeyj has said that the journalists
have lost faith in the very concept of Wage
Board Thereafter Tribunals were set up and
cases were referred to labour courts As
those measures were time consuming, the
Goevernment encouraged settlement of dis-
puts about wages and other fringe benefits
through bilateral negotiations There have
been good results of it Wages are fixed in
our core sector, basic industnies and also In
other industries through bilateral negotia-
tions Decisions taken about amenities, etc
at the negotiating table are faithfully imple-
mented by the employers The assurances
given to the labour class are also imple-
mented fathfully Many hon Members have
pointed out some other dispanties which
need to be removed Shn Banatwalla and
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other Members have raised the issue of
certain other categories also After submis-
sion of report of Bachawat Wage Board,
different Newspaper Employees Associa-
tions have also given representations A
mention was made about the delay in sub-
mission of report by the Bachawat Wage
Board and in taking action thereon by the
Government There was a consolidated
report containing 720 pages of both the
Wage Boards Both the Wage Boards had
11 members each including justice Bacha-
wat as their Chairman Except one Member,
remaning 9 members appended their signa-
ture on the report with their notes of dissent
Their notes of dissent were not
identical There were different notes of dis-
sant on different recommendations In view
of so many notes of dissent, t became
imperative for the Government to undertake
indepth study of recommendations and the
notes of "dissent given by the different
members Theirjustification had to be exam-
ined It took a lot of time It 1s known to the
hon Members that the Government and for
that matter the Hon Prime Minister were
very much concerned over the delay In
submitting the report and we tried our best to
get the report as early as possible When-
ever extension of time was demanded by the
Board, it was given for a very shor period
Even then work could not be completed In
time Had we resorted to other methods, it
would have taken more time That s why we
kept giving some extensions When | was
Informed that the Chairman wanted to sub-
mit the report a day before the expiry of the
term of the Boara, my joy knew no bounds
Atthat time, | was hospitalised for treatment
of a serious allment Even then, | took leave
from the hospital and attended my office so
that justice Bachawat could formally submit
the reportto me This report was incomplete
as it had not been signed by some of the
members They appended their signatures
later on One of the Members appended his
signature after one week Thereafter | again
tell sick and went to London for Bye-pass
Surgery and returned afier one month Dur-
Ing that period the Department studied the
report very senously and processed it
immediately on my return, | wentthroughthe
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full report. | can only say that the Govern-
ment has fully scrutiniséd the report and it is
in the final stage. We do not wantto delay the
matter. We are careful because if notification
is not issued at the appropriate time it may
have some adverse results. While giving
note dissent, the representative Membaers
have gonetothe extent of complete rejection
of the report and they have threatened to go
to court. Many hon. Members have said that
even after the issue of the notification re-
garding the recommendations of the wage
Board, they want to go to court to delay the
implementation of the recommendations.
Therefore, we are taken steps very cau-
tiously and we do not want to leave any
loophole which could help them in delaying
the matter through distorted interpretation of
the provisions. As | already said that the
matter is in the final stage of taking a deci-
sion. The Government is taking action and
final notification will be i1ssued by the Gov-
ernment very shortly. As regards the pur-
pose for bringing this amending Bill 1s con-
cerned it has been brought forward with a
view to removing doubts and varying inter-
pretations of the recommendations of the
Wage Boards. The recommendations of the
earlier wage Boards have been twisted to
the advantage of owners of newspapers. This
Bill has been brought to prevent owners of
the Newspaper establishments from depriv-
ing journalists and non journalists of their
legitimate wages and perks by twisting the
recommendations to their advantage which
they usedtodointhe past. This Billhasbeen
drafted after careful consideration of the
recommendations of all the previous Wage
Boardsincludingthe Bachawat Wage Board.
Through an amendment, Shri Kumarman-
galam has made a suggestion that it should
be made effective from 1985. | think that the
question of specitying the date of its imple-
mentation does not arise as it is not an
amending Bill. Nor have we added any new
clause to the main Act. This Bili is only
clarificatory in nature. Hence, clarifications
made in the Bill would come into force with
retrospective eftect. Therefore, it is not nec-
essary to specity any date for ts impiemen-
tation. | have already cleared it inthe amend-
ment made by me. As the time is going 1o be
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Bill
over, | would like to request the hon. Mem-
bers to approve this amendment unani-
mously. While taking final action in the mat-
ter, suggestions made by the hon’ble Mem-
bers on this Bill will be considered. | would
like o assure that their suggestions would be
taken into account. | would also like to re-
quest Shri Kumarmangalam to withdraw his
amendment keeping in view the reply given
by me.

[English)

MR. CHAIRMAN: The question is:
“That the Bill further to amend the
Working Journalists and other News-
paper Employees (Conditions of Serv-
ice) and Miscellaneous Provisions Act,
1955, be taken into Consideration.”

The motion was adopted.

MR. CHAIRMAN: The House now shall
take up clause-by-clause consideration of
the Bill.

Clause-2 - Amendment of Section 2

Amendments made:

Page 1, line 9, -

for “inserted” substitute-
“inserted and shall be deemed
always to have been inserted”; (1)
Page 2, line 4, -
for “inserted” substitute -
“inserted and shall be deemed
always to have been inserted”; (2)
(SHRI BINDESHWARI DUBEY)
MR. CHAIRMAN: The question is:
“That Clause 2, as amended, stand

pan of the Bill.”

The motion was adopted
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Clause 2, as amended, was added to the
Bill.

Clause 3 - Amendment of Section 10
Amendment made:
Page 2, line 32, -

for “ to make" substitute -
* from making” (3)

(SHRI BINDESHWARI DUBEY)
MR CHAIRMAN: The question is:

*That Clause 3, as amended, stand part of
the Bill.”

The motion was adopted.

Clause 3, as amended, was added to the
Bill.

Clause 4—Insertion of the schedule
Amendment made:
Page 2, line 36,—
for “inserted” substitute

*inserted and shall be deemed
always to have been inserted” (4)

(SHRI BINDESHWARI DUBEY)
MR. CHAIRMAN: The question is:

“That Clause 4, as amended, stand part of
the Bill.”

The motion was adopled.

Clause 4, as amended, was added to the
Bill.

MR.CHAIRMAN: The question .s:

“That clause 1, Enacting Formula and -
Long Title Stand Part of the Bi'".

of M Ps. (Amat.) Bill
The motion was adopted.

Clause1, The Enacting Formula and the
Long Title were added to the Bill.

SHRIBINDESHWARIDUBEY: Ibegto
move:

“Thatthe Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:
“Thatthe Bill, as amended, be passed.”

The motion was adopted.

17.52 hrs.

SALARY, ALLOWANCES AND PENSION
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

[English]

THE MINISTEROF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIH.K.LL
BHAGAT): | beg to move®:

“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

At present under section 6A(1) and 6A(6)
of the Act, the Members of Parliament repre-
senting the Union Territories of Andaman &
Nicobar and Lakshadweep islands are en-
titled to air travel facility alongwith the spouse/
companion from the usual place of resi-
dence in the islands to the nearest airport in
the mairland of India. For the return journey
steamer facility is available to them. On the
recommendation of the Joint Committee on
Salaries and Allowances of Members qf
Parliament, it is proposed to allow air travel
facility to them for return joumney also from
the nearast airport in the mainland of indiato

*Moved with the recommer.d= jon of the Pariemem.
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Pension of M.Ps. (Amat.) Bill
the usual place of residence in the island.

The above provisions would involve a
recurring expenditure from the Consolidated
Fund of India to the tune of Rs. 32,300/- per
annum approximately.

The Bill is very simpie and non-contro-
versial. | hope that it would receive unani-
mous suppoit from all sides of the House
and may be passed without much discus-
sion. With these words, | commend the Bill
for consideration by the House.

MR. CHAIRMAN: Motion moved:
*That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

Does any hon. Memberwant to speak ?

SEVERAL HON. MEMBERS: No. Let
us pass it unanimously.

MR. CHAIRMAN: The question is:
“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will now take up
Clause by Clause consideration of the Bill.

The question is:
“That Clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 1 the Enacting Formula and
the Long Title Stand Part of the Bill".

The motion was adopted.

Clause 1, the Enacting Formula and the
Long Title were added to the Bill.

SHRI H.K.L. BHAGAT: | beg tc move:
“That th® Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

17.55 hrs.
DISCUSSION UNDER RULE 193

Demand for waiver of Agricultural
Loans

[English]

MR. CHAIRMAN: Now we take up
further discussion on the demand for waiver
of agricultural loans raised by Shri Harish
Rawat on 11th August, 1989.

Dr. G.S. Rajhans, you can continue
your speech.

[ Translation)

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Chairman, Sir, | was stating that the persons
who mislead the masses by saying that they
have written off loans of farmers in their
State should be exposed and the people
should be made aware of the actual position
so that lies could be nailed out. Some lead-
ers of Haryana State are making propganda
in Bihar and other Hindi speaking States that
they have waived loans of farmers in their
State. It is a while lie. It is a false propganda
and the Central Government should nail out
the lies. Not only this, the Government should
make aware the people through Radio and
Television of the measure that could be
possibly taken by it. They should also be
informed of the things which could not bg
done by the Government, because a confu-
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sion has been created about it, particularly in
the Hindi speaking States. Government
should tell the people that the money is
deposited inthe Banks by the depositors and
that is their money, nobody could waive the
loans given by banks. But | waquld like to
submit that that Government should atleast
waive the interest on loans in the States hit
by natural calamities. For example, Bihar
has been hit by floods and earthquake. The
farmer of those areas had taken loans from
Banks and nowthese loans are being recov-
ered from them without any consideration. |
would like to appeal to the Government that
atleast recovery of those loans be post-
ponedfor4-5yearsortheinterestbe waived.
If you go there, you will see their plight. They
are not in a position to repay the loans. In
1987 floods, people suffered heavy losses.
As a matter of fact, they lost everything.
There has never been such a devastating
flood in the last one hundred years. During
the year 1988, they were ruined by the
eanthquake. If the farmers would be com-
pelled to repay the loan, it would lead to
sarious consequences. | would like to re-
quest that the recovery of loans may be
postponed for 4-5 years and interests on
loans be waived. Last time, | asked the
Government to look into the causes of rural
indebtedness. Our conservative social order
is largely responsible for rural indebtedness.
Poor people in the villages are forced to
spend a lot of money on social occasions
such as marriage or other ceremonies efc.
They take loans from the banks or sell their
land for this purpose. You will be pained to
know that even on death of a teenager, the
villagers forced the grieved family to spend a
lot of money on ‘shradh’ which is done forthe
peace of departed soul. Entire village popu-
lation is invited for feast. Thus, the poor
fellow is made to suffer double agonies at a
time. But he helplessly abides by the social
order. | would like to submit that Govern-
ment should enact a law so that strict legal
action could be taken against these persons
who compelthe poor fellowto do such things.
It is a very serious problem. The Govern-
ment has a powerful mass-media such as
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radio and television which couid be used to
wam the people not to force others to after
lavish feasts on such occasions. lfthey found
doing so, they should be severely dealt with.
| tell you how wasteful expenditure is in-
curred at marriages.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHR! P. NAMGYAL): | request
thatthe House may be extended by one hour
so that we can finish the discussion on ftem
No. 10 A.

MR. CHAIRMAN: s it the pleasure of
the House to extend the time by one hour?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Time is extended
upto 7 o' clock.

SHRIP. NAMGYAL.: | request the hon.
Members to take only five minutes so that
the hon. Minister can reply to this today itself.

[ Translation)

DR. G.S. RAJHANS: | have been say-
ing that the poor man has to give a feast for
atleast two thousand people at the marriage
ceremony of his daughter. These days, a
feast for two thousand people means an
expenditure of Rs. 20 thousand. The poor
man has to take loan for this purpose. Lot of
wastage is being done onthese ceremonies.
One who has attended these functions could
only understand the wastage being done in
these functions. The Government is sup-
posed to take effective measures to check
such things.

Japan has made a tremendous progress.
The people who have read the history of
Japan know this thing that how Japan mod-
ernised itself. In Japan also, Conservativg
social order was prevailing, but the people of
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Japan have removed all the social evils, only
then Japan could become a modern country
and make progress.

As elected representatives of the masses, it
is we who should take the initiative to break
barriers. Only then will we see the end of
rural indebtness.

Inthe end, I want 10 say that a marketing
system should be developed for agriculture
produce. Otherwise farmers will remain in
debt. In the Hindi-speaking States, co-op-
eratives are in a very bad shape. In the next
Session, | want a Bill to be introduced for
strengthening co-operatives so that agricul-
turists could be really benefited.

We are grateful to the hon. Prime Minis-
ter for his declaration that agriculture would
be given the status of anindustry. The farm-
ers of the country are happy about this but |
suggest that a beginning be made by giving
remunerative prices for the produce of farm-
ers. These days farmers are reluctant to go
in for sugarcane and cther such crops be-
cause the output is not higher than the input.
So | urge upon the Government to give
remunerative prices to farmers for their pro-
duce.

SHR! BALASAHEB VIKHE PATIL
(Kopargaon): Mr. Chairman, Sir,1am grate-
ful to you for giving me an opportunity to
speak. For several days we have been dis-
cussing whether we ought to waive the loans
of tarmers or not. My view is that waiving of
loans will not solve the problem. There are
many fundamental issues that are related to
this issue. 1t is impossibie to discuss all of
them in five minutes but | shall try to accom-
modate whatever | can within the time limit.

Certain people are misleading the pub-
lic that loans should be waived. But such a
step wouild have itls own repurcussions.
Previously there used to be money-lenders
who were called ‘Sahukars.’ What they did
was different. How can the income of the
present-day farmer be increased? What
percentage of the Budget should be allo-
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cated for the development of the farmer. |
shall not explain my point with the help of
statistics as it will be time-consuming. But
the total Budget allocations over the last 10-
15 years show that there has been a decline
in h aggregate percentage allocated for
energy, irrigation and agriculture. We have
to increase our Budget allocation for agricul-
ture because in rural development we can-
not ignore the farmer and his land. Such
things can create doubts. When agriculture
does not fulfill their needs, farmers migrate
to the cities. The total Budget allocation in
the Fifth, Sixth and Seventh Five Year Plans
is made on the basis of parcentage. This has
been made on thebasis of the 1970-71 price
index. The way allocation has been made ip
the Seventh Five Year Plan and the method
of fixing price index will not lead us any-
where. Alfter research someone has said
that Rs. 6,000 works out to Rs. 32,000. The
Government will have to act carefully in this
matter.

Farmers face other problems too. Ac-
cording to statistics for the period from 1950-
51 to 1965-66, growth of suppontive inputs
such as oil engines has declined from 13.9%
in 1965-66 to 11.8% in 1984-85. Similarly,
for electricity pump-sets, it has come down
from 23.7% to 12.9%. For electricity in agri-
culture it was 16.0% previously and later it
became 13.3%. This shows a decrease in
ourinputs. There is a need for improvement
in this. As | come from a family of farmers, |
am well acquainted with trhe problems of
farmers. As long as we do not give agricul-
ture the status of an industry, we cannot
hope for the welfare of farmers. The people
who are misleading the people by raising
false slogan of waiver of loans will not do any
goodtothe farmers. Rather it will discourage
people from depositing theirmoney inbanks.
We have to see how can we utilize the
money deposited by farmers in the best
possible manner. Otherwise production will
not increase because

[English]

declining growth rate of foodgrains matches
with declining rate of farm prices.
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[ Translation)

According 1o the economic survey for
1985-86, the annual growth rate for
foodgrains for 1970-75 was 3.44%, for 1975-
80was 3 11% andfor 1980-85itwas 2.84%.
The average price index for 1970-75 was
95.7%,for 1975-80 it 85.5% and for 1980-85
it was 78.9%. May | know the reason for this
decline? We have 1o see it in the specific
context othe-wise all our efforts will be in
vain. Today irngation is increasing while
productivity is decreasing. We are not self-
sufficient to the extent we would like to be.

Farmers have now become a privileged
class considaring the faciiities given to them
by the Government. Farmer whotakes loans
works very hard In fact his entire family
works with him. Farmers should be provided
facilities that helpin raising productivity. The
condition of small and marginal farmers 1s
very bad. These farmers should be given
inputs at subsidised rates. There should be
a proper marketing link as the output In-
creases. We will not be able 1o give the cost
of production because

[English)

It varies from region to region, farm to farm
and person to person.

[ Translation)

Butwe should givethem remunerative prices
so that we can get an increased output.
According to statistics in a 1981 bulletin of
the R.B.1., apan from land and buildings and
total assets durable of hauseholds,
{English)

percent of cultivators household in debt was
22.34 and average amount of debt was Rs.
3,595.

[ Translation]

These figures are from a source no other
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than the R.B.l. itself. Iindustry contributes
12% to the national income and we give 12%
loan 1o farmers and 84% to industry. The
income from agriculture is Rs. 60,000 crore
whereas income from industry is much less,
say around Rs. 25,000 crore. Sothis is avery
basic question which requires a serious
thought. Apart from this, there should be a
comprehensive insurance scheme for
drought and cycione prone areas. There
could also be a scheme for giving interest-
free loans and charging interest at differen-
tial rates from small and big farmers. There
should be liberalisation of credit. Farmers
are tacing difficulties at the hands of NA-
BARD. | am against waiver of loans. Even
today people approach money-lenders be-
cause alltheir financial needs are not met by
the banks. The hon. Finance Minister is
himself a farmer. He has done farming.
Having tasted poverty himself, he knows
how to provide maximum amount of loans in
a capial-intensive system, Otherwise | feel
that productivity of land will not increase and
bad debt shall remain a persistent problem,
which has been further complicated due to
politicisation of this matter. Whose loans will
be waived? Farmers, small scale industries
and sick industry are asking for waiver of
loans. The tacility of interest remission given
to industry should be extended to the farm-
ing community also because even today
78% ofthetarmers are of small and marginal
status. The Government shouid pay atten-
tion in this direction.

The Government should create a sepa-
rate fund to provide relief in case of natural
calamities. Similarly, the Government should
do more for the intensive agriculture system
that we had launched. Otherwise we will see
the return of the money-lender bringing back
problems that have so often troubled us in
the past. it is politics, more so the ensuing
elections, that the things are being comp¥-
cated. Nowhere in the world do we see a
situation that has beencreated in Maharash-
tra, Haryana and throughout the country.
Farmers have stopped making repayment of
their loans. As a result of which the entire
recovery process has come to a grinding.
Next year farmers will not get loans which
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will choke the credit line. This will lead to a
decline in productivity thus adding to the
dettburdenofthefarmer. Thefarmers shouid
at least eam as much as class IV employees
eam. The hon. Minister of Finance should
ook into this aspect. | know that there are
difficulties but it is essential to see as to what
can be done in this regard. Merely writing off
their loans will not do. It will create complica-
tions and the farmers will be under heavy
debt.

With this | thank you for giving me an
opportunity to make my submission.

SHRIMATIUSHA CHOUDHARI (Amra-
vati): Mr. Speaker, Sir, | know that | have to
be brief. Just now Shri Balasaheb Vikhe Patil
who represents the farmers of Maharashtra
has highlighted the problems of the farmers.
| also know that the hon. Minister of Finance
belongs to Maharashtra and to an agricul-
turalfamily. He understands many things but
still | wouid like 10 submit a few points about
the condition of farmers. Unprecedented
floods ravaged Maharashtrathis year. Floods
are a regular feature throughout the country
but they have never been so severe as this
year and the hon. Minister is aware of the
loss that has been suftered. Theretore, |
would like to request him to give it due
thought.

The Government is making an attempt
to overhaul the entire rural system through
the Panchayat Raj Bl which will transfer
power to the grassroots and bring in social,
political and economic transformation of the
whole country. In order to effect such a
transformation, it is also essential to exam-
ine the rules of the Reserve Bank, NABARD
and other agencies of the Central Govern-
ment. There is a need to bring a change in
these rules as well for the benefit of the
farmers. it has been said that the Govern-
ment would be burdered by writing oft the
loans or providing more faciltties to the farm-
ers. Butlwould like to know from the Govern-
mant as to how much4osses does it suffer
and how much 1t is burdered when people
take loans and settie abroad? How much
loss does it suffer when the people defraud
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the banks in this manner? A number of
industrialists twist the laws, siphon the funds
and make their industries sick and still the
Govemment is unable to take any action
against them. The banks are also helpless in
this matter. Therefore, being the representa-
tives cf the farmers, | would like to demand
thatit is necessary to examine the position of
the farmers as compared to other classes of
society. A large number of people engaged
in agricultural activities are living below the
poverty line. They own very small land hold-
ings. Their source of income is aiso very
limited. You can get a survey of the whole
country conducted in this regard. The quan-
tum of loans extended to the farmers under
the 20 Point Programme for sowing seeds
etc. and the extent of increase in their in-
come should be surveyed. When such a
survey is conducted it willbecome evident as
to what their condition is like. That is why we
want that they should receive certain con-
Cessions.

iwould like to express one or two points
more. Loans have baean given for land recla-
mation work in Maharashtra and for other
purposes. There are a large number of small
and marginal farmers in this State and the
Konkan region is always affected by floods
or drought conditions. Consequently, the
condition of the farmers is very miserable in
this region. Even if the Government wants to
recovaer loans it cannot because they do not
have the capacity to repay. It is not possible.
Therefore, | would urge the Government to
write off the loans.

Some hon. Members have raised the
question whether this policy of writing off
loans and providing assistance is right. But |
think that the loans of the farmers who sutfer
considerable losses on account of natural
calamities should be written off. it is not
possible to make recovery from them when
they are already so poor. Special attention
should be paid towards such farmers. In
regard to the farmars of my area, | want to
submit that they own very small land hold-
ings and have very meagre sources of in-
come. If the Government intends to uplift
them, it will have to think about giving them
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loanagain Today thereis nota single tarmer
in the country who I1s not under debt Every
farmer has taken loans under some or the
other scheme Special attention should be
pad writh respect to such farmers Those
farmers who have not repaid their loans for
long should be allowed to repay it in weekly
instalments and should be provided with the
facilty of drawing a second loan The second
loan should be provided through the NA

BARD and the Reserve Bank

Finally 1 would like to submit that due to
heavy rainfall in Maharashtra 12 districts
were badly affected by floods and crops
were destroyed Therefore arrangements
will have to be made for providing seeds and
otherinputs to farmers and rehabilitate them
on alternative sites In addition the Central
Government should make arrangements for
extending loans at low rate of interest to the
affected farmers of Maharashtra and other
parts of the country Last year loans were
extendedtothefarmers at 6 per cent interest
through the Maharashtra Cooperatives The
rest of 6 per cent interest was borne by the
State Government Similarly this year also
wherever there 1s scope for providing them
with assistance, it should be done But ob
structions are created in this matter by the
Reserve Bank and the NABARD | request
the hon Minister and the Government that
the rules of the Reserve Bank and NABARD
should be relaxed for providing asststance to
the affected farmers Thank you

SHRIRAMDEO RAI (Samastipur) Sir
tis universally acknowledgedthat indiais an
agncultural country 80 per cent of its popu-
lation 1s dependent on agricuiture but even
today their financial condition i1s a matter of
concern and therefore it should be given
due consideration The country has become
self-rellant because of the farmers Today a
world record has been created in agricultural
production but it I1s sad that the condition of
the farmers 1s miserable | think that the
Government has not paid due attention to
them and that is why our farmers are disap
pointed and indifferent The country has
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made lot of progress because of them but
they do not have enough to feed their family
This 1s so because whatever they earn Is
spent in weddings, obsequies or last rites
(SHRADH) education of their children and in
facing natural calamities Moreover, the price
at which they purchase foodgrains for their
own consumption is more than what they are
paid for their produce This double system
should not exist_Until there ts harmony be-
tween the rate at which the farmers pur-
chase food grains for his personal consump-
tion and the rate at which he sells his pro-
duce n the market, his misery cannot be
reduced It the farmers starve the country
cannot make progress Therefore, | would
ke to urge that first of all the market rates
should be controlled Similarly during natural
calamities the middiemen purchase their
entire produce and sell it in the black market
at much higherprices This results in a steep
price rise The farmers toll hard to produce
foodgrains and feed the country whereas his
own children starve Therefore, | would ke
to urge the hon Minister that a separate
scheme should be formulated in this regard
and separate allocations should be made in
the Budget for this purpose But this is not
done at present Sir, | would like to draw your
attention towards Bihar in particular

Every year floods and rains destroy
standing crops 1n Bihar Floods, rains, hail-
storm and other natural calamties create lot
of problems for them H i1s not only rains
which destroy the standing crops but the
absence of proper system to drain out water
also destroys the crops The Government
spends crores of tupees on flood relef
However lethargy 1s shown to deal with the
problems of increasing production and In
explottation of resources needed for the
developmentof the country Kthere isproper
system to drain out the rain and flood water,
the farmers can cultivate therr fields in time
The hon Minister of Finance can enquire
about the money spent in Bihar dunng the
last 10 years on the drainage system Bihar
has always been ahead of others in every
field The crop insurance scheme launched
by Dr Jagannath Mishra in Bihar 1s in dol-
drums Unless the crops of the farmers are
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protected how can they toil hard. Farmers
from Bihar are migrating to West Bengal and
Punjab in search of work because they do
not have resources to cultivate their fields.
The condition of farmers is pitiable. They
have to mortage their land for arranging
dowry, performing shradh of their forefa-
thers and for educatton of their children. The
hon. Members may be aware that the palms
of the bank officials are to be greased by the
farmers forobtaining loans. Otherwise loans
are difficut to obtain. Only the wearer knows
where the shoe pinches. | know that most of
us belong to the farming community. The
farmers have great expectations from us
and they are anxious about the measures
being taken for their upliftment. Mere pass-
ing of Bills will serve no purpose. Someth'ng
must be done to make them self-reliant.
Earlier, we used to go to Amenca and Can-
ada with a begging bowl but now the farmers
have created worid record in production of
foodgrains. Despite this, the condition of
farmers of our country is the poorest in the
world. To know the difficulties of the farmers,
the Government should appoint a Commit-
tee and should also take immediate action
on its report varnous banks are giving loans
to rich, medium and small farmers. Catego-
nsation has been done on the basis of
cultivation of land into small, medium and
large holdings. Compensation to the tune of
60 to 80 per cent is given. But the critena tor
compensation should be the yield and not
acreage as big farmers definitely produce
more. So more compensation should be
given to them. However, one thing must be
kept in mindthat under no circumstancesthe
tarmers should be forced to dispose off their
land.

Whatis happeningin Bihartoday? Banks
are auctioning the tands of farmers. We had
given them loans by way of assistance and
notto dispossess them of whatever little they
have got. Therefore, | would like to request
the hon. Minister of Finance 1o intervene 1n
the matter and arrange for the restoration of
land to farmers. This will be a goodwill ges-
lure signifying our democratic set up. The
condition of labourers is better than that of
the farmers in our country. They earn on an
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average Rs. 40 to 50 but even then there is
shortage of labour force in Bihar. However,
it is difficult for the farmers to earn this much.
Farmers do not also get remunerative prices
for their produce. They have made valuable
contribution in improving our position in the
world. Therefore my submissionistochange
the pattern of bank loans. Banks have be-
come dens of corruption and Government
should also look into it. Though Zamindari
has been abolished in Bihar, butthese banks
have emerged as new Zamindars and are
exploiting the farmers. This has beenacause
of worry 1o all of us. Electricity and water
should be made available to the farmers for
cultivation in accordance with the wishes of
the Hon. Prime Minister, who considers them
as an important constituent of national main-
stream. lftimely action is not taken things will
deteriorate further. All of us are concerned
with the problems of the rural masses. The
hon. Minister is requested to change the
pattern of bank loans. All hon. Members are
ready to cooperate with the Government if a
war is waged against corruption. So there
should not be any difficulty in this task. The
condition of the farmers should be improved
immediately so that they {eal a sense of
belonging and become ptoud citizens of this
country. | hail from Samastipur. | would like
to request the Government to write off the
loans of the farmers there in view of the
heavy losses suffered by them last year.

SHRI YOGESHWAR PRASAD YO-
GESH (Chatra): | supportthe demand made
forwarwing loans of thefarmers. These farm-
ers are not big farmers but are either smallor
marginal farmers. It is true that the foodgrain
production has increased three times since
independence in the country and this has
been possible only because of the green
revolution and the hard labour put in by the
farmers. Another reason for this is the mass
involvement of the farmers in the green
revolution and the assistance given to them.
The Hon. Members have discusced at length
in the House the issue of assistance, the
manner of disbursement of loans by thsa
banks and the role of intermediaries and
ofticials which is known to all. You may also
be aware that because of these middlemen
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the actual amount sanctioned by the banks
does not reach the farmers although he has
1o repay the entire amount. Nowthe question
is that the farmers, who do not have ade-
quate means of irrigation or have small hold-
ings, do not have the repaying capacity and
consequently they remain poor. Therefore,
during floods and droughts in the country
there is need to understand the difficulties of
the poor farmers because floods wash away
their crops, houses and cattle and even
destroy seeds and fertilisers stored in the
houses, leaving them to starve. Drought is
even worse for the farmers, as their difficul-
ties increase relatively during these days.
Drought makes the condition of farmers piti-
able and brings misery on them. We have
not been able to get over these natural
calamities so far. During the last few years
there has been drought in one part of the
country and floods the other. In both the
cases the farmer is badly affected. He is
under debt because he does not ge! any
return from his fields. It is true that the
Government have given assistance to the
farmers on many occasions but even then |
would like to quote an example of Palamau
district of Bihar. It has a population of 22
lakhs. During the drought more than 3 lakh
people migrated from there. Similar is the
situation of farmers in the plateau areas
" which lack irrigation facilities. Merely provid-
ing loans or other assistance to the farmers
will not alleviate their plight unless irrigation
facilities are provided. | would like to tell the
Finance Minister that Government can earn
enough revenue by increasing production of
foodgrains in the plateau stoney and barren
areas provided irrigation facilities are made
available in these areas and irrigation proj-
ects pending for a long time are complated
expeditiously. For example, | would like to
draw your attention towards two big projects
of Bihar, one of which is Auranga Reservoir
Project constructed at the cost of Rs. 150
crore over a period of 25 years. Almost alithe
work is complete, even then it has not been
commissioned as yet. Similarly there 1s yet
another project viz, Tilaiya Dhadhar Project.
It is also situated in the plateau area and it

AUGUST 16, 1989

Disc. under Rule 193 160

has been constructed to harness water of
Tilaiya and Dhadhar rivers. This project will
provide imgation facilities in the area and
thousands acres of land in the area will be
brought under cultivation but it has not been
completed. | would like that the Government
should pay attention to such projects. Sec-
ondly, lift irrigation facilities should be aug-
mented in plateau areas. It is known to you
that aspirations of farmers cannot be real-
ised without providing irrigation facilities.
Provision of irrigaticn facilities is the only
relief for them. The Motion with regard to
waiver of agriculture loans moved in the
House requires serious consideration on the
part of the Government. | appreciate the
justification given by the hon. Minister against
the waiver of bank loans. There is much
substance in his argument that waiver d&f
agriculture loans would lead to crippling of
banking system. Nor do we want to cripple
the banks. | know that waiver of loans is not
permissible under the law. However, | would
like to submit that when the Government
gives subsidy and other grants to the farm-
ers on different items, why can’t it write off
loans of the farmers. Highly commendable
efiorts have been made in this direction in
Bihar, where a large number of landless
people were given land under 20 point-pro-
gramme. This has brought in a new revolu-
tion in the lives of the farmers. The farmers,
who possessed no land at all even for shel-
ter, were given physical possession of land
by the Government so that they could do
farming work on it and become self-reliant.
Not only this, they have been also given
financial assistance at the rate of Rs. 1,000
per acre by the Government to develop their
land. Land has been distributed at many
places. Farmers have been provided finan-
cial help to improve their lot by the Govern-
ment. On the same analogy, loans of farm-
ers can also be repaid to banks by the
Government. Therefore, it is my suggestion
that if the Government cannot waive the
bank loan and interest outstanding against
farmers, it should provide them money 10
rapay the loans and interest to the banks. |
feel that the Government would face no
difficulty in it and the problem of the farmers
will also be solved.



161 Disc. under Rule 193 SRAVANA 25, 1911 (SAKA)  Disc. under Rule 183 162

Sir, the second point that | would like to
make is about the role of middlemen. We
should beware of them. A substantial amount
of loans advanced to farmers is swallowed
by the middlemen and corrupt bank employ-
ees. In this way, beneficiaries do not get full
amount. How can banks ask them to repay
full amount when they were not given the
same in full? Therefore, it is my submission
that it is your duty to protect the interest of the
farmers.

With these words, | support this pro-
posal and demand that bank loans of small
and marginal farmers should be repaid by
the Government.

[English)

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Chairman, Sir, | associate myself
with the hon. Members who have earlier
participated in the debate and | oppose the
demand for the waiver of agricultural loan in
general. Such a waiver of loan cannot be
supporied because that will have a very
serious repercussion on our economy; it will
ruin the economy. k will also create the
problem of inflation to a level which will be
beyond our control. So many things are
there, But at the same time, a realistic ap-
proach and arealistic look shouid be given to
the real problems of agriculture—the farm-
ers and the agriculturists—in our country. A
serious thought should be given to this as-
pect. There is a serious discontantment—a
simmering discontentment—prevailing
among the farmers’ community, among the
agriculturists’ community. Thera is a serious
attempt to exploit this discontentment of the
tarmers. There is a deliberate attempt by the
opposition in general and by the present
Haryana Chief Minister and his Party in
particular. Those who do not see things
beyond their nose, those who have a very ad
hoc approacn to politics, and those who are
not statesmen neither today nor ever—can
go in for such a very populistic and cheap
slogan like waiver of agricultural loan. Our
Iributes are to the agricultural community,
the farming community. They have put in
very hard labour throughout the last four

decades since independence. They have
always cooperaied with the Government;
but for their cooperation, the green revolu-
tion which has been a tremendous success
in this country, would not have been pos-
sible. But what is the gain that has accrued
to them? | have discussed the problems with
the agriculturists, with the farmers—small,
big and middle. When there is a bumper
crop, when they produce more they stand to
lose. In the industrial sactor, the more you
produce, the more you gain. But in agricul-
ture, more production becomes a distress
for them; because in many places—not in all
places, in the far off, interior places—when
there is a bumper crop, there is bound to be
distress sale. It is often associated with
bumper crop in the rural areas, | do not say
the road-side pockets. Where they are very
vigilant or something like that. Our experi-
ence is that when there is no direct procure-
ment by the FCI, they entrust the work to the
black-marketeers orthe millowners, atc. They
exploit the situation. Here is the contradic-
tion. The more you produce, the rmore you
lose in agriculture. This trend has got 1o be
reversed. How can we do that? As | said, for
heaven's sake, don't waive loans. But cer-
tainly our concerted efforts should be there
to improve the standard of living of the farm-
ers. How can we do that? | will give my
suggestions.

Agriculture, by and large, has 1o be
made remunerative. It is not so today. We
are no doubt modernising our agriculture.
The more we modernise our agriculture, the
greater is the cultivation cost. There is no
bearing between the cultivation cost and the
procurement price. There is no bearing be-
tween what he produces and what he sells
and what he purchases for the use of his
family. There should be some comparison.
The Agricultural Prices Commission is re-
quired to go into all these aspects in detail.
There should be adequate representation of
the farming community and only the high-
ranking people and economists in that
Commission. 2

Wherever there is irrigation, there are
two or three crops. The situation is better
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there. Therefore, we should give top priority
to irrigation.

Woe have aiso to simplify the procedures
for getting loans from banks. A passbook
should be given to each farmer. It should
indicate his land-holding and other relevant
details so that he could go to a bank and get
the loan very easily. The loan terms should
be very soft. | oppose the general waiver of
agricultural loans. But when some areas are
affected by naturalcalamities year alteryear
and the economic situation in the locality is
very bad and they are below the subsistence
level, naturally the cases of the small farm-
ers have got to be considered sympatheti-
cally even for waiver.

We may be having bigfarmers in Punjab
or in somae other States. But in a State like
Orissa, we do not have very very big farm-
ers. They have agrievance. Land celling has
been introduced and is being implemented
faithfully. But we do not have urban ceiling.
There is no restriction on industrial Income.
We give power to the industries during day-
time whenever there i1s a power-cut. But we
allow power to the farmers only during night.
So far as loans are concerned, we have
ditterent rules for the business community
and for the farmers. All these give nise to
discontentment among the farming commu-
nity. Even it a postgraduate fellow having a
good landholding is there, he 1s not willing to
take up agriculture as his profession be-
cause hewill not have the status by doing so.
In our vast country, agriculture is the key
sector. Even a peon, or clerk or naib tehsil-
dar would not salute the farmer whereas it is
only because of the farmer's contribution to
the State exchequer that the bureaucracy is
run. Bureaucracy is run and paid by the
contribution of the farmers. When Class i or
revenue officers go to the farmers, do they
treat the farmers with courtesy and dignity?
Farmers are our masters. This is the social
condition prevailing today. Theretore, agri-
culture is in somewhat humiliating condition
today :n our country, Uinless we bring revo-
lutionary changes. things will not improve.
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The credit system has to be streamlined and
the gram panchayats should be made the
base. | request the Government to give a
serious thought to this complex problem. Of
course, it cannot be solved ovemight. Our
Prime Minister has declared that agricultural
problem will be looked into and agricuiture
will be treated at par with industry. This is a
happy development and we welcome the
announcement made by our Prime Minister
which should be implemented as early as
possible.

[ Translation]

SHR!I VIRDHI CHANDAR JAIN
(Barmer): Mr. Chairman, Sir, the condition of
farmers in drought prone areas is not good
from all points of view, my parliamentary
constituency has been affected by drought
for the last 4-5 years. There is an urgent
need to provide relief to the people in my
area. Rajasthan Government has made some
provision for relief in its Budget. Relief to the
tune of Rs. 45 crores has been provided to
the cooperative sector, small and margina!
tarmers. Relief can be provided to the farm-
ers effected by drought only if the Central
Government bears the expenses incurred
by banks in providing help to the farmers. No
penal interest should be charged from the
tarmers. Nor should compound interest be
charged. This decision should be taken and
implemented with immediate effect. Coop-
erative Banks charge penal and compounc
interest on loans. That is why farmers be-
come defaulters. It is avery imponant ques-
tion as to how such defaulters could be free
fromindebtedness. As large number of farm-
ers have become defaulters aftertaking loans
from the co-operative banks, they are no
longer eligible fortaking loans. So a decision
will have to be taken to free those defaulters
from their indebtedness.

Short-term loans were converted into
mid-term loans and mid-term loans were
converted into long-term loans. Even after
re-scheduling of loans, they become defaui-
ters. Relief can be provided to the farmers
only if re-scheduling is done over a minimur
period of seven years.
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Wide publicily is being given in Haryana
that the loans of farmers have been waived.
Butthefactis contrary to it. No bank loan has
been waived in Haryana. But the Govern-
ment should consider how relief has been
giventothe farmers by the Haryana Govern-
ment so that the Central and other State
Governments could provide reliefto the farm-
ers on the same pattern. We should also
think as to how farmers canbe got rid of their
indebtedness.

In no circumstances, properties of farm-
ers should be attachedtorecoverloans. This
should be provided in the law. The Central
Government should issue instructions to the
State Governments not to attach land of
farmers. There is a need to take action in this
regard.

Besides, some State Governments are
not implementing Crop Insurance Scheme.
Our Rajasthan Government is also not im-
plementing it. This scheme should be imple-
mented in all the states. Crop Insurance
Scheme gives great relief to the farmers.
Hon. Bhajan Lalji made a mention of consti-
tuting acommittee in this regard. | would like
to know the action taken on the matter and
the directions issued to the State Govern-
ments withregard to Crop Insurance Scheme.
At present the Central Government (s pro-
vidingonly matching greattobackward States
for introduction of crop insurance scheme. |
would like to submit that. The Central Gov-
ernment should bear three fourth expendi-
ture so that backward states could imple-
ment Crop Insurance Schemes properly.

With these words, | want that the Gov-
ernment should provide relief to the tarmers.

SHRI LAL VWAY PRATAP SINGH
(Sarguja): Mr. Chairman, Sir, so far as the
Indian farmers are concerned, they have
certainly made much progress. The total
foodgrain production at the time of attaining
independence was 50 milliontonnes whereas
today it is 172 million tonnes. But inspite of
this achievement a major secton of the
people directly engaged in agricultural ac-
tivities falls in the category of unorganised
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labour. This entire class of the unorganised
agricuftural labourers is completely depend-
ent on the Government.

As regards, the position of agriculture in
the foreign countries, whenever there are
natural calamities, arrangements are made
by the Government for providing large scale
subsidies. Unfortunately, no such system
exists in our country.

it is a separate mattar that the Govemn-
ment has been providing all kinds of subsi-
dies through different channels but the sys-
tem existing abroad has not been made
available here. Eftorts should be made to
make similar arrangements here also so that
the farmaers can be given due protection
when such a situation arises.

The waiving of agricultural loans has
been a subject of discussion every wherse. In
different States different kind of systems are
operating. So far as Madhya Pradesh is
concerned, loans have been waived many
times. Some years back loans worth Rs. 66
crores were written off and these loans were
extended by the cooperative banks. Simi-
larly, loans have been waived in other States
as well. In my ioinion, it 1s not possible to
totally write off different kinds of loans and
neither it is practicable. The hon. Minister
may clarify this matter if it is possible for him
to do so.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHRI P. NAMGYAL): Sir, | pro-
pose that the House may sit up to 7.30 p.m.
to finish this item.

MR. CHAIRMAN: s it the pleasure of
the House that we may sit up to 7.30 p.m.?

SEVERAL HON. MEMBERS: Yes, Sir.
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MR. CHAIRMAN: The sitting of the
House is extended up to 7.30 p.m.

The hon. Member may please continue
his speech.

[ Transiation)

SHRI LAL VJAY PRATAP SINGH: |
was submitting that there should be a uni-
form system in the whola country. You are
aware that so far as Madhya Pradesh is
concerned, only 2 per cent interest is taken
on loans issued to the small and marginal
farmers belonging to the Scheduled Castes
and Scheduled Tribes and the remaining
amount of interest is borne by the State
Government. Similarly, in the case of mar-
ginal and small farmers belonging to general
category, loans are extended at 6 per cent
interest and the remaining amount of inter-
est is borne by the Governmant. The amount
of penalty is also borne by the Government.
In this way, a uniform system should be
evolved for the entire country. Presently a
campaign has been launched by the Oppo-
sition with full force in connection with the
waiver of loans and as you are aware. they
are selling a form for Rs. 5 and gving an
undertaking to the people assuring tham that
if they were to win the elections, the entire
amount of their loan shall be written off. It is
essential to take effective measures in this
direction. So a legislation to check this type
of confusion being created by the opposi-
tion, should be brought immediately. It is on
account of different systems existing in dif-
ferent states that such a confusion is baing
created and |, therefore, think that itis essen-
tial to take meaningful initiative in this direc-
tion,

I would like to submit very humbly one or
two points more. After the enactment of the
land ceiling law, land holdings have been
divided into small fragments of land with the
rasult that a very disadvantageous situation
has been created in many areas. The land
holdings are very small and the farmars have
to face many problems on this account,
which they are not able to solve because of
the fact that they are not able to produce

AUGUST 16, 1989

Disc. under Rule 193 168

enough even to meet their own requirement.
Therefore, under such circumstances, there
is a need lo see that the agricultural labourors
who are engaged in agricultural activities
and are solely dependent on land for their
livelihood are provided with alternative means
of employment and arrangements are made
o absorb them suitably in other sectors. |
think that the problems of these people, who
constitute 70 per cent of the total population,
cannot be solved until such a radical pro-
gramme is undertaken.

Secondly, our Hon. Prime Minister has
referred to equating agriculture with indus-
try_ This should be implemented at the ear-
hest and some good system and programmes
for the weltare of the farmers under imple-
mentation in certain parts of the country
should be extended uniformly to all the States
so that the unorganised agricultural labour
may be benefited everywhere and they may
be saved from being misled by the so called
kisan leaders.

Irrigation has a vital role to play in agri-
cultural production. In order to ensure prog-
ress in agriculture and increase the yield, itis
most important 1o provide befter irrigation
facilities in every district. f we are successful
in implementing all these things uniformly,
there no need will arise to write off the
agricultural loans.

With these words, | conclude.

(Englsh]

SHRI ASUTOSH LAW (Dum Dum):
Thank you, Sir, for giving me this opportunity
to speak on this occason. | have heard my
colleagues views and | quite agree with
them. it is neither judicious, nor prudent, 10
waive the entire loan of the farmers. The
tarmers definitely constitute the basic struc-
ture of the country; and paricularly in a
country like India, the farmers should be
given all sonts of incentives; but when the
question comes whather the loan given 1
the farmers has to be waived totally or not,
the interest of the Indian economy comes
Sest .
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| find that the Scheduled commercial
banks had made advances, upto June 1988,
1o the agricultural sector 1o the tune of Rs.
12,285 crores; the regional rural banks Rs.
1060 crores and the cooperative banks Rs.
8244 crores. These are the agricultural
advances made by tha three categories of
financial institutions, to give incentives to the
agricultural sector.

The question is whether the waiver from
interest should be given to the farmers or
not. That has 1o be considered first. Apart
from small farmers and marginal farmers,
there is another section of farmers, viz. those
who are called tillers and landless farmers. It
is expected that they should be given total
coverage, by way of waiving of interest. They
incur loans. Most of the small farmers, par-
ticularly marginal farmers and landless farm-
ers incur loans due to various factors, mostly
in times of natural calamities. Sometimes
they are faced with social obligations like
marriage ceremonies. So, they incur loans,
and they cannot they back their loans. But
the total waiver of loan is ot anybody's case
in this House to day. The total waiver would
create a tremendous impact on the econ-
omy, and the total credit structure of the

country.

But a long-pending grievance has been
that compared 1o the incentives given to the
industrial sector so far, an equal amount of
incentives has not been given 1o the agricul-
tural sector. We are grateful to the Prime
Minister who has assured that in future, that
the parity wiltbe maintained. There has been
no parity between the agricultural and indus-
trial sectors so far. The Finance Minister is
here; he can give the exact figures. We all
know that a large amount is now being
treated as bad debts, in the industrial sector.
Now we have this proposal, viz. whether
these loans shouid be totally
waived or not. In the event it is waived it wil
be a large amount of bad debt on the agricul-

tural sector aiso. But we have 1o consider -

One more point: we are giving cerain amount
of incentives to the industrial sector. Why?
Because we are eamning foreign exchange
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through exports. Sometimes, the total loan is
also being waived.

In exchange, we get foreign exchange.
But the farmers who are producing crops, if
they stop producing crops today, then we will
have to import whatever they are producing;
we will have to import foodgrains or other
also incur huge cost. So, my suggestion is
that each and every case should be dealt
with separately. But in the case of natural
calamities like floods or drought or earth-
quake or any other natural calamity, in gen-
eral, interest and loan should be waived in
principie.

The outstanding advances of the public
sector banks to agriculturists as on Decem-
ber 1986 stood at Rs. 10,138 crores; in 1987,
they stood at Rs. 11712 crores and in 1988
they stood at Rs. 13,501 crores. Therefore,
the RBI has rightly set out a principle that the
writing of loan cannot be generalised; it has
o be deall with on case-lo-case basis.

Further incentives should be given to
the farmers sothat they will not get loan, they
will not face these difficulties, they will not
have to come to the Government for waiver
of interest on loan or waiver of total loan,
some infrastructural facilities should be pro-
vided 10 them. Unless such infrastructural
facilities are given to them, it will not be
possible for small families to carry on their
livelihood without getting incentive loans,
Equalinfrastructural facilities shouid be given
to the farmers like the ones we are giving 10
the industrial sector like electricity, water,
etc. The problems of the farmers differ from
place 10 place and from State to State. The
problems which the farmers of Maharashtra
are facing today are quite different from the
farmers of West Bengal. We are investing a
iot of money on modernisation of industries.
Crores and crores of rupees have been
spent on modernisation of industries. We
should also take a similar view here so that
the farmers who are not in. a position 10
cultivate their lands according 1o modem
methods, they should be given financial
assistance sc that they can conven their
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system of cultivation into the modern system
of cultivation.

Farmers are also faced with other diffi-
culties like marriage of their children and
education of their children. Now-a-days, most
of the children of the farmers are receiving
education. In order o give education to their
children, sometimes they sell their land.
Previously, we usedto hear thatthey usedto
sell their land for the marriage of their chil-
dren. Therefore, this aspect has to be looked
into.

Regarding waiver of loan and its inter-
est definitely a principle should be set out
that at least total wawver of loan and interest
should be there in the case of small farmers,
marginal farmers and the tillers of the land,
those who are called land-less farmers. In
their case, at least, total interest should be
waived. They should be also given protec-
tion by way of financial help in general at the
time of natural calamities.

Withthese words, | do supportthe views
of the RBI that the general waiver of loan is
not possible in a country like India where it
will create atremendous impactonthe finan-
cial system of the country or a tremendous
impact on the economy of the country. But
priority should be given to agricultural sector
and the parity should be maintained be-
tween the industrial sector and the agricul-
tural sector in equal terms.

THE MINISTER OF FINANCE (SHRI
S.B. CHAVAN): Mr. Chairman, Sir, | pro-
pose to reply to this entire debate in a very
short time. | must express my gratitude to all
the hon. Members who have participated in
the discussion and espécially the Mover, Mr.
Harish Rawat. Subsequently the debate was
converted into a sort of Demand for agricul-
ture wherein almost the entire gamut of
agriculture—industry was involved. It is a
very limited kind of debate wherein the in-
debtedness of the agriculture-sector is in-
volved and the point of view which was put
forth was that a regular propaganda is being
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carried on by some of the interested parties
by saying that # they were to come to power
they will see that entire amount of the loan is
written off.

| am really sorry to know all this. | can
well understand that for the purpose of elec-
tion people indulging in some kind of a plati-
tude. But, if | am allowed to say so, this is
nothing short of falsehood. | do not think
that—for that matter whichever party comes
into power—they can ever think in terms of
writing off totally the loan which has been
granted to the agriculture-sector. Why try to
create conditions knowing full well that you
are not going to do it?

| must also tell this Hon’ble House that
the Kisan is a very rational person though he
may be ignorant and ill equipped. He under-
stands why people are saying all this, and
because of that, whatever people might say,
ultimately it is the economics of the entire
country which will have to be taken into
account before you propagate any kind of

thing.

| know of a debate which once took
place in England. | do not think that in any
other democracy in the world people can get
away with any kind of propaganda. Those
who are listening to them, will ask them all
kinds of questions, "How do you propose to
do t?", Not that you can say that "l will write
oft every thing.” They will ask them. “What is
the basis on which you are saying all this?”
And, if you cannot substantiate your argu-
ment people will say that merely forthe sake
of getting some kind of a support from one
section or the other you are trying to say
something which they are not prepared to
believe.

Ithink we have become mature enough.
The Indian democracy is mature enough
and the electorate also understands the
implication of every statement, that either
one party or the other makes in the context
of the election propaganda. But | believe that
the people would be interested to know.

One particular Chief Minister— do not
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think that | should name him—it was stated,
that # was on this slogan that he was re-
turned to power. And ultimately could he fulfil
his promise? | think that will be an eye-
opener to all those who are takking in the
same language. That was a very cheap kind
of aslogan and he had promised that he was
going to almost write off all the loans.

I must bring to the notice of this House
that in the case of Haryana the total amount
which was due was Rs. 227.51 crores. It
included a numberof things. Ultimately, what
happened was that he could, with great
difficulty, advance just Rs. 20 crores! | do not
think that it was aver contemplated that the
Cooperative Banks in Haryana are so strong
that on their own they will be able to bear the
burden which the Chief Minister seems to
have promised to the people. They were not
in a position to absorb this kind of a thing and
that is why they were expecting some kind of
a support from the Government. Out of Rs.
227.51 crores, what was the support the
Haryana Government gave? They gave Rs.
10 crores interest free loan. So, watving of
the interest or writing off the entire loan was
out of question. Even the support which was
expected fiom the Government came out In
two driblets, Rs. 8 crores for short term loan
and Rs. 2 crores for long term loan. This was
the total amount given per year by the Har-
yana Government. Now, everybody knows
that the kind of relief which was given to the
agriculturists was interms of five rupees. ten
rupees, twelve rupees anc now people are
cursing by saying, “What you had promised
us, you have not fultilled that promise.” Go to
Haryana and try to find out what has really
happened. Are they in a position to pay that
amount of money? A littie while ago, our
friend Mr. Vyas and. | believe, my hon. friend
from Balmer have said that Rajasthan Gov-
ernment was thinking in terms of giving Rs.
40crores asinterest subsidy tothe agncul-
ture sector. | know for a fact that a large
number of State Governments have bee
approaching me for the last three months;
they have made my life miserable: almost
every day they approach me and say. 'make
out a special case. Please see that we get
about Rs. 50 crores more’. Rajasthan is not
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an exception to it. Rajasthan was the first
Government which approached me and
asked me, " Sir, we do not have the re-
sources, you have to help us, go out of your
way, make a specialcase and see that some
more money is given to Rajasthan.” And for
what? For Non-Plan purposes. Actually, Non
Plan expenditure is the rasponsibility of the
Finance Commission. Having appointed the
Finance Commission, thereafter it is not
open either to the Planning Commission or
to the Finance Ministry to say that though the
Finance Commission has given so much
amount, we go out of the way and supple-
ment the same in some other form. That is
not going to happen and that is why | have
beenrequasting them, kindly try to live within
your resources. You are not only adding to
my miseries but to the miseries of the coun-
try. f any State Government were 10 live
beyond the resources which are available,
then that will only mean that they will be
having agreaterdeficit. And if you are havin
a greater deficit ultimately it will result into
getting reflected in the higher prices. And if
the higher prices are there, then the poor
man, to whom we are trying to help is going
to be the worst sufferer. Please try to under-
stand the implication of what we are trying to
say. Ultimately it is the poor man who is
going to suffer: it is the small and marginal
farmer who 1s going to be the hard-hit man.
But we do not consider all things together.
We have some kind of a compartmentalism.
Whan we are discussing about waiving of
loans, we willbe the first to say, these arethe
people giving slogans and why not jointhem.
They can give all kinds ot slogans because
they have nothing to implement. If we were
to follow the same thing. then we are in a
trap. Please for God's sake, try to under-
stand why these people are tryingtoput  us
on the wrong path. Either we say, we do not
do it, get a point against us, and go on telling
that here is the Government which says ‘no’
to agriculture. That 1s one point. If we say
'yes’, | can tell you, we cannot do it.

And knowing full well that we cannot do
t and if | am saying this, | am uttering a
falsehood which | will nevar do in my life. So,
my request to all the hon. Members who are
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thinking interms of either writing off the loans
or giving some kind of interest subsidy, is to
consgider the entire guastion de nove. There
is no doubt about it. in fact, there was a
Credit Survey Committee appointed by the
Reserve Bank of India iong back. Thereafter
another Committee has been appointed
under the Chairmanship of Dr. A.M. Khurso.
This is called the Senior Experts’ Group. The
members of this Group were Mr. Wali, Dr.
Hate, who was Deputy Governor of Reserve
Bank, Shri Kailon. There were three expens
from outside india whom we have specially
associated with this kind of a Group which is
going into the entire quest.on of agncuttural
sector and the credit policy that we have
been following so ‘ar and to suggest to the
Government the methods to improve the
situation. Ultimately, we have to take pride in
the fact that agriculturist is the main person
who is mainly responsible for increasing our
agricuttural production. Right from 50 miltion
tonnesthey have gone to 170 milliontonnes.

Maybe, this year we might touch the
figure of 175 million tonnes. It is because of
the efforts made by the agricultural scientists
onthe one hand and the new technology that
they have been able to evolve. But the entire
credit goes to the cultivators and agricultur-
ists who have been able 10 pick up this new
technology and implement the same. There
is no doubt that having accepted the new
type of technology it will mean greater in-
vestment in agriculture. | would like to first
remove that impression which most of the
State Governments seem to have and that
impression is that we can dictate anything 1o
the cooperative banks, and it is for the
commercial banks that we cannot do any-
thing. That is why they have been mercriul
towards the commercial banks. They have
not spared any of the cooperative banks. K
the hon. Members are interested in finding
out as t0 what is the total outstanding. the
outstanding is of the order ol almost Rs.
1300 crores. That which is supposed o be
overdue in the case of public sector banks is
Rs. 2200 crores, almost 43 per cent and In
the case of cooperatives it comas to Rs.
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2000 crores. Overall recoveries with the
commercial banks comes to 56 per cent and
with the kind of incentives which are offered
it comes 10 just 40 per cent. That means a
stage has come when it is going to be ex-
tremely ditficult for any of the cooperative
banks to advance money which the cultiva-
tor is going 10 require. We have to find out as
to how far we are interested in creating that
kind of situation. Once you can do it. Now
Suppose we have 1aken the decision to write
off everything. You can do that. But thereaf-
ter no banker will ever finance you even apie
because he will expect that if he has to write
off, certainly you have to pull him out. if you
cannot help him out, then, of course, he
cannot possibly accede to you requirements.
So. | was interested in giving these figures of
the total interasts subsidy which was prom-
ised by most of the State Governments ad
which was not carried out. The total amount
comes 0 Rs. 205 crores. Now, ail the coop-
arative banks are in doldrums. | do not know
whether it is a deliberate attempt or inadver-
tantly this kind of a situation is being created
by people that people ultimately go into the
clutches of these money-lenders and what
we call black companies. These are the
companies which are operating and charg-
ing exorbitant rates of interast. We reduced
it from fourteen per cent 10 twelve per cent
and from twelve per cent to ten per cent in
case of Rs. 17,500...(Interruptions)

MR. CHAIRMAN: How long will you
take, Mr. Minister?

SHRI! S.8. CHAVAN: Just about six-
seven minutas.

MR. CHAIRMAN: If the House agrees,
we extend the time by about ten minutes.

SEVERALHON.MEMBERS: Yes,yes.

MR. CHAIRMAN: So, the time of the
House is extended by ten minutes. You can
continue, Mr. Minister.

SHR1S.B. CHAVAN: So, Sir, itthat kind
of a situation were to prevail, then we will cut
a very sorry hgure. Already in some of the
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States the cooperatives are not coming in a
good shape and added to that if this is going
to happen, then | am sure that they seem to
be interested in just finishing off ali the coop-
erative institutions in their areas and then it
is only the money-lender who is going to
operate., it is only these sharks in the black
companies which, infact, willbe interestedin
giving any amount of money. They have the
musclemen with them and they can recover
the money. Cooperatives cannot recover
that way. Commercial banks cannot recover
that way. But ultimately it is the entire econ-
omy that we have to take into account. On a
casetocase basis, |can well understand but
if everybody would tell me that no, in agricul-
ture as a sector we have to write off every-
thing, then, of course. it I1s going to be a very
ditficult proposition. | do not think that the
Governmaent can possibly take that kind of a
position. | can well understand that there are
people who meet with naturai calamities.
There are tioods, there are droughts, there
are desentification areas, there are DPAP
areas. So, these are the areas where we can
consider. We have some schemes for those
areas also. In fact, there also the implemen-
tation part is the responsibility of the State
Governments. | do not think that they have
been able to take full advantage of the
schemes which have been introduced for
that purpose.

One thing we can possibly consider,
without hurting the banks. There are two
schemes that ultimately we have in view.
One is the Crop Insurance Scheme which |
propose to revise. The kind of scheme which
has been introduced is not going to work and
thatis why the State Governments, thebanks
and the Central Government, all the three
will have to participate and the premium wil
have to be on an actuarial basis. We have
lost almost Rs. 570 crores in the Crop Insur-
ance Scheme because of the two districts,
one in Maharashtra and another in Gujarat,
where fictitious claims were put forward and
money was paid to them. But ultimately it
brought a very bad name to the entire
Scheme. There was a time when we were
considering as to whetherthe Scheme should
be scrapped. But ultimately we cameto the
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conclusion to make the scheme more work-
able, ask all those who are concemed to
participate and thereatter collect from these
peopie whatever be the premium which is on
actuanal basis. | am sure that the scheme
will then definitely work. So, that can be one
way of ensuring that the banks are properly
paid for. It is Aot Qping to help the cultivator
but in an indirect Mhnner he is also helped.
Another scheme that we have in view is to
have some kind of acredit fund to meet such
a situation. Oncae in five years, once in six
years or once in eight years, you come
across unprecedented kind of drought. You
canno! possibly ask the cultivator to pay
such a huge amount. So, you have to re-
schedule the amount sometimes till three
years, someatimes till five years so that when
the normal year comes and he has the
money, he should be able to pay back. So,
this 1s another scheme under the considera-
tion of the Government. That is why the
Prime Minister also went to the extent of
saying that if necessary, centainly we are
prepared to give the same concessions to
the cultivators as we are trying to give to the
industrial sector. | do not think that the hon.
Members will only come across isolated
instances wherein either because of the
BIFR or some other agency, some kind of a
concession has tc be given. But thatis on a
casetocase basis. | do not think the industry
as a class ks going to get anything. Do we
realise that in the case of etectricity, the cost
of generation, without the cost of transmis-
sion, comes to 80 paise on an average, per
unit? What is the charge that we recover
from the cultivator as a whole in our country?
it comes to 17 paise per unit. We are not
getting evan 1/4th of the cost of generation
and the cost of transmission is to be added
which will come to Re. 1 per unit or some-
thing more. But we are recovering just 17
paise or 18 paise from them. You have to
calculate what is the subsidy that we are
giving to them. As it is, we are giving about
Rs. 16,000 crores from our budget to all
sectors. | cannot possibly say about the
subsidy for each sector. | have to give a
specific instance. In the case of fertiliser, it
will be almost Rs. 3000 crores per year and
over a plan period we are spending Rs.
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15,000 crores on the faertiliser alone. What-
ever was the price of urea and DAP in 1981,
it is almost the same price at which the
farmers are given. it was reduced to some
aextent but thereafter it had to be increased
and now almost the same price is charged.
as it was charged in 1981. We are suttering
a loss of Rs. 15,000 crores in a Plan period.
In the case of electricity also, if we calculate
on this basis, it gives a staggering figure.
There is another important input, that is,
irrigation facilities. In the case of irrigation
facility, not even the maintenance of canal
can be undertaken, not to talk of taking up
any new capital work. Even maintenance of
the minor canal is a doubtful proposition and
that is why the whole thing had to be given to
the Expert Committee. Let them go into it. If
there is a case for reconsideration, it is not a
queslion of any prestige involved that we will
not consider, but let them go into it and let
them suggesttothe Government what new
factors should be taken into account and
what new terms need to be given to the
cultivators. The cultivators should not suffer.
But at the same time even the bank should
also not suffer. Ifthe bank has to wipe out the
total amount that 1s to be recovered from
these people, then of course that is the end
of everything. | don't think that any State
Government can possibly think in terms of
totally writing off either the loans or as a
matter of course giving subsidy. | am sure
that atter the Banking Regulation Act was
made applicableto cooperativesin 1966, it is
not the business of any of the State Govern-
ment to take decision and then tell the
NABARD or the RBI that this is what they
have decided ultimately. They can'ttake this
kind of decision. After 1966, it is the Banking
Regulation which has been in force and for
that the guidelines of the R.B.l. and the
NABARD are definitely compulsory and to
be followed by everyone and | am happy to
say that in the beginning most of the State
Governments were trying to pick up this idea
but the finance has been promised only after
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they had given an undertaking to NABARD
and the R.B.I. that they will follow all the
guidelines whichthe NABARD andthe R.B.1.
had given and that is why the whole thing
again started.

| am sure everybody would appreciate
that there are very long term implications
involved. We should understand the prob-
lem and thereafter if consciously we feel that
something needs 1o be done, we will cef-
tainly look into it and we are not averse to it.
That is why the Prime Minister has said that
we propose to appoint a Committee which
will go into all questions and thereafter sug-
gest to Government as to what needs to be
done. | cannot possibly claim that we have
done everything. A number of things have
got to be done. But those things have to be
consciously done with a view to see that
banks exist and also the cultivators’ miseries
are reduced to he extent that they can pos-
sibly do, so that they get a fixed incentive for
producing more and thus save the country
from the miseries which have been caused
once in three or four years when there is a
drought situation. But because of the good
stock posttion, we could sustain the drought
situation in the country last time and that is
why the cultivators will have to be provided
with incentives. But at the same time the
banking structure needs to be maintained
and protected. Both the things willhave to be
taken into account and we have to find a
solution for this problem. | do not think.|
should say anything more. | must again
express my gratitude to all the hon. Mem-
bers who have participated in this discus-
sion.

MR. CHAIRMAN: The House stands
adjourned to re-assemble on Friday, the
18th August, 1989 at 11.00 a.m.

19.40 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Friday, August 18, 1989/
Sravana 27, 1911 (Saka)
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